
Par. &JU.LU 

.. 

PARLIAMENTARY 

DEBATES 

HOUSE OF THE PEOPLE 

OFFICIAL REPORT

PARLIAIIElff BECBB'l'ABIAT 

DWDELBI 

Price Si:c Annas (lnuind) 

Price Two Shillings (Foreign) 

Friday, 
12th August, 1955



COKTBNrS
(V o l. IV , Nob. i  t< 20 ( D a t id  25TH J u ly  T o  2o th , A u g u st 1955))

C olumns
M o n d a y ,  25th J u l y , 1955

Member S w o m .........................................................................  , 2919
Oral Answers to Questions^

Starred Questions Nos. i  to 4, 6 to 15 ,17  to 22, 24, 25, 27, 29 to 33, 36 and 37 2919 50 
Written Answers to Questions—

Starred Questions Nos. 5, 16, 23, 26, 28, 34, 35 and 38 to 52 2950 -58
Unstarred Questions Nos. i to 1 4 ..........................................  2958 64

T uesd ay, 26th  J u ly , 1955 
Oral Answers to Questions—

Starred Questions N js . 53> 55> 5^, 58, 73, 59 i > 68, 70, 72 to 75» ?8 and 80 2965— 95
Written Answers to Questi ns—

Starred Questions Nos. 54, 57, 69, 71, ?6, 77, 79 «*>d 81 to 117 • 2995— 3013
UnstarredQueitionsN )S. 15 to42, 44 and 45 . . 3013 24

W ednesday, 27TH J u ly , 1955 
Oml Answers to Questions —

Starred Questions Nos. 118 to 125, 127 to 129, 131 to 134, 136 to 138,141,
i H , i 44 , t o i j 5 . • , ............................................................................................... 3 0 2 5 -5 5

Short Notice Question No. i . . . . . . 3055 -59
Written Answers to Questions —

Starred Questioas Noi. 130, I35> I39, MO, 143, 156 to 163 3059—63
Unstarred Questions Nos. 46 to 73 . . .  . . 3064 74

T h u rsd ay , 28th J u ly , 1955 
Oral Answers to Questions —

Starred Questions Nos. 164 to 169, 202, 170 to 172, 174 to 177,179 to 181,183
to 185, 187,188 and 190 to 1 9 2 ..............................................................3075 — 3103

Written Answers to Questions—
Sttrred Questions Nos. 178,182,186, 189, i 93 to 201, 203 to 216 . 3104— 13
Unstarred Questions Nos. 74 to 9 1 .......................................... .3 1 1 3 -  22

Fr iday, 29TH Ju ly , 1955
Oral A^nswers to Questions —

Starred Questions Nos. 217 to 221, 223 to 227,229 to 240, 242, 245, 248 to 254 3123 57 
Written Answers to Questions—

SUrred Questions Nos. 222, 228, 241, 243, 244, 246, 247, 255 to 273 . 3157 66
Unstarred Questions Nos. 92 to 1 2 5 .........................................  . 3166 62

M on day i s t  A u g u st, 1955 
Oral Answers to Questions—

Starred Questions Nos. 275,277, 280 to 282,285 10 292,295 to 299,303 to 305,
307,309, 311, 312, 314, 276, 283, 293, 306, 313 and 308. . . 3183 -3211

Written Answers to Questions—
Starred Questions Nos. 278, 284, 294, 300, 301 and 310 .3 2 1 1 ....13
Unst rr^d Question’. Nos. 126 to 147 . . .  . . 3213 22

T uesday, 2nd A u g u st, 1955 
Oral Answers to Questions—

Starred Questions Nos. 315 to 3x7, 319, 320, 322 to 332, 334, 335* 337. 33«̂
340, J42, 344 to ^49, 351, 352 and 354 . . . .

Written ^Answers to Questions—
Starred Questions Nos. 321, 333, 336, 339, 341, 353, 355 and 356 .
Un tarrjd Quc tions to Nos. 14S to 167.

W ednesday, 3W> A u g u st, 1955
Oral Answers to Questions—

Surred Questions Nos. 357 to 359, 364 to 368, 370 to 375, 377, 379 to 384, 386
3925 395i 398 to 400 and 4 0 2 ...................................................3269 - 3301

Short Notice Question N a  2 .......................................................................3301-04
Written Answers to Questions—

Starred Questions Nos. 360, 361, 363, 369> 376, 378, 385, 393, 394, 396, 397,
403 to 411 and 413 to 4 1 8 ............................................................. 3304 M

Unstarred (^estions Nos. 19168 to 8 ...................................................3314 32
::33 L S D — 11



(ii)
rHURSDA )f, 4TH AUGUST, 1955 COLUMNS

Oial Answers to Questions -
Starred Questions Nos. 419,420,424 to 429* 43 i, 43^, 434 to 437» 440, 443,

445, 447,450 to 456,459 to 461 and 423 • . . . . 3333— 61
Written Answers to Questions—

Starred Questions Nos. 421, 430,433, 438, 439, 44i, 442,444, 449 and 457 • 3 3 61-6 5
Unstarred Questions Nos. 199 to 214 . . . . .  3365— 72

F rid ay , 5TH A ugust, 1955 
Oral Answers to Questions

Starred Questions Nos. 463,462, 464 to 467, 493, 46 9 ,468,471  to 475, 477
to 481,484 to 486 and 488 to 492 • . . . . 3373— 3402

Written Answers to Questions -
Starred Questions Nos. 470, 476,483, 487, 494 to 496, 498 and soo  to 502 . 3403— 06
Unstarred Questions Nos. 215 to 228 . . . . .  3407— 14

M onday, 8t h  A ugu st, 1955 
Oral Answers to Questions—

Starred Questions Nos. 504 to 506, 508 to 514, 516, 519 to 522, 526 to 531,
536 to 538, 540, 542, 544 to 546 and 548 to 550 . . . . 3415— 46

Written Answers to Questions—
Starred Questions Nos. 503, 507, 515, 517, 518, 524, 525, 532 to 535, 539,

543, 547 and 551 to 560 . . . . . . . 3446—55
Unstarred Questions Nos. 229 to 257 . . . . . . 3455— 68

T uesday , 9 th  A ugu st, 1955
Oral Answers to Questions—

Starred Questions Nos. 561, 562, 564 to 567, 569, 570, 573 to 576, 578, 681,
582, 584 to 590, 597, 600, 568, 592, 563, 591 and 593 • • 3469— 98

Short Notice Question No. 3. . . . . . . 3498— 99
Written Answers to Questions—

Starred Questions Nos. 571, 572, 577, 579, 580, 583, 594, 595, 596, 598 and 599 3499—3504 
Unstarred Questions Nos. 258 to 283 . . . . .  3504— 14

W ednesday, ioth  A ugust, 1955
Oral Answers to Questions-

Starred Questions Nos. 601 to 603, 605 tc 615, 618, 620to622» 626,627,
631 to 633,635 to 637, 639 to 642 and 644 . . . . 3515— 46

Written Answers to Questions —
Starred Questions Nos. 604, 616 ,6 17, 619,623 to 625, 629,630,634,638,

643, 645 to 657, 659 and 660 . . . . . . 3547—57
Unstarred Questions Nos. 284 to 303 . . . . . 3557— 64

F r id a y , i2TH A ugust, 1955
Oral Answers to Questions—

Starred Questions Nos. 661 to 667, 669, 672 to 678, 680, 682 to 688 and 690
to 6 9 3 ................................................................................................................3565— 96

Written Answers to Questions—
Starred Questions Nos. 668,670,671,679,681, 689 and 694 to 702 . • 3596— 3602
Unstarred Questions Nos. 305 to 308, 310 to 312 and 314 to 343 • • 3602— 20

S a tu rd a y , i 3t h  A u g u s t, i 955 
Oral Answers to Questions—

Starred Questions Nos. 703, 704, 710, 705 to 707, 711, 713, 715 to 717, 719,
722, 724, 725, 730, 731, 734> 735, 737 to 739, 709, 729 and 732. 3621— 46

Short Notice Question No. 4 . . . . . . 3646— 48
Written Answers to Questions—

Starred Questions Nos. 708,712, 714, 7 i 7, 718, 720, 721, 723, 726 to 728,
733, 736, 740,279 and 302 . . . . . .

Unstarred Questions Nos. 344 to 356 . . . • . 3654— 00

T u e sd a y , i 6t h  A u g u s t, 1955
Written Answers to Questions—

Starred Questions Nos. 7 4 1 ,745, 746, 749, 753 to 755, 757 to 759, ?6a, 767^
768, 770,772 to 774, 776 to 780, 7»9> 782, 784 ô 7S6, 788, 318, 497  ̂ .
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LOK  SABHA 

Friday, I3ih August, JfSS

Tht Lok Sabha met at Ehven of the Clock 

[M*. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS
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Dr. Rama Rao: May I know  whether 
the assistance offered  to the peasants for 

bringing  into  cultivation  waste  lands  in 

large tracts will be available for lands of 

five acres and ten acres also ?

Dr. P.S. peshunijkh: Ai  the  present 
time this is confined to this particular scheme.

I  do  not  know  whether  my  hon.  friend 

wants a reply with  regard  to any  scheme 

anywhere.  •

The Minister of Food and  Â icul* 
ture (Shri A. P. Jain): I may add that wc 
have addressed letters to the State Govern 

ments  to give details of the lands, and we 

will be prepared to  extend  the scheme  to 

reasonably big areas.

•ft WITo  ̂3TPT
f  JT? afr 

jfr̂nrr snni srr

sfiT f%?jT % 

Tift  ̂ Jft  ̂  ̂ # 5TTPT5T
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 ̂ vVt THT ap F?r̂  ̂ 1

Ajrurveda Advisory Committee

*̂62, Shri D. C. Sharma: Will  the 

Minister  of Health be  pleased  to  state 

when the Advisory (Committee on Ayurveda 

was formed and how long it will contiiiue 

to function ?

The Deputy Minister of Health (Shri- 
mati Chandrasekhar): I'he Committee

was formed in September,  1954 and will 

continue to function as long as there are 

schemes  for  research  m  Ayurveda  to  be 

considtred  by  the  Government  of India.

Shri D. C. Sharma: May I  know the

names of the members of this Committee?

Shrimati Chandrasekhar: There are 

•bout seven members with the  Director-

General,  Health Services as the Chairman 

and  representatives  of  the  Ministry  of 

Finance and the Planning Commission, the 

Secretary of the Indian Council  of Medical 

Research, and three other Members, name

ly  Capt.  G.  Srinivasamurthi,  Chairman 

Scientific Advisory Council, Central  Insti

tute of Research in Indigenous Systems  of 

Medicine,  Jamnagar,  Pandit  Ram  Prasad 

Sharma,  former  Director  of  Ayurveda, 

PliPSU, Patiala, and Ayurvedacharya B.V. 

Gokhale,  Principal,  Tarachand  Ayur
vedic College, Poona.

Shri D. C. Sharma: May I know what 

research  projects have been  approved  by 

this Committee so far and where they stand 

with regard to their completion or achieve
ment?

Shrimati Chandrasekhar: The sche

mes submitted by Bombay,  Gauhati and 

Jogindernagar have been approved by the 

Advisory Committee, and the institutions 

concerned have been sanctioned grants  of 

Rs. 66,300, Rs. 24,770  and  Rs.  34.240 

respectively in the three cases.

Shri D. C. Sharma: May I know if

it is not a fact that ayurvedic  practitioners 

have not been given on this Committee as 

much of representation as they should have 

been  ?

Shrlnwiti Chandrasekhar: I read out

the list, and the names will show that there 

are three persons who are directly connected 

with ayurveda.

Mr. Speaker: It  is not a matter for

opinion; it is obvious from the personnel 

ot the Committee.
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Shri K. P. Sinha: May I know if it is 
a fact that production of ricc has gone down 
this year as compared to last year and, if 
SO3 whether there will Ibe a change in the
food policy of Government?

Shri M. V. Krishnappa: About eleven 
months ago we declared a quota of 2 lalqh 
tons, and up till now the country has been 
able to export 60,000 tons; the position 
will be reviewed next month when the date 
will expire.

Shri Heda: From today’s press re
ports it appears that a Minister from Burma 
has arrived to sell their rice to us. In view 
of tht fact that we arc exporting our rice 
to other countries, may I know how far 
there is any grain of truth in these reports?

The Minitter of Food and Apiculture
<Shri A. P. Jain) : Of course it is open 
ti) any country or to any Minister to make 
a request for the purchase of rice; but that 
does not necessarily mean that we are going 
to buy.

Shri C. R. Chowdary: May,I know what 
is the quantity of the surplus rice available 
and what is the percentage that has been 
exported in 1954-55 ?
Shri M* V. Krithnappa: We de
clared a quota of two to three lakh tons. 
We thought at that time that was the 
quantity available for export.
Shri Sarangadhar Das: May I know 
if in ctonwderation of the floods in several 
States and drought conditions in other 
States, the surplus rice is to be kept for 
next year’s consumption ?
Shri iVL V. Krishnappa: livery care 
is taken not to send even a single grain that 
is wanted by the country. But, as I have 
already stated, we will review the situation 
when the date expires next month, g

RaU Coaches

Shri Raghunath Singh: Will
the Minister of Railways be pleased to
state:
(d) whether it is a fact that the Govern
ment of India have agreed to supply broad 
gauge railway passenger coaches to Pakistan;
(b) if 90, how many 9oaches will be supp
lied to the Government of Pakistan; and

(c) what is the price charged for each 
coach ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Yes. Unfurnished Shells only.
(b) 28 (Twenty eight ) Coach body
shells.
(c) Rs. 46,521/- per coach btxiy-shell.
Shri Raghunath Singh: Are we also
importing coaches ?
Shri Alagesan:
some coaches.

Yes, we are importing

Shri Raghunath Singh 1 If we are
importing, may I know why we are export
ing? What are the reasons?
Shri Alagesan: The question may
appear to be very feasible. But at the time 
of partition we agreed to allot 76 broad 
gauge coaches to Pakistan. They did not 
avail of that allotment. But later on they 
raiŝ the question, and they wanted at 
least fifty coach body-shells. And we have 
agreed to give them on payment.
Shri C. R. Chowdary: May J know 
the difference between the import cost and 
the export cost for each body-shell ?

Shri Alagesan: We have supplied them 
Belgian under-frames and we have collected 
the actual cost from Pakistan.



26J926J9 Or«l AnaxDtrt 12 AUGUST 105i Oral Anawera 351̂

VcffcUble’ Plant

•6«s* Shri Dftbhit  WiU the Minis
ter of Food mnd Agriculture be pleased 
to state:

(a) whether it is a fact that the Agricul
tural Department, Madras has discovered 
a vegitable plant which contains a high 
percentage of vitamins A, B and C and 
whose  leaf can  be eaten either raw or 
steamed ; and

(b) if 80, whether Government have 
taken any steps for the intensive cuhiva- 
tion of this plant and for its distribution all 
over the country?

The Minister of Agriculture (Dr. 
P.  S. Deahmukh) :  (a) The  Madras
Government have introduced a new vegeta
ble plant from Borneo called “Chakur 
Manis'* Vitamin content of this plant has 
not yet been assessed.

(b)  The State Government have in
troduced the plant in the Agricultural 
College Farm, Coimbatore and in the Ag
ricultural Research Stations, Pattambi and 
Mangalore, for trials. Any further action 
will depend upon the results obtained.

Shri Dabhi: May 1 know the name
of this plant?

Dr. P. S. Deahmukh: It is called
“Chakur Manis”.

Shri Kamath: Is the Minister in a
position to assure the House that this new
fangled or newly discovered plant will not 
go the way of the milk tree over which one 
of his predecessors, Shri Munshi, used to 
wax so lyrical ?

Dr.  P.  S.  Deahmukh: Ore failure

does not mean that we will fail every time .
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Shri V. p. Nayar: May I know whe
ther the Government have revised the terms 
and conditions under which loans are given 
to the Delhi Transport Authority in view 
of the fact that several observations were 
made by the Public Accounts Committee 
in its report published in  1953, specially 
regarding a chain of financial irregulariticfî 
in the Delhi 7'ransport Authority and for 
which the hon.  Parliamentary  Secretary 
wanted notice to answer on the 3rd August
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Shrl L. B. Sli«Btrit The hon.  Mem

ber is referring to the old accounts of the 
Transport Authority, perhaps of the years 
1950-51 and 1951-52.  Since  then the 
position  has  completely changed.  The 
Delhi Transport Service was then running 
•t a loss of about Rs. 5 to 6 lacs per annum. 
Now it is running on a profit of about Rs. 
3,00,000 or Rs. 4,00,000 a year.

Shrl V. P. Nayar: My question was. •..

Mr. Speaker: Order, order.  He will 
supply tne information.  There is nothing 
in flogging a dead horse.

Railway Earnlnga

*667. Shrl S. C. Samanta: Will the 
Minister of Railways be pleased to lay 
a statement on the Table of the House 
showing the total vloume of traffic and 
earnings therefrom on the following station 
on the Eastern Railway since 1947  •

(1) Panchkura,

(2) Machada,

(3) Kolaghat,

(4) Uluberia,

(5) Bauria and

C6) Andul ?

The Parliamentary Secretary to tke 
Minister of Railways and Transport 
(Shrl Shahnawaz Khan); A statement 
is placed on the Table of the House. 
Appendix V, annexure No. 4]

Shrl S. C. Samanta: From the state
ment I find that the three stations, Bauria, 
Uluberia and Andul have been electrified 
which have the smallest earnings of the 
lot.  May I know whether amenities are 
given according to the earnings of the stat
ions ?

Shrl Shahnawaz Khan : First, I
would like to submit that the  observations 
of the  hon.  Member  nre  not  quite 

coiTect  rcrardinp  tne  camin̂ s  of the 

atations.  The  ear ninths  from  Machada 

Station durin̂,  the  year 1954-55  are  Rs. 
4»37>524  whereas  the  earnings  from 

Andul  arc  Rs.  9,5̂ >ô o.  Therefore, ii 
3"’ wron̂  ̂ to  say  that  these  three station̂? 
nave the least amounts of earnings. Second
ly, the electrification and  other  amenities 

are  provided  at  the  instance  of or  in 

consultation  with  the Zonal  Consultative 

Committees, and  also  the hon.  Mĉ mber 
is interested in the  electrification  of those 
stations.  We electrify stations where clec-

tncity is easily available and at the che
apest rates, and it is not necessary, that 
we should go by the earnings.

Shrl S. C. Samanta: Leaving aside 
Machada, m̂y I draw the attention of the 
hon.  Member to Panchkura ?  Is it not a 
fact that for the last two years, the public 
and myseif were agitating for the good light
ing of Panchkura Station ? Recently it has 
been well done, but while the electriiicatioa 
has been done in other places with incomes 
of Rs. 3,00,000 and Rs. 5,00,000, why has 
it not been done at Panchkura with an in
come of about Rs. I2i lakhs and at Kola
ghat with an income of Rs. 11 • 34 lakhs ?

Shrl Shahnawoft Khan: These three 
stations which have  been  electrified— 
Andul, Bauria and Uluberia—are nearest 
to Howrah and we are gradually moving 
further away.

Port Marine Inqniry Comjnlttee

*669. Dr.  Ram  Subhaff Singh 1
Will the Minister of Transport be plea
sed to state:

(a) whether the Port Marine Inquiry 
Committee appointed by Government has 
submitted its report;

(b) if so, whether Government have 
considered it; and

(c)  whether the report will be imple
mented in full ?

The Deputy Minister of Railways 
and Transport (Shrl Alagesan):  (a)
Yes.

(b)  and (c). Decisions have been taken 
in the ease of most of the recommendations 
relating to the services under the Bombay 
port Trust.  The recommendations relat
ing to similar services under the Calcutta 
Port Commissioners arc under considera
tion.

Dr. Ram Subhag Singh: The  hon. 
Minister says that action  has been  taken 

in regard to the servicc conditions of the 

Port Trust staff.  May  I  know what be
nefit the pilot officers and other Port s att 

are going to get after this recommendation 

has been given effect to?

Shri Alagesan: 'fhcsc  recommenda

tions relate only to certain cadres, namely, 

pilots and  harbour masters.  I  shall only 

quote one instance and the hon.  Member 

can refer to the report itself.  'Fhc previous 
pay of the harbour master was Rs.  1,700 

and conveyance allowance was given accord

ing to the actual mileage.  That  was the 

previous  state  of  affairs.  Now  the  pay 

has been increased to Rs. 1,900. that is, an 
increase of Rs. 200.  Then, various allov»- 
ances have been  sanctioned  conveyance 
allowance Rs.  175;  uniform allowance 
Rs. 25. There arc other categories also.
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Sugarcane

*672. Shri V. P. Nayar: Will  the 
Minister of Food and Agriculture be
pleased to state:

(a)  whether the resistant strains of sugar
cane, evolved by research, have been put 
to extensive cultivation in India;

fb)  if so, ih? estimated acrcage to be 
brought under such cultivation annually; 
and

(c)  the increase in yield on account of 
such cultivation ?

The Minister of Agriculture (Dr.
P. S. peshmukh):  (a) and (b).  Yes.
All the improved varieties which now cover 
about ̂  per cent of the area under sugarcane 
are fairly resistant to diseases and/or frost, 
floods, draught, etc.

(c) 40 to 50 per cent.

Shri V. P. Neyar: May I know whether 
large scale cultivation of these  resistant 
strains involves any different technique 
other than those practised by traditional 
meih(xls ?

Dr.  P. S.  Dethmukh :  There  are 
certain differences from area to area regard
ing the cultural practices observed by the 
people.  I do not know what paritcular 
aspect the hon. Member means.

Shri V. P. Nayar : May I know whether 
these resistant strains have been evolved 
with any emphasis on regional conditions 
in the matter of sugarcane cuhivation ?

Dr. P. S. Deahmukh: Yes. Sir.  The 
main supply comes from the Coimbatore 
station but there are varieties evolved in 
other stations also,

Shri N. B. Chowdhury: May 1 know 
whether the State Governments have taken 
to giving wide publicity  to these new 
varieties and also given facilities for the 
distribution of cuttings of this new variety in 
the country side ?

Dr. P. S. Deshmukh: I do not quite
follow the variety referred to by my friend 
but we do our best to keep the cultivators 
supplied with th? latest varieties in the 
fittest possible condition.

Shri V. P. Nayar: May I know w hethe r 
the cultivators who cultivate their lands 
with the resistant varieties of sugarcane can 
evolve those varieties again by the process of 
cultivation or do they have to go the some 
other parts for getting them ?

Dr. P. S. Deshmukh: There are not 
ma iy cultivators who evolve their own 
seed ing but t here are cultivators who grow 
the seedjings in such a way that they keep 
upthe bes tter qualities of the improved 

5  supplied to them.
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Shri M. L. Agrawal: May I know 
what arc the rcspcctivc areas of Pilibhit 
and  Lakhimpur-Khcri  districts in this 
scheme ?

Dr. P. S. Deshmukh: 1  could  not 
give the details; they are from these two 
districts.

Co-operative Milk Union

*674. Shri Heda: Will the  Minis
ter of food and Agriculture be pleafied
to state:

(a) whether Government have sponsored 
any Co-operative Milk Unions;

(b) if so, their number and locations j 
aail

(c) the contribution or  iinanciai aid 
given to them by Government ?

The Minister of Agriculture (Er. 
P. S. Deslimukh): (a) Yes.

(b)  Five; one each at Anand (Bombuy; 
and Karaikal (Pondichcrry) and thicc in 
Uttar  Pradesh  at  Lucknow, Allahabad 
and Banaras.

{c) About Rs.  lakhs.

Shri Heda: May  I  know the basis 
•n which these milk unions have been 
started in these different parts?

Dr. P. S. Deshmukh: It is difl&cult 
to give the basis.  It is essentially the 
readiness of the State Governmcnis to 
put fi:)rward schemes  and  we  generally 
examine them and if we find them suitable 
we support them.

Shri Heda: In view of the fact that 
population is increasing and in the  big 
cities paucity of milk is being felt very 
much, will the big cities be taken into 
account when such unions are formed ?

Dr, P. S. Deshmukh: Yes, Sir. Con
siderable  attention  is  being  paid 
to the bigger cities like Bembay, Delhi 
Md Calcutta.

Pandit D. N. Tiwairy:  May I know 
whether Patna has got any chance of gett
ing such a union ?

Dr. P. S. Daahmiikh: No, Sir. I 
am sorry to say.

tgrj ^ mfWt I

ITo «fto
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Shri Ramachandra Reddi:  May  I
know whether these are run at a loss or 
profit ?

Dr. P. S. Deshmukh: I  could not 
say exactly about each one of these schemcs.

{Railway Stations

*675. Pandit D. N. Tiwary: Will 
the Minister of Railways be pleased 
to refer to the reply given to Unstar
red Question No. 590 on the 7th  De
cember, 1954 and state when  the plinths 
of the 50 stations on the North Eastern 
Railway are expected to be raised ?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri  Shahnawax  Khan): After  a
detailed examination of the matter, it 
has been decided to take up this work on 
a programmed basis at ten stations; the
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platforms at 39 stations arc not so low as 
to cause any inconvenience, and at one 
station for technical reasons it is not possible 
to raise the level.

Pmadit D. N. Tiwary: May  I knovr
the names of those ten stations ?

Shri  Shahnawaz  Khan:  Kachla
BridgCj DDmingarh, Matigara, Katakhal, 
Jogiarâ Kamtaul, Parmanandpur, Nayangtr, 
Awtamagar̂ and Roopnagar.

Pandit D. N. Tlwary: May  I know
if the Government is aware of the growing 
feelings of the people in this railway region 
that this part of the railway, especially 
from Gjrakhopur to Katihal is the most 
neglected region and no steps are taken to 
improve the passenger amenities there ?

Shri Shahnawaz Khan: I beg. to
submit that that  feeling is misplaced. 
We are doing our very best to improve the 
conditions; in fact, I believe that this 
North-Eastern Railway is getting plenty 
of fund for passenger amenities.

Pandit D. N. Tiwary: May  I know 
whether Government is aware of the daily 
reports in the Patna papers that the railway 
wagons are leaking and railway stations 
are not  properly functioning and trains 
arc always late ?

Shri Shahnawaz Khan : We  are
trying to improve things as fast as possible.

Shri Kamath: What arc the technical
reasons that come in the way of raising 
the platform level?

Shri Shahnawaz Khan: It referred
to only one station.  It has got a rigid 
structure and the entrance to the platfrom 
is by an overbridge.  There you cannot 
make a raised platform.

Mr. Speaker: We go to the next 
question.

Shri Kamath: The Deputy Minister 
wants to make a statement.

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : No
statement.

Ŝuburban Railway Service

•676. Shri T. B. Vittal Raoj WiU
the Minister of Railways be pleased 
to state:

(a) whether it is a fact that an  Ex
pert Committee is being aĵinted  to 
examine  the  problem  affectiM  the 
suburban  services  at Bombay,  Calcutta 
ani Madras with a view to recommending 
measures  for  uckling  excessive  over- 
mwding; and

rb) if so, when it is likely to be appoin
ted aad the personnel thereof.

The Deputy Mlnitter of Railwm 
and  Transport  (Shri  Alagesan): (a)
Yes.  A utnail committee is proposed ta 
be set up to investigate into the problem 
of excessive overcrowding  during peak 
hours in suburban railway services at 
bay, Calcutta and Madias and to suggest 
remedial measures.

(b)  Arrangements  for the  setting up 
of the Committee, including the choice 
of personnel, arc under finalization and 
are expected to be completed shortly.

ĥri T. B. Vittal Rao: May I know 
whether this Committee will visit only 
these three cities or other big cities also 
where there is some trouble regarding the 
suburban traffic ?

Shri Alagesan: For the present it 
is the intention to study suburban traffic 
around these three cities.

Shri T. B. Vittal Rao: May I  know 
if this Committee which is likely to be set 
up will be asked to submit its report regard
ing this before the draft Second Five Year 
Plan is out ?

Shri Alagesan: There is not much 
of a relationship between the report of 
that  Conmiittee and  the  draft  Second 
Five Year Plan.  In fact this Committee 
will be asked to submit its report in a matter 
of few months.

Shri H. N. Mukerjee: In view of 
the electric fraction being recognised to 
be the only real remedy for overcrowding 
particularly in areas like those served by 
Sealdah station which carries the highest 
passenger traffic in the country, will Govern
ment say if it will expedite electrification 
of the Sealdah division which has been 
postponed fairly indefinitely?

Shri Alagesan: That is a question 
which I am not able to answer at present: 
when the electrification of Sealdah division 
will  be  taken  up.  The hon.  Member 
will have noticed that this relates to a study 
of the suburban traffic in Bombay and 
Madras  where  suburban  sections  are 
electrified.  Even though suburban sections 
in those places have been electrified, there 
is  overcrowding and this Committee will 
go into that.

Shri  T.  B.  Vittal  Rao :  As  and
when the Comminee is appointed will 
they consists of members of the  National 
Railway  Users  Consultative  Couacil 
also?

Shri  Alagesan: The  intention  is 
to have this Committee only as an official 
Committee.  Some of the retired railway 
officials will serve on that.
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Bombmy-Mufftlore Rail Link

Shri Biwani Reddyx Will  the 
Minister of Railway! be  pleased f 
«tate:

(a) whether  there  is  any  proposal 
ao connect  Bombaf  with  Mangidore 
direct by rail;

(b) if so, the details thereof; and

(c) whether  Government  have  takea 
any decision as to its  inclusion in the 
Second Five Year  Plan ?

The Deputy Miniater of Railwajra 
and Transport (Shri Alageaan): (a) and
<b).  A land survey between  Diva and 
Dasgaon and an aerial survey  between 
Dasgaon and;! Mangalore have been done 
l3ut  no  definite  proposal has  yet been 
aaaterialised,

(c) Not yet, Sir.

Shri Eawara Reddi: Is  the  surrey
<»mpletcd ?

Shri Aiageaanx Yes,  Sir  the survey 
relating to Dira and Dasgaon has been 
completed.

Sliri T. B. Vittol Raox There are 
■several kinds of surveys.  For example, 
aerial  survey,  preliminary  engineering 
aurrey,  traffic survey and there is  final 
location survey.  May I know what sort 
of survey it is and at what stage it is ?

Shri Alageaan: This relates to traffic 
aurvey.
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Shri M.  D. Jothlt  May I know 
whether Diva-Dunon  railway  is the 
first  section of the  Bombay-Mangalore 
railway line or is it regarded as such and 
the survey completed as such?

Shri L. B. Shaatrii  The Diva-Dasgaoa 
railway line is not at present being survey
ed as a part of the Bombay-Man̂ ore big 
railway line.  It is Independent by itŝ  
and we will consider the bigger project 
later.

*'Grow More Fodder** Campttign

•678. Shri  B. K. Daa :  Will the
Minister of Food and  Agriculture be
pleased to state:

Ca) whether  any  amount  has  been 
set apart for the launching of a “Grow 
More Fooder” compaign; and

(b)  if soj the amount  earmarked for 
the year 1955-56 ?

The Miniater of Agriculture (Dr. 
P. S. Deahmukh): (a) No.

(b) Does not arise.

Shri B, K. Daa:  May I know whether 
any steps have been taken to see that the 
State Governments take steps for growing 
fodder as provided in the First Five Year 
Plan?

Dr. P.  S. Deshmukh:  Yes,  Sir. 
There are certain pilot projects which are 
being operated.  Besides that, in a recent 
meeting of the animal husbandry wing 
of the Board of Agriculture and Animal 
Husbandry in India held at Ranchi a big 
scheme was prepared which might cost 
Rs. 4,17̂00,000.

Shri B. K. Daa:  May 1 know whether 
the Government is taking care to see that 
in the land reform legislation in States 
provision for pastoral lands is also made?

Dr. P. S. Deahmukh:  I would like
to have notice on that question.

Shri N. B, Chowdhury:  May  I
know the nature of the schcme which 
might cost Rs. 4 crores or so and  how 
it is proposed to be distributed throughout 
the country?

Dr. P, S. Deshmukh: 7'hc scheme 
is still at a discussion stage and it is not 
possible to give any partiĉ ars now.

Shri B. K. Daa:  I want  to know
whether the I.C.A.R. has any research 
scheme about fodder to derermine what 
lands are suitable for what sorts of crop 
and fodder pasture }
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Dr. P. S. Deshmukh: I think there
are with the I.C.A.R. quite a few schemes 
which deal with grass lands and fodder 
pasture.
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Dr. P. S. Deshmukh: J could  not
say, exactlŷ without notice.

Shrl Kamath: Do the State Govern
ments consult or do they not hold any 
consultation with  the  Central  Govern
ment before they issue taccavi loans to 
cultivators charging high rate of interest 
as has been alleged by my friend here ?

Dr. P. S. Deshmukh: This is a scheme 
for helping the States to advance loans 
to the cultivators.  As I said, I have not 
got the details of interests which the Stale 
Governments charge.  If a notice is given
I will give the required information.
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Sale of Soviet Publications

*̂682. Dr. Rama Rao: Will the Minister 
of Railways be  pleased to  state 
the present position regarding the sale of 
Soviet Literature m Railway Bookstalls ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): There 
is no general ban on the sale of Soviet 
literature as such at Railway Bookstalls. 
Books, however, of a tendentious or unde
sirable nature arc not permitted to be sold.

Dr. Rama Rao: In view of the recent
tour of the Prime Minister to USSR since 
there is a general interest among the people 
to know something more about the Soviet 
Union, may I know whether the Railway 
Ministry will remove, if not the official 
ban—ihere is no official ban—at least the 
understood ban on these Soviet books ?

Shri Alagesan: I should think that 
this is not a proper or pertinent question. 
As I said we have no objection to books

like those of Tolstoy, Marx or Engels> 
which have now become classics, being 
sold at railway book-stalls.

Dr. Rama Rao: As the hon. Minister
has now replied that some books are being 
allowed, will the Railway Ministry draw 
up a list of the Soviet publications which 
may be sold and a list of books which 
should not be sold at railway bookstalls?

Shri Alagesan: We need not take
such great interest in the books of one country 
alone; but, when the bookstalls would 
like to submit a liist certainly that will be 
scrutinised and all those books which are 
not andentious be sold will be permitted.

Shri Raghuramaiah: In view of the
question raised by Dr. Rama Rao, may
I know whether, aher the Prime Minister’isi 
visit to Russia there has been any decrease 
in the tendentious literature arriving in 
this country?

Mr. Speaker: Order, order.  We will
protxed to the next question.

Shuttle Service

6̂83. Shri P. Ramaswamy: Will the 
Minister of Railways be pleased  t»
state:

(a) whether it is a  fact  that  thtxe 
was a shuttle train  service  between 
Secunderabad  and  Mahbubangar  until 
the middle of the last War; and

(b) if so, whether there is any proposal, 
to restore this service ?

The Parliamentary Secretary to 
the Minister of Railways and Transport 
(Shri Sahanawaz Khan): (a) Yes.

(b)  Since 1-10-1946, the shuttle train 
has been extended to run between Secun
derabad and Dronachellam and, therefore, 
the section, Secunderabad-Mahbubnagar>, 
still continues to be served by it.
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sft«nd< ferr >TOT I  >TT̂  ̂
 ̂fv ̂  % TRf ̂   FFhr t  Pp 

VRrTTKf ffr ?jV»-  ̂  % 715# i»T?rf Tt 

<i)FRT ̂  I

«ft fiĉ f*T«I : WT ̂TTVrr ̂fr <RT 
t TT̂To ifto ̂  fJTpT,
>ifrc  «m 5lwft# %■

f#«T W|TT q?% iRTTT
 ̂7# It ?

»T«  «fto  tr<T«  yonjir  :

5?9il < i)9H ̂   I »nRir«T7 
% ?RTH ̂1 rfr «PT 5RTir 

ferr 5rmr  i

fwvRr fw ;  trfw wt% 'T̂ t,

<̂5J *1T  ^ ̂  *lHl

flT<+K %  5rT̂H
VH'SM  rfr WT *nw»: ̂ ̂ >ip|5R 
 ̂  ?

Mr. Speaker : I think that the loan is 
to the Stale Government.  It is the State 
Government uhich decides how the loan 
should be distributed.

•ft ftrjfw f»W :  »PR%
j<iH W m  T̂TffV ft

 ̂  »raw   ̂   ̂ ?

ii«»m ipHtr ?ft

?ik ^  ̂   ̂ t; <At fJH-

<nhA<i srroft  ̂I

fŵjftr firo : «nR fi»fR wr^ 

 ̂ T̂T?  ̂ at WT

»T<W*fe Wt  I
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mm  fftr «fto

 ̂ «o*ll  ̂^

«F  ̂I

ProTlduit  Fund  Act, 195>

*685. Shri Tushar Chatterjea: Will
the Minister of Labour be pleased to 
refer to the reply given to Starred Quesuon 
No. 2692 on the 28th Aprils  1955  and 
state:

(a) whether  any  decision  has  since 
been taken by Government with  re
gard to the procedure to be adopted for 
the formation of the Board of Trustees 
for Provident Fund for factories exempted 
under Section 17 of the Employees Pro
vident Fund  Act; and

(b) if not, how long it will take to arrive 
at a decision ?

The Deputy Minister of Labour 
(Shri Abid All): (a) and (b). Very diver
gent views have been expressed by the 
State Governments and different members 
of the Trust and Government do not think 
they will be justified in coming to a decision 
without further consultation  with State 
Governments.  I cannot state exactly when 
a decision will be made.

Shri Tushar Chatterjea: May  I
know what stands in the way of a decision 
being made?

Shri Abid All; That is what I have 
iust replied.

Shri Tushar Chatterjea: My  ques
tion is, in view of different opinions, why 
not the Government take up the matter 
earnestly and make a quick decision ?

Shri Abid AH: We arc consulting the
State Governments again.  Without that, 
it is not possible to come to a decision.

Shri T. B. Vittal Rao :  Which arc
the State Governments that  are against 
this measure ?

Shri Abid Ali: It is not possible to
say it.

Rolling Stock*

♦686. Shri S. V. Ramaswamy: Will 
the Minister of Railways be pleased 
to refer to the reply given to Starred 
Question  No. 87 on the 26th July, 1955 
and state:

(a)  the  reasons  for  obtaining  loco
motive bed-frames and cast steel cylin
ders from abroad, when the policy of 
Government is to produce cent per cent. 
Indian Engines as early as possible;

(b) whether , corresponding parts  are
allowed to be import̂ for W.G. engines 
•t Telcos;

(c) whether  any  fresh  orders  hare
been placed or are proposed to be placed
abroad for these parts; and

(d) whether any attempts have been
made to have them cast in India ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) to
(d). A statement giving the information 
is laid on the Table of the House. 
Appendix V, annexure No. 7]

Shri S. V. Ramaswainyt In answer 
to a previous question on  this subject, it 
was said that the cost of steel  bed-frame 
comes to about 66 per cent, of the cost of the 
engine.  If that is so, why was it imported 
at all?

Shri Alagesan: The reason is given 
already.  As far as the cost  of the bed- 
frame is concerned, it comes to Rs. 1,13,000
f.o.b.  per frame.  The reason why it has 
been imported is also given.  We do not 
propose to import further.  This is purely 
to'gain experience and as a matter of experi
ment.

Shri S. V. Ramaswamy :  As at
present, a limited number of bed-frames 
and cast iron cylinders are being  cast. 
Will they be improved upon so that these 
bed-frames and steel cylinders may  not 
be imported from abroad ?

Shri Alagesan :  We may  develop 
the capacity to cast these steel frames and 
steel cylinders too.  For the present, we 
are casting iron cylinders  only.

Shri ft. N. Mukerjee: May I know 
if it is tlie patent law restrictions which 
stand in the way of our producing ourselves 
certain items mentioned in this question, 
and if so, are we not in a position to cir
cumvent some of these patent laws as many 
other countries have done in order to 
secure self-sufficiency ?

Shri Alagesan: The restrictions that 
the hon. Member has mentioned  relate 
only to a very few items,  not to all.

(̂ ) % WPTK
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{w)  5̂,̂ ?ft iw w  fvnnft

smftr ff t ?

*WV V

(*ft wf) : (v)  ̂ I

(?r) f̂Rf 5»ff %  ^

*niT ̂ I  »n% ̂

ifW V  ̂mFV  fir̂ PT # ̂ T̂TT fw  ̂

 ̂I  rft>T 5̂ m'1'»îI?
iftrSÎ ^H ir*fV  TT»iT  %  <5TT 
f̂nrPT r̂  ̂ i

«iV ifo wto nH«raT : R̂*PTT sft 

 ̂ »niT «iT ft>

P̂T  #  JTii Tm  ^

•,ff  «FT «WT  I ?

sft5n̂ pww<Brt; ^ 5TT%%3m
sft 5̂  ̂ ̂  <.5  a<4K
*̂} I RRT 5PT̂ <TT 5̂ q'lll ^

JT̂ 'TrMnf̂ 

vi'ft  Os fk’y ̂ ?RTT̂   ̂I

«ll*l»l <HH 5  ̂  ̂<(A *T  fdi 'fto «®ĉ4• 
ô %  sftr;  strV ̂ 1 ̂  ̂  
R̂tsTK %!?T 3TT T?r t ?

«t Vo Hto  ̂ ?isp JTf

 ̂ 3TTW  ?

«d ?n!pwrai wf : JT? eft  ^

'̂t iTRT  t I ̂  m ?S3- tVo S5?̂* 
ô  scrm I fpr fft  ^  ^

 ̂ <1̂  ̂ 5 I

Vo sfft'o Htfinn ; ifv 5̂  ̂5ft 

înTTf̂ g7rVTVPT^5|[̂
 ̂   I

«ff m ’̂iamir wt : ?rfrr 31̂  57̂

 ̂3n^ I A JTRTT  r1H<̂
%  JT?  iPTHT'ifwr J fv  ̂ T̂RT 

f r »RT ̂ ilVr IIW fsRH ̂ f5T 
f ̂  »T̂  qNr *THT JTtsnrr # ^

3rm I 5Tf̂ f̂iTKT  jffr

#>TT  I

Over-bridge at Gnntnr

*688. Shri S. V. L. Naraiimluiiiir
Will the Minister of Railways be pleased 
to state when the construction of the over
bridge , at the level crossing at Guntur will 
commence ?

•  The Parliamentary Secretary t# 
the Minister of Railways and Trans
port (Shri Shahnawas Khan): The
construction of the over-brid̂e in replace
ment of the existing level crossing at Guntur 
will be commenced as soon as the Guntur 
Municipal Authorities arc prepared to take 
up their portion of the work on the appro
aches.

Shri S. V. L. Narasimham: May I
know what was the original estimate and 
whether there has been any change in the 
estimate in the construction of this bridge.

Shri Shahnawas Khan: There has 
been a very considerable change with the 
lapse of time. These estimates have been 
prepared off and on since 1939* 1*̂ I950>
we advised the Government of Madras 
that the cost of constructing this over
bridge would be about Rs. 5 lakhs. 
Now, after detailed inspection, we have 
come to the conclusion that it will be Rs. 
12.15 lakhs.

Shri S. V, L. NaraBin̂ am:  Mar
I know whether the work will be under 
rhe management of the Central Govern
ment or whether it will be taken up partly 
by the municipality and partly by the 
railway authority?
Shri Alagesan: 'I'he railway will do 

the work of over-bridge proper at their cost 
and the municipality will construct the 
approaches at their cost.

Scarcity Conditions in Ralasthan

•690. Shri Kasliwal: Will the Minis
ter of Food and Agriculture be pleased 
to state:
(a) whether the attention of Gcv- 

ernment has been drawn t(> the acute 
scarcity conditions prevalent in the West 
and South Rajasthan owing to failure of 
rains;

(b) whether Government are aware 
that owing to scarcity of fodder, large 
scale migration of cattle has started from 
the dry areas;
(c) whether the prices oi foodgrains 

have recently shot up cons.dcrably in 
Rajasthan; and

to take
(d) if so, the steps Government prcpose 
take in the matter ?
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The Minister of Agriculture (Dr. 
P. S. Deshmukh) (a) to (d). A statement is 
placed on  the  Table of the  Sabha.  [Sfe 

Appendix V, annexurc No.  8].

Shri Kasliwal: May I know whether 

the  G.)vcrnmrnt  hive  received  any  infor

mation  about  the  loss  of  cattle  in  these 

areas due to scarcity conditions?

Dr.  P.  S.  Deshmukh: No,  Sir. 

All that  wc  know  has  been  stated  in the 

reply  and  the  statement.  About  4,000 

heads of cattle have migrated from Jodhpur. 

I d.> nn think thcr̂* are any other figures 

available.

Shrl Kasliwal: May I know  whether 

th_* G overnment have received  any reports 

from  the  State  Government  about  the 

percentage'of loss in the estimated yield in 

foodgrains due to drought conditions  ?

iflft  («ft

: 3T!r ?ft   ̂   ̂ I

I I

Shri Balwant Sinha Mehta: May I

know whether, in  case of any emergency, 

G )vernment  propose  to  release the grains

lo the people in Rajasthan at cost  price?

q[o { 3ft  3TRft

I STSTTsr ^ WRTT f?TtT ^

fĤnr iTTT farr 5 3t»it 5ft  ^

'iw   srfiiw

 ̂  € f̂JTT 3rnr»TT  sfh:  sft ̂  #

3?Tt ^  »̂TT  ?̂T«f  irf?TW

# firrr jrnT»rr 1 

wwRT :  wr 4 <Tw
?R??TT ̂ ftp q»y?fT  fyiftar

 ̂ "jrpft- ^

f> W W«flf *PT i(|?r fRT ^

 ̂ rrifr TPT  f ff: # TT

f'RT t arr̂  ̂ ?

Ift tjo  Ifto  :

?TT5ft f  fftr

t̂*rr, ̂   I

9TTTT

Shri  Kami  Singhji: May  I  know 

whether,  in  view'  of the repeated  scarcity 

of rain  in  Rajasthan,  Government  would 

I consider bringing in the Rajasthan  Canal 

in  the  Second  Five  Year Plan?

Shri A. P. Jain: That question should 
be  more  appropriately  addressed  to  my 

colleague,  the  Minister  of Irrigation  and 

Power;  nonetheless,  I  understand  that 

there  are  certain  proposals  for  building 

canals  in  Rajasthan.

Indian  Shipping

*691. Shri  H.  N.  Mukerieet Will 

the Minister of Transport be pleased lo 

state:

(a) the  number  of foreigners  working 

as  Masters  and  Chief Officers  in  Indian 

coastal  and  overseas  ships,  separately;

(b) whether  it  is  a fact  that  adequate 

numbers of Indian personnel for such posts 

arc not  at  present available; and

(c)  If so, the steps being taken to  train 

a sufficient number of Indian Officers and 

Engineers ?

The Deputy Minister of Railways 
and  Traasport  (Shri Alagesan):  (u)
and(c).  A  statement  is laid  on the  Table 

of the Sabha.  [5^̂ Appendix V, annexure 

No. 9).

(b) Yes.

Shri H. N. Mukcrjee: I find from the 

statement  that  even  in  coastal  shipping, 

which  is  reserved  for  Indian  nationalŝ  

there are 13  Masters and 3 Chief Officers 

who  are  foreigners.  Can  Government 

indicate when we can expect Indian officers 

to take over tliis job?

Shri  Alagesan: As  far  as  coastal 

shipping goes, it is true that there are  13 

foreign  Masters, but there  arc  28  Indian 

Masters  even  now’  working.  As  far  as 

Chief Officers  are  concerned,  there  are  3 

foreign  Chief  Officers  whereas  there  are 

41 Indian Chief Officers working on coastal 
shipping.  It takes  lot of time to train an 

officer both on the engineering side and on 

the navigational side— roughly 7 to 9 years. 

Within  a  matter  of  three  years,  we  will 

be able to man our  Merchant  Navy  with 

Indian  officers.

Shri H. N. Mukerjec: I  found  also

that in 1949 a batch of 90 boys were  trained 

as an emergency measure in addition to the 

normal  training  provided  on  the  training 

.ŝip ‘^Duff'erin”.  If that is so,  what steps 

arc Government  takmg  for  amplifying 

training  facilities  here  and now by provi

ding training  ships  av>art  from  the 

“Dufferin”  so  as  10  ensure  that  within 

a certain  target  date,  Indian flags  will  be 

exclusively  manned  by  Indian  nationals?
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Shfi Alagesan : The hon.  Member

would  have  noticed from the  statement 

mpplied  ihut  navigational  training 

has been confined to ‘ Duffer in” and  engi

neering side  has been  taken  over bv the 

Directorate of Marine Engineering Train

ing;  and now. wc arc admitting 50 boys 

on  borh sides.  In respect  of taking  in 

more  boys,  the  question  of  placing 

them  also  comes;  because  when  these 

boys  pass  out  they  have to  be placcd  in 

Indian ships. I  think  for  the  present,  50 

:is quite enough for our purposes.  '

% 5TTT ^

(̂ ) tsftfstTT 

% sft»ff SPT  ^

*PTT;  *rtr

(m) ^   jRrn-  fsr̂rr 

■̂nrr  ?

gnnhit (mV tto :

(*F)  (»t) 5̂5  ’̂frfSRT ^

n̂̂f̂'TT   ̂srnn >rr,

w   ̂I

tr*To qwo  fjrwt  : 4 irrsTffT
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 ̂?»T ĴtfSHT 

j|%3r 

5»T IT T̂fsT%̂ % q?% »T»Tt.K4j ̂  

fW  Z fW

 ̂  ̂  imftPTFr

sfr >ft ftt, (Ticker Connection) 

szrmr % <T?«Tt ̂  ^ «IT

JTT Jij<t.M«fl «ft, JTT ̂  ̂   «»T JTT
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fPim  ̂ tftr  T̂t«T

i?t î{t’Thr«rrfinnTinAwr

T̂TTT  *Tf?TT   ̂ I 

RoUing  Stock 

*<93. Shri D. C. Sharma: Will the
#  Minister of Railway# be pleased to state:

fa) whether Government have entered 
into  a contraa for the supply of Railway 
engines with any Canadian firm;

(b) if so, the name of the firm;

(c) the number of engines to be manu
factured by that firm; and

(d) the cost thereof?

The Parliamentary Secretary to the 
Minister of Railwavs and  Transport 
(Shri Shahnawaz Khan) i (a) No. 120
locomotives are being received through the 
Canadian Government under the Colombo 
Plan.

(b) M/s CiTiiian Lic:>m')Mvc Co. Ltd., 
Kingston, Canada.

(c) 120.

(d) The F. O. B. cost ro the Railway 
Ministry will be approximately Rs. 4.4 
lakhs per loco.

Shri D. C. Sharma: May I know if 
our Government has entered into contracts 
with some firms in other countries also?

if so, what arc the names of those 
Countries ?

Shri Shahnawaz Khan: That is 
very big question. I slull require notice,

Shri D. C. Sharma: May I know if 
our technical experts have given a verdict 
to the effect that these Canadian locomotives 
arc very unsuited to the soil on which t>ur 
rail, tracks are laid ?

The Minister of  Railways  and 
Transport (Shri L. B. Shastri): Our
technical experts g(' to inspect the locomo
tives in the manufacturing  shops,  of 
diflereni  countries unless they arc satis
fied,  those loct'motives are not accepted.

Shri D. C. Sharma: May I know
what was the target for the production of 
these locomotives in India during rhc First 
Pi VC Year Plan and if any target has been 
laid 80 far as the Second Five Year Plan is 
concerned ?

Shri Shahnawai Khant  OriginaOr 
the target at Chittaranjan Locomotives wa» 
120 locomotives per year.  Now, it has becii‘ 
elevated to 200 locomotives per year.

Shri Mohiuddint It has been stated 
that the cost of a Canadian locomotive will 
be Rs. 4.4 lakhs.  May I know what wilf 
be the comparative cost of a Chittaranja* 
locomotive ?

Shri  Shahnawas  Khan:  I  am
speaking subject to correaion—the cost of 
a locomotive produ ed at Chittaranjan i< 
Rs. 5 lakhs approximately.

Shri Sarangadhar Das: May I know* 
how the Chittaranjan locomotives comparc 
in performance with the Canadian Loco
motives ?

Shri Shahnawaz Khant They com
pare only well.

written answers to questions

Wireless Licences

*668.  Shri  Krishnacharya  Joshix
Will the Minister of Communications
be pleased to state:

(a) whether Government propose to 
revise the regulations regarding the granting 
of the different types of wireless liccnces;. 
and

(b) if so, what arc the proposed changes ?•

The Deputy Minister of Communi
cations  (Shri Ra) Bahadur): (a) No
material change is at present proposed te 
be made in the existing  regulations. 
Procedural clianges have, however, been 
made from time to time and may be made in 
future also in the public interest and ia 
keeping with modern practice in wireless.

(b) Docs not arise.

Timber  Seasoning Plant

*670. Shri A. K. Gopalan: Will the 
Minister of Railways be pleased to state:

(a) whether this  artention has been 
drawn to the -Resolution passed  at the 
plenary session of the Central Board of 
Forestry held at Ootacamund on the 15th 
May, 1955 regarding the setting up of Tim
ber Seasoning and Preservative Plants on the 
Railways; and

(b) if so. whether the proposal has been 
amsidered and the decisions  taken by 
Government in the matter ?

The Parliamentary Secretary to the 
Minister of Railways and  Transport 
(Shri Shahnawaz Khan): (a) Yes, Sir.
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(b) Sleeper treatment plants, already in 

operation or being set up, are considered 

to  be  sufficient  for  supplies  reasonably 

anticipated.  However,  proposals  for 

additional plants as recommended by  the 

Central Board of Forestry arc awaited from 

State Governments.

All-India Mango Shô

f Shri K. G. Deahmukh :
•7̂ ^̂Shri  Jethalal Joshi:
Will the Mmistcr of Food and Agricul
ture be pleased to state:

(a) the names of the Members of the 

Mango  Show  Committee  of the  Indian 

Council  of Agricultural  Research  set  up 

for organizing the All-India Mango Show 

in Bombay on the 2ist and 22nd May, 1955 j

(b) the  total  expenditure  incurred  on 

this  show;  and

(c)  the  names  of the  principal varieties 

of mangoes  that  were  exhibited  in  the 

show ?

The Minister of Food and Agricul
ture (Shri A. P.  Jain): (a) A statement 
showing  the  personnel  of  the  All-India 

Mango Show Committee, Bombay, Is  laid 

on the Table of the Lok  Sabha  . [Ŝe 
Appendix V, annexurc No.  10].

(b) About Rs. 17,000/.

(c) A statement showing the principal 

varieties of mingo exhibited m the Show 

is also placed on the Table of the Lok Sabha. 
[See Appendix V, annexure No. 10]
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Railway Delegation to European 
Countries

*68z. Sardar Iqbul Singh: Will the 
Minister of Railways be pleased to refer 
to the reply given to Starred Question No. 
924 on the 14th March, 1955, and state:

(a) whether the report submitted by the 
Railway Delegation \̂hich visited certain 
European Countries last  year  has  sincc 
been examined; and

(b) if so, which of their recommendations 
are proposed to be implemented?

The Parliamentary Secretary to 
the Minister of Railways and Transport 
(Shri Shahnawai Khan) :  (a) and (b). 
The Report is still  under  rtcaminaion 
but la the meantime some of the recom
mendations  have  been  accepted  and 
implemented.
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Drugs Controls

*694- Shri Dabhi: Will the Minis
ter of Health be pleased to refer to the 
reply given to the Starred Question No. 
2664 on the 28th April, 1955 and state:

(a) whether Government have conclu
ded their consideration of the recommenda
tion of the Central Health Council, namely 
that the Drug  Act  should be  suiubly 
amended to vest the authority of the control 
of drug manufacture in the Centre; and

(b) if so, the final decision taken in the 
matter ?

The Deputy Minister of Health 
(Shrimati Chandrasekhar): (a) and (b). 
The matter is still under consideration.

All-India Mental Health Institute, 
Bangalore

*696. Shri Krishnacharya Joshit
Will ê Minister of Health be pleased to 
lay a Statement on the Table of the House 
shoN̂ ing;

(a) the progress of work done at the
All-India  Mental  Health  Institute,
Bangalore during 1955 so far;  and

(b) the amount of contribution of the 
State Governments to this Institute:

The Deputy Minister of Health 
(Shrimati Chandrasekhar): (a) and
(b), A statement is laid on the Table of the 
Sabha.  Appendix  V, annexure Lok
No. 12].

Hospitals

ft?# i!«nmrM̂rr hWH

(t) WT If?   ̂ #

P̂TT'̂T  1  'iiffl

♦T 5ft I; «flT

(̂ ) vn  ’PirrrRiRrT 

I ?

(̂) The national water supply 

and sanitation scheme (Urban 

water supply and drainage 

scheme)

xm ^

 ̂  ̂I

I

(̂) ^ I

/Dr. Ram Subhag Singh : 
\Shri Radha Raman :

Will the Minister of Labour be pleased 
to state:

(a) whether the plans and estimates 
prepared for the construction of hospitals 
in Bokaro and Karanpura-Ramgarh Coal
fields in Bihar  have been accepted by 
Government; and

(b) if so,  h«̂n the construction work is
likely to begin?  •

The Deputy Minister of Labour
(Shri A bid All): (a) Yes.

(b)  Land is being acquired and tenders 
for construction of the buildings have been 
invited.  The construction will start as 
soon as the land becomes available.

Timber Freight Rates

♦698. Shri A. K. Gopalan: Will
the Minister of Railways be pleased to 
state:

(a) whether  his  attention  has  been 
drawn t© the Resolution  passed  by 
the Central B ard of Forestry at their 
Session held at Ootacamund on the 15th 
May, 1955. regarding the  reduaion of 
railway freight rates on timber;

(b) if so> whether the above  Re
solution has been considered ; and

(c) the d cisions taken thereon?

The Parliamentary Secretary to 
the Minister of Railways and Transp'>rt 
(Shri Shahnawaz Khan)i (a) Yes, Sir.
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(b) and (c).  A sub-comm’ttec consisting 
of the Union Minis er for Agriculture and 
Members fr m certain States has been 
appointed to go into the question,  and 
no decisioi' can be taken till such time 
the Committee formulates its proposals 
and submits them to Government.

Landless Labourers

*699. Shri Ram Shankar Lai t Will 
the Minister of Food and Agriculture 
be pleased to state the names of the States 
to which the Central Government have 
given  grants sofar for the  resettlement 
of landless labourers ?

The Minister of Food and Agri
culture (Shri A. P. Jain)i The States 
of Uttar Pradesh and Andhra.

hNt 99111

*V3oo. : wr HWTT

(̂ )  ̂   ̂ I
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Indian Shipping Tonnage

*701. Shri VL N. Mukerjee: Will
the Minister of Transport be pleased to 
state:

(a) the pjresent percentage of world 
tonnage carried in Indian vessels; and

(b) what is  India’s position in the 
world list of maritime countries?

The Deputy Minister of Rail̂ afs 
and Transport (Shri Alagcsan)s  (a)
and (b).  Presumably t’ e Hon’ble Member 
refers to t’ e percentage of world maritime 
trade carr ed in Indian vessels. If so, no 
precise informati n  is  available.  Our 
tonnage is only about a million as against 
the world tonage of ab ut 100 millions, 
and therefore tie share of world trade 
carried on Indian vessels is bound to be 
meagre.

Water and Wind Erosions

*702. Shri D. C. Sharma: Will the 
Minister of Food ard Agriculture be 
pleased to refer to the reply  given to 
Starred Question No. 1662 m the  30th 
March, I955 and  state  the  schemes 
sanctioned for â r̂esting water and wind 
erosions in the  Punjab  State  during 
1955-56?

The Minister of Food and Agri
culture  (Shri A. P. Jain): Schemes
for anti-erosion in Kulu Sub-Divisiô in 
Kangra District, a’̂d cho-reclamation work 
in ch -ravaped areas of the Punjaba State 
were received by the Central So 1 Conser
vation B ard and subsidies amounting to 
Rs. 55,000/- and Rs. 25,000/- respectively 
have been sanctioned therefore during the 
current year.

Sleeping Accomodation

305.  Shri Kami Singhji i Will the 
Minister of Railways be pleased to state:

(a) whether sleeping accommodation 
has been provided for third class passen
gers on mail trains leaving  Bikaner for 
Delhi,  Marwar Junction, Jaipur and 
Bhatinda;  and

(b)  if not, by what time this facility 
is. likely  to be provided ?

The Deputy Minister of Railway 
and Transport (Shri Alagesan): (a) No.

(b)  Sleeping accommodation for third 
class passengers has been provided on cer
tain trains as an experimental measure and 
it is not possible to indicate when this faci
lity will be extended to the trains mentioned 
in part (a) of the question.

Despatch of Post to

306.  Shri H. N. Mukerjee : Will the 
Minister of Communications be pleased 
to state whether it is a fact that while re
gistered art it es are received here by post 
from China,  the despatch of letters and 
packets, etc , by registered po*;t to Chine 
is  not permitted  ?
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The Deputy Minister of Cammuiii- 
eadone (Shrl  â| Baĥdnr): Yes. 

Railway  Staff Qiiartert

507. Shri D. C Sharma: Will the 
Minister of jRaUway# be pleased to 
state :

Ca)  the number of Railway  Guards 
on the Northern  Railway who  have 
been allotted  quarters upto the  31st 
July, 1955; and

Cb)  The number of such employees 
who have not been provided residential 
acoonmodation ?

The Deputy iVfinitter af Railwayi 
Transport Ŝhri Alageian): (a)

1002.

Q>) 749

ln4ian Shipping  Tonnage 

/ShrlD.C. Sharmn: ; 
\Dr. Ram Suhhag  Singh:

Will the Minister of Jvantport be 
pleased to state:

(a)  the total tonnage of Indian ships 
ping  in the  overseas  shipping (com
pany-wise) ;

Cb)  the total increase in this tonnage 
during the last thvee years;

(c)  whether it is  considered  suffi
cient to cope with the needs of the overseas 
trade; and

(d) if not, the extent of increase needed 
and the steps being taken in the matter ?

The Deputy Minister of Railway! 
and Transport (Shri Alagesan): (a) A
statement giving the required  informati 
is appended. [Sse APP<̂ndix V, annexi 
No. 13].

(b) About 40,000 gross registered tons.

(c)  No.

•mation
annexure

(d)  No precise estimate of the shipping 
requirements of the covintry has been made. 
But the Reconstruction Policy Sub-Com
mittee  on  Shipping  estimated in 1947 
that a target of 2 million Gross Registered 
tons of shipping would enable Indian 
Shipping to cater for the entire coastal 
trade and a reasonable.share of the near 
and distant trades. Out of these 2 million 
tons, about 4,̂0,000 tons may be required 
for the coastal and adjaccnt trades and the 
remainder for the overseas trades.

Shipping is in the private sector and the 
initiative for acquisition and  expansion 
of tonnage rests, therefore, primarily on

the Indian shipping companies themsclwes. 
The following are, however, sonae of the 
impartant steps taken by the Govemmem 
to increase the tonnage of Indian Shipping 
in the overseas  trades  :—

(1) The Eastern Shipping Corporation 
Ltd.,  in  which  the  Government 
holds the majority shares and con
trolling interest, has been set up 
for acquisition of tonnage and opera
tion in the overseas trades;

(2) Lows are beinf granted U> Indian 
shippine companies at concessional 
rates of interest for acquiring  to
nnage.

(3) Further programmes for expansion 
of shipping in the overseas trades 
under the Second Five Year Plan arc 
under consideration.

(4)  Proposal for setting up a  second 
shipping corporation mainly for ope
ration in tramp trades is also under 
consideration.

Delhi Road Transport Service

310* Shri Dhabi: Will the Minister 
of Transport be pleased to state :

(a)  the numbers of break-downs and 
“missing trips” of the Delhi Road Trans
port Service  buses during the months 
of April, May and June,  1955; and

(b)  what  improvements, if any, there 
have been in these’ matters,  as compared 
with the previous three months ?

The Deputy Minister of Railways 
and  Transport  (ShH  Alageaaa): (a)

April
1955

May
1955

June
1955

Toul

Number  of
Breakdowns. 385 400 339 1,124

Number  of
trips missed. 9,571 10,399 9>4<5829,438
(b)  The number of breakdowns and the 

number of trips missed during April to 
June 1955 has decreased by 348 and 5,929 
respectively as compared with the pre
vious  three monAs.

Anti-T,B« Drug

311.  Shri Dhabi: Will the Minister 
of Health be pleased to state:

(a)  whether it is a fact that in U.S.A. 
a medicine, called  Streptô hydrazid, has 
recently been discovered for the  effective 
treatment of  Pulmonary  Tuberculosis; 
and
(b)  if so, whether Government have 

taken or propose to take steps to sec 
that this medicine is made available to 
T.B. patients in this  country ?
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The Deputy Minister  Health 
(Shrimati (̂ andrasekhar): (a)  ‘Stre- 
ptohydrazid* has been in use in the U.S.A. 
for sometime for the treatment of Pul
monary  Tuberculosis.

(b)  This drug has been available in the 
market since 1953.
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Coal Mine* ProTldeat Fund

315. Shri Ibrahim : Will the Miaistcr
of Labour be pleased to state:

(a)  the total annual collection of the 
Coal Mines Provident Fund in Bihar;

Cb) the total amount now in the Fund;

(c)  how manyjpersons arc contribut
ing to it; and

(d)  the number of dead accounts?

The Deputy Minister of Labour 
(Shri Abid Ali): Presumably the Hon’ble 
member is referring to the Coal Mines 
Provident Fund which has  headquarters 
in Bihar.  The figurrs are :—

(a) About  Rs. 66 lakhs.

(b)  About Rs. 466 lakhs on the 30th 
June, 1955.

(c)  About 3*2 lakhs.

(d) About 66,000.

Cemtral Research InstituU, Kaaaull

316* Dr. Satyawadi : WjII the Minis
ter of Health be pleased to state :

(a) whether it is a fact that Class 
IV staff of the Central Research Insti
tute, Kasauli and other such institute* 
of the Central Government arc provided 
medical facilities ;

rb)  if so, the nature thereof ;

(c)  since when this scheme has  been
in operation ;

(d)  the annual expenditure on this
scheme so far since the year 1945 J  and

(e)  the number of persons benefited
therefrom ?

The Deputy Minister of Health 
(Shrimati  Chandrasekhar): (a)  Yes.

(b) All Class IV employees of the Cen
tral Research Institute, Kaxauli and other 
Central  Government  institutes  located 
outside Delhi are entitled to free medical 
attendance and treatment under the Cen
tral Services (Medical Attendance) Rules. 
1944. The Class IV employees of the Ins
titutes situated in Delhi and New Delhi 
are provided \»ith medical facilities under 
the Contributory Health Service Scheme.

(c) Since ist January, 1944.
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(d)  The annual expenditure incurrd on 
Class IV employees of the Central Re
search Institute. Kasauli, is as follo>̂s :—

Year Expenditure

1945—52  . .  No expenditure âs 
incurred during this 
period as the em
ployees received treat
ment at local Hospi
tals free  of Charge

Fs.

1952-53 . .  217/4/3

1953-54 . . 915/14̂6
1954-55  . .  1510/5/-

Complete information in regard to other 
Institutes  is not available.

(e)  216 Class IV employees of the Cen
tral Research Institute, .  Kasauli,  have 
so far benefited from the scheme.  Com
plete information in regard to other Insti
tutes  is  not  available,
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Potts and Telegraphs Offices

318. Shrl Sivamurthi Swami x Will the 
Minister of Communications be pleased 
to state the number of new Posts and 
Telegraphs  offices  opened  in  the Hy
derabad State  in 1954-55?
The Deputy Minister of Communi

cations (Snri Ra) Bahadur): 559 post 
offices and 9 combined offices.

Village Post Offices

319*. Shri Sivamurthi Swami: Wi 1
the  Minister of Communications be 

pleased to state:

(a)  the pay-scale given to the vilJag: 
post office workers; and

(b)  whether Government propose to 
increase  the  scale  according  to  work 
performed by them ?

The Deputy Minister of Communi
cations (Snri Ra| Bahadur): (a) Pre
sumably  extra  departmental  employees 
are referred to.  A statement showing the 
allowances admissible to such  employees 
is placed on the Tabic of the Lok Sabha.

Appendix V, annexure No. 14].

(b)  Most of the Extra Departmental 
Agents  are  either  employees  of Local 
Bodies or retired officials of Government 
or other bodies.  They  are not granted 
any regular scale of pay, but they are paid 
a basic allowance plus a fixed rate of dear
ness allowance.  The general  question 
of terms and conditions of service of such 
employees is under consideration of Gov
ernment.

Passenger Vessels

320. Shri Jhulan Sinha: Will the Min
ister of Transport be pleased to state 
the  strength  of the  Indian  passenger 
vessels and the routes on  which  they
ply? .

The Deputy Minister of Railways 
and  Transport  (Shri  Alagesan̂: A
statement is attached. [5e<? Appendix V, 
annexure No. 15].

Sugar  Conaumption

321. Shri Bishwa Nath Roy: Will the 
Minister of Food and Agriculture be
pleased to state the estimated consump
tion of sugar during the current year 
as compared to that of last year, upto the 
end of June ?

The Minister of Food and Agri
culture (Shri A.P. Jain): The consump
tion of sugar during 1954-55 season from 
ist November, 1954 to joth June,  1955 
is estimated at 11 08 lakh tons as against 
12-II lakh tons during the corresponding 
period of 1953-54 season.
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Soil Conaerratlon

Shri Hem Ralt Will the Minister

WIW '♦)««
of Food and Agriculture be pleased to 
state:
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(a) the amount of grant* and loans 
given to the various States for soil con
servation and anti-erosion  schemcs dur
ing  the last four years; and

(b) the amount utilised by them during 
the above period, year-wise?

The Miniiter of Food and Afrrlcul- 
ture (Shrl A. P. J«in): Ca) The Central 
Soil Conservation Board was cxmnitutcd 
in December IQ53. Grants to State Govern
ments for Soil Conservation and anti
erosion schemes were made from 19̂4-55. 
The foilowmg amounts were sanaioned
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as grams and loans upto the end of Juiy,
1955-

(i) Durmg 1954-55. Rs. 4,̂ 6,635/-as 
grants, and Rs. 27,32,375/- as loan; and

(it)  During IQ55-56. (upto July, 1955) 
Rs.  22,85,875/-  as  grams,  and 
Rs. 24,60,096/-  as  loan.

(b) The information is being ascertained 
from the State Governments and will be 
placed on the Table of the Sabha when 
received.

G«mplaint Against Railway Ofilcial

325. Shri S. L. Saltsena: Will the Min- 
iftter of Railways be pleased to refer to 
the reply given to Unstarred Question 
No. 1124  the 28th April, 1955 and 
state-.j

(a)  whether the case against the Me
dical Officer has since been investigated; 
and

(b)  if so, the aaion taken against the 
officer concerned ?

The Deputy Minister of Railtroys 
and Transport (Shri Alagesan): (a) Yes.

(b)  The charges were found baseless.

Accidents in Kolar Gold Fields

326. Dr. Rama Rao; Wili the Minister 
of Labour be pleased to state  the  num
ber of accidents and number 6f workers 
involved in these accidents in the Kolar 
Gold Fields during the last three years ?

The Deputy Minister of  Labour 
(Shri Abid Ali): The information is given 
below :—

Year

Number of Number of 
accidents  Persons

Fatal Se- In- 
rious  killed  jured

1952  .

1953 .
1954 .

.  12  704 

. 3  865

. 13  978

40  716 

6  872 

20  998
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Thefts in Railway  Workshops

378. Shri D. C. Sharma: Will the 
Minister  of  Railways  be  pleased  to 
state:

(a)  the value of goods stolen from
the  Railway  Workshops  during  1954

55;

(b)  the number of persons caught 
stealing goods from the workshops du
ring  the  above  period;

fc>  the numhcT  of persons  against

whom  suits arc  pending  in  courts;  anj

I'd)  the number  of persons  convict

ed?

The Deputy Minister of Railways 
and Transport (Shri Alagefan):  â) to
M).  The information is being collected 
3rid will be supplied in due course.

Shortage of Wagons

329.  Shri Tulsidas: Will the Minis
ter of Railways be pleased to state:

(a) whether any complaints  for  the 
non-availability  of  booking  facilities at 
Wadi  Bunder  and  Carjiac  Bunder 
Stations in Bombay  have been  received 
recendy;

(b) if so, the nature thereof ; and

(c) the  steps  taken  to  remove  those 
difficulties ?

The Deputy  Minister  of Railways 
and Transport (Shri Alagesan): (a) and
(b). Some c»mplaints were  leceived about 
the delay in  the supply of wagons at 
Wadi  Bunder  and  the  infrequency of 
booking  to  certain  sections  from  this 
g(>( ds shed  and  ab :ut  the  delay in 
acceptance  of goods  traffic  at  Camac 
Bridge  Goods  shed  for  local 
destinations.

(c)  In the  case  of  Wadi Bunder, 
measures  such  as  increased  wag n 
supply  has  been  arranged  and  goods 
shed  accommodation is being ext-nded 
with a view to facilitating quicker release of 
inward loaded wagons, thereby  allowing 
ailability for outward traffic.

212 LSD—.3

As regards Camac Bridge, the  condi
tions have since improved and the frequency 
of acceptance of traffic for local  stations 
has  consequently  increased.  The 
question of provision of additional facilities 
is under consideration.

Rolling Stock

330. Sardar  Iqbal  Singh: Will the 
Minister  of  Railways  be  pleased 
to state the number  of  engines  and 
boilers manufactured  in  tĥ  Chitta- 
ranjan  L c motive  Works  in  1954 
and in the first  quarter  of  the  cur
rent year?

The Deputy Minister  of  Railways 
and  Transport  (Shri  Alagesan) :

Locomotives  (Complete  with  boilers)
195 4 ...........................................86
1955 (From  1-1-55  t > 31-3-55) 3®
Boilers (Spare)  «  .  .  Nil.

Janta Train

311. Shrimati  Ila  Palchoudhuryx
Will the  Minister  of Railways be 
pleased to sute:

(a) whether  ‘India’s  First  Corridor 
Tram* which  it is  reported  will  be 
exclusively  for  third class  passengers 
and which will run between  Delhi and 
Calcutta from the 2nd October,  1955, 
will be a ‘Passenger* or ‘Fast  Passen
ger* or an ‘Express* train;

(b) the  passenger carrying capacity 
of the train;  .

(c) the number  of bogies  comprising 
the train;

(d) whether there will  be  ‘Sleep
ing bogies* on this train; and

(e) whether there will be a separate 
bogie  for  long  distance  passengers 
also?

The Deputy Minister of Railways 
and  Transport (Shri  Alagesan) s
(a) Express.

(b) Ajbout  640  seats.

(c) Twelve  bogie  coaches.

(d) Yes,  one.

(e) Yes, f >r passengers  travelling  300 
miles  and over.

Food Stock

332. Dr. Rama Raoi Will the Minis
ter  of Food  and  Agriculture be
pleased  to  state;

(a) the  quantity of rice and  wheat 
in CTOvemment  st(>ck on the ist July,

1955;
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t (b, how  much  of  rice  imported 
from Burma during  1953-54 is  still 
in stock;

(c) the total  estimated  loss thereon; 
and

(d) how  much wheat  and rice  are
expected  to be purchased  during the
year  1955-56?

The  Minister  of Food and Agri
culture (Shri A. P. Jain): (a)  1̂366 
thousand  tons  rice  and  303  thousand 
tons wheat.

(b) Nil.

(c) In view of reply to part (b) this 
question  does  not arise.

(d) No rice is expected to be imported
and it is too early to say if it would be 
necessary  to  purchase  any  to  give 
supp rt to priccs.  So f.ir 77  thousand 
tons  of  indigen us  wheat has  be n 
purchased by  Government  under the
Price  Support  Policy.  Further pur
chases of whe t, if any, are likely to be 
small.  It has not yet been decided what 
quantity of wheat,  if  any,  should  be 
imported.

New Sugar Factories

333.  Shri  M. L. Apawal ; Will the 
Minister of Food and Agriculture be
pleased to state;

(a) the names of the persons,  State- 
wise,  who  have applied  for permis
sion  to  set  up  new  Sugar  Factories 
in  the  coming  season:

(b) which  of them are from—

(i) Individual Industrialists,

(ii) Companies  of Industrialists; 
and

(iii) Co-operatives;

(c) the applicants,  State-wise,  who 
have  been  accorded  jermission;  and

(d) the  conditions  which have  to 
be satisfied  for giving  permission for 
starting new sugar factories?

The Minister of  Food and Agri
culture (Shri A. P. Jain): (a) to (c). 
A statement showing the  particulars of 
applications  received  for setting up 
of new  sugar factories  since the coming 
into  force of the Industries (Develop
ment & Regulation) Act, .1951, and the 
applicants granted  licences' so  far, is 
appended.  Appendix V, annexure
No. 16]. The undertakings  marked with 
asterisk  are expected  to  come  into 
production  during  the  coming  season,
1955-56.
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(d)  The following  factors are taken 
into  consideration  while dealing with 
applications  for establishing new sugar- 
factories:—  ’

(i) The  suitability  of the  proposed 
site  having regard to—

(a) availability  of sugarcane  and 
facilities  for  transporting the 
crop  to the factory;

(b) possibility  of  developing'
sugaicane  cultivation  in  the 
area  having  regard  to  avail
able  irrigation  facilities, the
weather  conditions  and other 
relevant factors;

(c) whether  land  is  available
for  the mill to have its own
plantation  so  that  high
yielding  varieties  could be
gr wn  and cost of production 
reduccd;

(d)  whether  installation  of the
proposed  mill will  result in
congestion  in  the  area 
concerned; and

(e) the  extent of facilities available 
in  regyrd  to supply of water, 
lime  and  lime-stone,  power 
and  communication;

(ii) The  financial  resources  of the
applicants  and their  experience 
in the line. ^

(iii) Whether the machinery proposed 
to be  installed is adequate for the 
proposed  capacity  and whether 
the  equipment is  balanced and 
of modern design to secure maximum 
efl&ciency.
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Special Trains

335* Shri  Veeraswamy: Will  the 
Minister  of Railways be pleased  to 
state;

(a) the  number  of special trains
nin  by  the Southern Railway  in  con
nection  with Maha Kumbadhishekam
Festival  at  Chidamabaram  on  the 
7th July, 1955;

 ̂ (b) the names of  the stations  from
[and to which the spccial  trains  were 
run;

(c)  whether  it  is  a fact that a 
special Railway Time Table was print
ed and issued on this occasion;

(d) if so, the cost of printing?

The  Deputy Minister of Railways 
and  Transport  (Shri  Alagesan):
(a') 71 spccial trair)s were run during the 
Festival  period from 4-7*55 to  ii-7-55> 
out of which 19 were run  on 7“7“55*

(b) These  special  trains  were  run
between  the following stations :—

Mayavaram  and Villupuram.

Mad̂s Egmore  and  Chidambaram. 

Madura  and  Chidambaram. 

Karaikudi and  Chidambaram. 

Trichinopoly  and  Chidambaram. 

Mayavaram  and  Tiruvarur Junction. 

Mayavaram and Tanjore.

(c) Yes.

(d) Cx>st  of  printing  of six hundred 
and  fifty  copies of the special time
table, and of 759 copies of the sheet 
time-table, was approximately Rs. 128/-.

JLate Running of Trains

336. Shri  S.  V.  L.  Narasimham:
Will the  Minister  of Railways be 
pleased  to state the average time  of 
delay  during  1954-55 running
of  trains  between  (i)  Masulipatam 
and  Narasaropet and  (ii) Rapalle and 
Guntur?

The  Deputy Minister of Railways 
and  Transport  (Shri  Alagesan):
The average daily late arrival per train 
at  destination,  ranging from right time 
arrivals  in  certain  cases  to  relatively 
heavy late arrivals in others, is as follows:—

(i) MasulipatamSarasaropet  Section

(a) Masulipatam-Bezwada
section. 29 minutes.

(b) Bezwada-Narasaropet
section.  10  minutes.

(ii) Repalle-Guntur Section 9  minutes

Med cal College in Ind'a

337. ShH  S.  V. 1.  Narasimham:
Will the Minister of Health be pleased 
to refer to the reply given to Starred 
Question No.  501  on the 29th  Nov
ember, 1954 and state:

(a) the  names of the Medical  Col- 
1 ges  ii  thj  c untry which  reccive 
grants from the Central  Government;

(b) the number of students admitted 
therein; a id

( ) the  number  of Scheduled Castes, 
Scheduled  Tribes  and Backward Classes 
students in each college in  proportion 
to the total number?

The  Deputy  MinisUr  of  Health 
(Shrimati  Chandrasekhar) :  (a)

1. Lady  Hardinge  Medical  College, 
New Delhi.

2. Christ.an Medicil Ci Ihge, Ludhiana,

3. Christian Mcdical College, Vellore.

(b) and (c).  A statement  is laid on 
the  Table  cT  th;  L k Sabha. [See 
Appendix V, annexure No.  17].

Leper Colonies

7)8. Sbri Rlduag kaldUng:  Will the 
Minister of Health be pleased to statci

(a) the number  of  leper  colonies 
being  run by  Government and  non
Government  organisations  in  Manipur;

(b) the number of lepers in cach of 
the colonies;
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(c) whether  Government  are  aware 
that majority of the lepers in the l̂o- 
nies  are  from  thê Tamenlong  Sub
Division 5 and

(d) if so, the steps taken by Govern
ment to check the spread  of this disease 

there ?

The Deputy Minister of Health
(Shrimati Chandrasekhar) ;  (a) to
(d).  The  information is being  coUcctid 
and will be placed on the Table of the 
Sabha in due course.

Pott OflEicei in Manipur

339.  Shri  R̂shang  Keish'ng:
Will the Minister of Communications 
be pleased to state the number of the 
Branch Post Oflices opened in Manipur 
so far since 1952?

The Deputy Minister of Communi
cations (Shri Raj Bahadur):  41 during 
the  period 1-4-1952 to 31-7-1955*

Prices of Rice in Iii'*.phal

340. Shri Rishang Kelshingt Will the 
Minister of Food an . Agriculture be
pleased to slate:

(a) the  rates at which paddv  and 
rice are sold at present at Imphal; and

(b) the measures adopted  by  Gov- 
ernme t to  ensure  th t  the  p-'ddy 
growers fetch  a fair or  an  economic 
price.

The  Minister  of Food  and Agri
culture (Shri A. P. Jain): (a) and (b).
The  information is being collected and 
wiU be placed on the Table of the Sabh t 
in due course.

Telegraph Office (B'npur)

301. Shri  Subodh Hasda: Will the
Minister of Communications be pleased 
to state:

(a) whether it is a fact that Govern
ment have received a proposal for the 
settingup of a telegraph  office a ̂ Binpur 
in  Midnapore District,  West Beng 1; 
and  <

(b) if so, when it  is  likely  to  be 
opened ?

The Deputy Minister of Communi
cations  (Shri Raj Bahadur): (a) and
(b), No  proposal  was  received.  The

possibility  of  opening the telegraph
office  ̂was,  however, examined in the 
context of the present policy to provide 
telegraph  facilities at  Thana Stations
in Stares without I'ehsils.  As the  scheme 
involves heavy loss, it has  been pi stpv n̂ci 
for considcT .tioii next year.

Scheduled Tribes

342. Shri  Subodh  Hasda: Will the 
Minister  of Railways be  pleased  to 
state:

(a) the  total number  of  employees 
belonging  to  Scheduled  I'ribes  em
ployed in  the  different grades in  the 
Eastern Railway at present:

(b) whether  Government have  fixed 
any quota for the Scheduled Tribes for 
employment in this Railway; and

(c) if so, whether the quota for 1954
has been filled up ?

The  Deputy  Minister  of Railways 
and  Transport (Shri  Alagesan): (a)
Total as on 1-1-1955.

Class
Class II—
Class III 236
Class IV 5361.

(b) Yes.  In  vi'C ncies  filled  by 
direct recniitmcnt in Class I, II and III 
posts the scale of pay of which rises upto 
Rs. 300/- p. m. or more—5%. In vacan
cies filled by dircct recruitment in  Class 
III posts the scale of pay of which does 
not rise upto Rs. 300/- and all Class IV 
posts—T4  per cent.
(c)  Complete  information  for  the 

whole year is not yet available.  It \s 
being  collected and  when ready will 
be placed on the Table of the House.

Dock Workers Union—Calcutta Port

343.  Shri  Subodh Hasda: Will the 
Minister of Labour be pleased to stale:

(a) whether the Dock Workers Union
of  Calcutta Port have  submitted any
Memorandum 10  the Government  of
India for an increase in wages; and

(b) if so, the decision taken by Gov
ernment in the matter?

The  Deputy  Minister  of  Labour 
(Shri Abid Ali): (a) No.

(b)  Does  not  arise.
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LOK  SABHA 

Friday, 12th ÂJtgust, 1955

The Lok Sabha mtet at Eleven of 
the Clock.

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

12 Noon

MOTION FOR ADJOURNMENT

Floods in  Uttar  Pradesh

Mr. Speaker. I have received noUce 
of an  adjournment  motion. I shall 
read it.

“The miserable plight and great 
hardship caused to a vast popula
tion and a very large number of 
villages in the districts of Ballia, 
Ghâpur, Azamgarh,  Deoria and 
Gorakhpur in U. P. as a result 
of the rising of rivers Ghagra emd 
the Tons for the second time and 
the failure of the Government of 
India and its  Ministers  to take 
prorftpt and adequate steps to pro
vide immediate relief and adopt 
such other methods as are neces
sary for the purpose.”

Of course, I am not inclined to ad
mit thig motion but as the subject is 
important, I would request the hon. 
Minister to give the facts if he can 
give them now. I might also say that 
the hon. Minister stated on a previous 
occasion that he would be making 
■latemenU about  the  flood position 
from time to time. I do not knew 
How far he wiU be able to do it in 
Ikiture. It is better if he does.

215 L S D.

9912

The Minister of Planning and Irri
gation and Power (Shr| Nanda): May
I say a few words?  It is the rainy 
season still and rains are bound to 
fall  occasionally. There has  been 
some rain in that area after I visited 
that place. I have tried to contact 
the authorities in the U. P. and just 
a few minutes ago, I was able to ob
tain the latest information. I anj told 
that everywhere the situation is im
proving. Floods are gradually reced
ing; but patches of water have been 
left behind in places. There has been 
no further heavy rainfall. It is stated 
that there has been some more local 
rainfall since  then,  but not a very 
heavy rainfall and as such there is no 
immediate danger of the rivers rising 
again very much.  Damage to crops? 
and property is being assessed and nil 
necessary relief measures are being, 
taken. Up till now, a sum of about 
Rs. 50 lakhs has been sent to the areas 
in distress for payment as gratuitou.s 
relief and taccavi loans.

In the earlier statement which I laid 
on the Table of the House,—and I also 
made an oral statement,—I pointed out 
both the circumstances in which the 
situation  there had  arisen and the 
steps that were being taken, both im
mediate and short term which will be 
taken in the course of this year and 
later on. Nothing has happened since 
then which calls for any more details 
being  given  immediately. But,  in 
view of the anxiety of the hon. Mem
ber, We shall secure all further infor
mation in detail from the U. P. Gov
ernment.

•fift  hnin tS ̂   nnn4  ̂

 ̂  ? i f  ̂   ^ w
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fwj
,j_______ fi_ „  , .  . . ____  ABDUCTED PERSONS  (RECOVEHY

ww rrw w 4 « aih «w  and  restoration)  continu-
XH mrtw ^  I ANCE BILL

The Minister of Works, Housb̂  
Siipplj (Sardar Swaran Sinirb): I bee
to move for leave to introduce a Bill 
to continue the Abducted Persons (Re
covery and Restoration̂ Act, 1949, for
% further period.

•

Mr Speaker: The question is:

“That leave be granted to intro
duce a Bill to continue the Atxluct- 
ed Persons (Recovery and Restora
tion) Act,  1949,  for  a furthei 
period ”

The moticni was adopted.

Sardar Swarao  Slsffh: 1 intrcxiuce 
the Bili

ITfT Wp  ̂WW  ̂ fif

I

Sbri V. G Deshpande (Guna): They 
have done nothing after that.

Skrl Nanda; I am  going  to lay a 
•tatement on the Table of the House* 
in the next two or three days which 
will cover the States of Assam, Ben
gal, and Bihar and any further infor 
malion about the U  P.  that might 
bernpi-i available

r̂l  II.  L. Sakaena  (Gorakhpur 
i>Utt.  North): In vit*w of the wide- 
■preaci (UkkIjs in the rouutry, will the 
Government consider allotting one day 
for discussing the flood situation all 
over the country?

Mr Speaker. Whnt in the idea of the 
Govertmient?

Skrl Nanda:  I  hav»* not followrvi
what the hon. Member h«.s .said

Mr. Speaker: l̂t̂ un llrst have the 
farts rlnrined. At the hon. Minister 
sftid.v the rains  are  yet on and iht» 
situation  is  changing. The present 
ftdjournment motion refers to a wond 
instalment of rainH, 1 think, let them 
coUect all the facts  Ît us be ther 
ready with the facts for a further dis 
cussion  At present, the situation in 
a cotnlnuing one unfortunately, and 
a changing one.

Skfi Naadlik: But, fortunatelT, at the
reports which I have received show, 
it is not so bad. The apprehension.̂ 
are not well founded. It has not been 
a v*ery heavy rain, after I made the 
earlier statement.  It was a very much 
worse position when I made that state
ment.

Mr Speaker Let us now proi'eed to 
the n̂xi business.

COMPANIES BILL

Mr. Speaker: The Mouse will now 
proctt.*d with thf further cosideration 
of the following motion:

"That the Bill to consolidate and 
amend the law relating to compa
nies and rertain  other  associa
tions as  reported  by the Joint 
Committee, be taken into  con
sideration.”

Shrl Sad ban Gupta (Calcutta South
East): Day Ijefore yesterday, when I 
was speaking. 1 had sho\̂*n.........

Mr. Speaker I might remind nim 
that he has already taken 29 minutes. 
Renu>mbermg that,  he may proceed
with his further comments.

Shri Sadkaa GopU: I had shown 
the nectwsity of loosening the foreign 
grip over our tnonomy  and how it 
could be done  I was also trying to 
show the futility of the claim that this 
Bill would end all abuses in  the 
matter of company management. In 
that connection. 1 was dealing with 
the managing  agency system.  1
had shown how through interlocking
of business, managing agencies were 
able to defraud the Government and
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defraud the employees:  defraud not
only the Government,  not  only the 
employees, but even the shareholders 
of the managed companies. There are 
a variety of means  by  which they 
defraud  the  shareholders. There is 
the buying and  selling  agency. As 
regards the buying agency, we know 
that that device does away with the 
check on the quality of the goods sup- 
pUed, and with the check on the price 
of the goods  supplied  because the 
managing agency  which  buys it on 
behalf of the company also sells it to 
the company. Selling  agencies have 
also led to a variety of abuses includ
ing blackmarketing and other things. 
The income-tax Investigation Commis
sion Administration Report reveals an 
alarming state of affairs in this res
pect. Apart from the buying and sel
ling aiencies, they have enumerated a 
numtnsr of means by which the mana
ging agencies defraud the sharehol
ders, the Government and other per
sons concerned, the consumers.

[Mr. Deputy-Speaker in the Chair]

They have listed the devices of '’i- 
flating the costs of production. They 
say that the managing agents show 
fictitious purchases of raw materials 
which were never made or show pur
chases through a chain of intermedia
ries who are really benamidars, and 
who eut up the profits which should 
belong to the company, and thereby 
defraud  the  Government  and the 
shareholders  alike. They  partially 
suppress the sales and understate the 
production  correspondingly.  They 
show exhaustion of stores by showing 
excessive consumption or false con
sumption and then sell in blackmarket 
or re-sell to the company at an inflat
ed price.  Materials which are never 
required are shown as consumed and 
wastage u Inflated. False debits are 
made either of capital expenditure and 
shown as ordinary expenditure or of 
fictitious sums which were never spent 
at all. I can do nothing better than 
read the passage of the report of the 
Investigation  Commission  regardfng 
this. They say:

“Managing agents of companies, 
particularly textile mills, had been 
found to have made secret profits 
fur themselves in  various  ways 
prejudicial alike  to the revenue 
and to the  shareholders. Costs 
of production have been inflated 
by making entries of purchases 
of raw materials never made or 
made through a chain of inter
mediate concerns  which  where 
merely benamidars of the manag
ing agents and each  of which 
added to the  cost  by charging 
some profit and thereby reduced 
the profits 'of the main companies. 
Sales were partly suppressed and 
in aid of the suppression, the pro
duction was under-stated.  Store 
materials  were  exhausted  by 
showing  excessive  consumption 
and the materials falsely shown 
as consumed were either sold in 
the black market  or re-sold to 
the company itself at inflated 
prices in later years.  Materials 
never required by or used by mills 
such  as  firewood  or charcoal 
were nevertheless shown as pur
chased and consumed. The wast
age was inflated. The manufac
tured goods were ostensibly sold 
at controlled prices, but the par
ties to whom they were sold were 
really benamidars of the manag
ing agents and they generally had 
their place of business in some 
Indian State from where the goods 
were passed on  to the black 
market In the interests  of the
managing agents,  and when tne 
quota  system was  introduced,
large sums in excess of the pro
per price was received  as the
consideration  for  suppljring the 
particular kinds of goods wanted 
by a consumer; and lastely, false 
debits were made in the repairs 
accounts either of what was really 
capita) expenditure or of sums 
never spent at aii.'*

This shows the variety of ways to 
which managing agencies have led to 
abuses. I defy any one to say that 
these abuses can be rooted out except 
by rootmg out the managmg agency 
system itself.
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[Shrl Sadhais OupU ]

Tlw ftmc tiling Bppiteg to the tn> 
ititutSQD of Secretaries  and Trmu- 
rm which are tought to be given legal 
recognition by  this  particular Bill. 
The Hecretarief 9ml Treaturem should 
al«o go the tame  as  the managing 
agency should go. that is to say, the 
way  ̂extinction.

1 now come to the question of direc> 
tors. Their  remuneration  has been 
fixed pretty high, at Rs. 50.000 which 
I think is a little too much for com
panies  which  suffer  losses. Apart
from that it has been sought to limit 
the number of  companies on which 
directors may serve  as  well as the 
number of companies that managing 
agents should manage. There is noth
ing sacred in a number. Number is 
important in the case  of managing 
agents only in so far as it prevents 
Interlocking. Apart from that, there 
la 00 magic in any number. The prin
ciple which should govern these mat- 
tan in the case of managing agents is 
the question of concentration of eco
nomic power and the question of con- 
cantration of wealth in a few hands. 
It may be necessaiy to reduce numbers 
for the purpose of interlocking, but 
for the purpose of preventing concen
tration of wealth and concentration of 
control over certain industries or a 
substantial sector of certain Industries, 
we must look not to numbers but to 
the si*e of the concerns. Therefore, 
in limiting the capacity of manage
ment, in limiting the right of manage
ment in the case  of  the managing 
agency, what we should do is to res
trict it both by numbers as well as 
by sixe of the company. In time I 
hope to propose amendments to the 
relative clauses to give a scheme for 
reduction by numbers as well as by 
sue.

The same thing applies to tne 
of directors. In the case of directors, 
anovner principle comes into play for 
the purpon of imposing limitationŝ 
which is the principle of eltlciency. 
The Bill has provided that a director 
can be a director of 20 rompaniesL I 
can say, I think, without aî i—r ot 
eftatleagtt that unless the director Is

a smecure ne cannot be expected to 
manage 20 companies efficiently. He 
cannot be expected  to  put in that 
amount ot work for the 20 cmnpanies 
tor which he  receives remuneration. 
Therefore, this allowance of 20 com- 
pames is nothing  but  encouragmg 
sinecure directors in ^ case  soma 
compames. Therefore, in tAe case of 
directors also what we should aim at 
is to prevent undue concentration of 
wealth and to increase efficiency of 
management.  Now, for both tiiese 
purposes, we should Impose limitations 
by numoers—yes. in the interests of 
efficient management the numOer of 
companies must be limited—but also 
by size, because in the Interests of pre- 
ventmg concentration of wealth the 
size of the companies also must be 
limited. And in this respect also. I 
propose to move certain amendments.

Then I come to  the  question of 
audit. 1 welcome the provision that 
Government  companies  are  to be 
audited by the Comptroller and̂ Audi
tor-General. That is  a  good thing, 
but there Is a snag in it. The Gov- 
emment company is only a company 
where Government  controls  51 per 
rent, of the shares. May I ask why? 
Does it not represent an outlook in 
which the only persons that are in
terested in the company ar̂the share- 
holdcnrs and no one else? Is it a pro
per outlook to take in the case of a 
Government company? When the Gov
ernment invests its money,  it is 
the money of the public, and whatever 
money it invests, the people are interest
ed in the affairs of the company and 
it does not matter two hoots whether 
the aharehoktar has 51 )ier cent, or 10 
per cent, or IMl per cent, of the shares. 
As soon as public money goes into it, 
the people are interested in the com
pany, interested in  seeing  that the 
affairs of the company are property 
conducted. I would go even further. 
Apart from the question of Govern
ment's Hjvestmoita. there are cases 
where Government guarantees certain 
loans in the case of certain companies. 
Why should not  Government insist 
that their aff̂  shoukl also be audit
ed by a coôetent. impartial auditott
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And therefore, I would also demand 
that in the case of companies in which 
the Government has any financial in
terest either by way of interest or by 
way of giving a guarantee or by way 
of giving a loan, whatever it is, the 
Auditor-General  should  audit  its 
affairs and it should be a Government 
company for that purpose. And even 
in the case of Government mvestments 
1 would demand that the percentage 
of Goveminent  investments  for the 
purpose of bringiiiig it into the class of 
Government companies should be very 
drastically reduced, because we Know 
that there are certain very important
oil ventures in our country which have 
world-wide ramifications, which carry 
on all sorts of political activities all 
over the  world, and  which  have
become partners with the Government 
In these ventures. And they have 
become partners with a major share, 
and Government have a comparative
ly minor share only. So, unaer the 
Bill as it has emerged from the Joint 
Committee, the  Auditor-General will 
have no power to audit their affairs. 
But I want, and I think  the entire 
people of the country want, that these 
foreii<n concerns should be very vigi
lantly watched,  and  particularly by 
the Auditor-General.

Then, we want that there should
be a ceiling on dividends. We know 
that in this poor country of ours, divi- 
dcnds to a very unconscionable ex
tent have been paid. Where the peo
ple are poor, we have seen dividends 
ranging up to anything over a hund
red per cent.  This should not hap
pen; this should simply not happen.
I think it is very reasonable thing to 
limit the dividertds to say, two or three 
per cent, above the bank rate or at most 
double tĥ bank rate. There should 
be no dividend paid above that rate, 
to a country where the people are 
itniggling for the bare necessities of 
life, it is a luxury for anyone to claim 
liat he would have a dividend wlth- 
jut doing anything but simply by In
nesting money, at a rate higher than 
two to three per cent, above the bank 
rate or double the  bank rate.  We 
KTOuld urge that the extent at divi

dend be ceiled at some level of that 
kind.

Then, I have something to say aboin 
the controversy over  whether there 
should be a  statutory  authority to 
administer the  company law or the 
Central Government  should adminis
ter it. In this connection, I do not want 
to create any illusion that the Central 
Government is a very great champion 
of popular interests, and that in its 
hands we are safe against abuse of 
company law. But there is one thing 
we must say in favour of the Central 
Government’s control as distinct from 
that of a statutory corporation.  We 
know it from our experience that a 
statutory corporation when it is con
stituted is  usually representative of 
big business in  such matters. It is 
as bureaucratic as  the  Government 
themselves,  and  to make matters 
worse, it has a considerable represen
tation of big business.

Shri M. S. Gunipadaswamy  (My
sore): Why can you not prevent it?

Shri Sadhan Gupta: It is impossi
ble to prevent it with a Government 
of the kind “we have.

There wiU be bureaucracy, and there 
will be big business in that, and the 
only difficulty is that there will not be 
any criticism. But if the Central Gov
ernment have the administration of 
the company law in their own hands, 
then we may, from this House as well 
as from the other House, keep a vigi
lant watch, and pester it with ques
tions or cut motions  or debates on 
motions and all things of that kind. 
But in the case of a statutory corpo
ration, that sort of thing becomê im
possible. (Interruption) My hon. friend 
Shn Kamath says that Government 
are impervious. We are not unaware 
of that fact. But still there is some
thing, when We have a vigilant watch 
from the House, when at every stage, 
we can focus the light of exposure on 
the misdoings or the absence of doing 
of Government. We may expect some 
profit out of it. But in the case of the 
statutory corporation we shall have no 
such safeguard, and on the other hand, 
they will go the same way as the In
dustrial Finance Corporation or other
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[Sbri Sftdlum GiipU.i 
•Imilar institutioni have gone. Tbere- 
Idre, between the two evil*. I would 
wther choose  Goveniinent  In one 
We have bumumcjr and the othei 
evilf with critidfm, and in the other 
we have bureaucracy and the other 
evili without crlticitm. So, I would 
rather choose the one which will be 
subject to criticism to a larger extent 
by the two Houses of Parliament.

With ôper changes, the Bill may 
yet serve a useful purpose. It may be 
so amended that foreign grip may be 
loosened, if not at present—-because I 
know that this Govemment are very 
reluctant to interfere with existing 
vestad interest—at least in the future.
If we take proper steps, toreign grip 
may be loosened. The Bill may be 
amended to strike at some of the 
existing sources of abuse, though 
within the present structure, abuses 
can never be completely liquidated. 
In particular, we want a total ban on 
foreign equity  capital. If that ban 
does not come, then we want foreign 
equity capital to be conllned only to 
those sectors in which national tnduk- 
try cannot engage. Failing even that, 
we want foreign aqulty capital, and 
foreign Investments to be drastically 
regulated by fixing for them a small 
percentage in  any investment  We 
want the total abolition of managing 
agencies, secretaries  and  treasurers: 
and failing that, we want limitation of 
these institutions with reference to the 
number as well as the sixe of the com- 
panieii. We want the reduction of the 
remunerations proposed for managing 
agents*  secretaries, treasurers  and 
directors: and we certainly oppose the 
principle  mooted  by the Finance 
Minister to give the companies the 
option of increasing remuneration. We 
want limitation of the number  of 
directorships also by number and size. 
We want ceiling on dividends. And we 
want public audit of all companies in 
which Govemment have an interest.

Finally, 1 have a word to say about 
some of the devices which Govern
ment have adot̂ed to counteract the 
abuŝ whether it is tn the case of 
the managing agent or in the case of 
the secretaries  and  treasurera. For

example what the BUI has iMtmded 
for is that the grant of buying and sel- 
Img  agencies to managing agents
would require a special resolution in 
a general meeting. Now, what u the 
use of this special resolution?  We 
know that the Bombay Shareholders* 
Association in tĥ memorandum be
fore the Bhabha Committee  have 
shown Us that if the  agents
could muster thirty percentLii the vot
ing strength, they could hir̂ a special 
resection passed,  because the small 
shareholders are dispersed all over the 
coun̂ and therefons they cannot take 
any Interest in the maetings. and there
fore, the attendance is very smalL 
Now. in view of the abolition of the 
disproportionate rights, it may be that 
the limit will be a Uttle raised, and they 
may have to control a little more of the 
nurr̂T  of  votes. Formerly,  they 
could have a special resolution passed 
by controlling  twenty-hve  per cent, 
of the votes. They could do that 
In many ways. Now. perhaps, it wUl 
be a little more than that. say. thirty 
or thirty-three per cent; for. asuming 
that only fifty per cent, attend the 
meeting, cmly 37J per cent would be 
required to pass a special resoiuUon. 
Therefore, the requirement of special 
resolution is  absolutely useless and 
would act as no check on the abuses.

1 would again request the Finance 
Mhiister to consider from this point 
of view also whether he would try to 
du away with the abuses by such an 
illusory thing or altogether root out 
the source of the abuse itaelf.

Shri K, P. Trtpâ (Darrang): Wheti 
this Bill was discussed last time before 
It was referred to the Joint Commit
tee, it was expected that the managing 
agency system would be abolished, and 
for that purpose proper • provisions 
would be made in this. But unfortu
nately, no decision about its abolltian 
ha» been taken. What has been done 
is that provisiion has been made that 
Govemment may declare certain in
dustries in which managing agencies 
should not exist If they so like; but 
if they do not like it then they may 
coQUnue the managing agmcy system 
fbr  even a  hundred years. Now.
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>bviously this is said to be a middle 
.>our8e. But I humbly submit that it 
loes not reflect the desire  of this 
louse, when  we  referred it to the 
roint Committee,  nor does it reflect 
he desire of the country. I think the 
ountry discussed this question in 1934 
ind 1936 also, and then also a demand 
VBs made for its abolition. At that 
:ime also, it was said that it was 
>etter to curb it and reform it. But 
ill attemptŝAt curbing and reformmg 
ailed, becatiie after all, where money 
s concerned, ft is not so easy for the 
■cason that moral considerations do 
\oi apply there. More money,  more 
corruption, corruption from our point 
>f view, from  the people's point of 
riew, though it is not regarded  as 
corruption from the point of view of 
he managinlg agents. Therefore, how- 
oever we may try, it is not possible
0 reform this system.

Now, whatever might have been the 
rase before, after this House had 
lecided that we were going to have
1 socialistic pattern of society, it was 
ncumbent on the Joint Committee to 
hink further. Socialism is not going to 
ome from concentration of wealth and 
K)wer in the hands of a few indivi- 
luals. From that point of view, I 
ubmit that this  question  was not 
onsidered enough and, therefore, it 
/as not decid 1 that managing agen- 
ies should be abolished. The powers 
/hich have been retained in the hands 
f the managing agencies are very far- 
eaching indeed. It is said that re- 
luneration has been reduced to some 
xtent and, therefore, the power also 
ôuld be reduced. But I have to sub
lit that in spite of that, the power 
îill remain and this power will have
0 he curtailed. If we want really a 
acialist democracy,  concentration of 
ower of this t3T>̂ in individual hands 
5 not going to bring socialism nearer, 
t is said that managing agency has 
othing to do with  socialism because 
tiere are countries which are capitalist

agency dooc not 
xist. I humbly submit thAt it is a 
egative way of looking at the thing. 
(Then we are going to promote a socia- 
IsUc pattern of sodcty in the country.

we have to determine what arc tka 
structural changes  which should be 
brought about in the country. I only 
submit that from that point of view, 
this was not properly considered.  1̂ 
it has been considered, then a limit 
should have been  laid  down. It is 
said that if a limit is laid down, then 
within that limit the managing agents 
will try to create as much corruption 
as possible, and possibly eat away the 
companies.  I think that argument 
does not apply, because even within 
the limit of those controls which are 
guaranteev̂ to the Government, they 
will be able to check the managing 
agencies, provided those control  are 
effective. If they are not, then the 
provisions  condemn  themselves. If 
there are sufficient controls, then Gov
ernment will be able to apply those 
controls, and if they apply those con
trols, it would not be possible for the 
managing agencies to eat  away  the 
companies.

Now, I am not one of those who 
believe that as soon as the managing 
agency system is abolished, suddenly 
there would be  a  vacuum. Nature 
abhors vacuum. Therefore, these em
ployers, these managing agents, these 
controllers of  industries,  would not 
suddenly disappear; they will try to 
change colour and try to be in manê* 
ment of industries, whatever the nature 
of the industrial structure we might 
determine. Therefore, if you provide 
for secretaries  and  treasurers, they 
will merely purchase  shares in the 
company and try to become secretaries 
and treasurers; if you provide only for 
managing directors, they will try to be 
managing directors. I have not been 
able to understand this theory  of 
vacuum. I personally feel that what
ever might have been the necessity for 
managing agencies in the past, in view 
of the changes that have occurred in 
the capital structure of the country, 
they are no  longer necessary. The 
Finance Minister himself has taken 
power  and  brought  about  certain 
changes in the credit structure of the 
country, particularly Vith regard to 
agricultural finance, industrial finance, 
the system of guaranteeing foreign
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loMU to industries,  with ngatd to 
floating other  financial  corporations 
and institutions, which shows that by 
•nd large, the theory that these peo- 
pie.  the managing  agents,-~provide 
capital  formation  has  been belied. 
Even with regard to small savings, it 
is the Government which have gî  
the drive,  and have  collected  the 
money and given loans. Therefore, 
the whole capital structure has chang- 
•d. The Reserve Bank's report Itself 
says that only 25 per cent, of capital 
formation in terms of credit occurred 
through managing agenU in 1951 and 
1952. If it has been reduced to that 
extent, it shows that other institutions 
have come hito the field and capital 
formation is occurring through these 
other sectors, which  are  the major 
sectors. Therefore, the time has come 
when this system should go.

Obviously this system  has become 
very unpopular and peoole have no 
longer any faith in it. People are not 
going to subsrrtbe  to  shares when 
called  for  by  these  people.  The 
present  share  market  is  controU- 
•d  by  these  people  and  the 
transa<»tmns  occurring  there occur 
through th«*!ie people. The t>ther In- 
vestoni have been scared away, and 
unlees and until this practice is chang
ed. the other investors will not be 
brought in. They will come in if the 
Government venture into these sche
mes of investment.  Therefore, from 
all these points of view, 1 was think
ing that it would have been better if 
a time-limit had been set for abolish
ing this system. It would have been 
better in this way also: Government 
themselves are exercised as to how an 
alternative  system  of  nmagement 
would imw in the country. Ko alter
native system  can  grow, 1 humbly 
submit, if this system remains. If the 
managing agenU know that they wiU 
luive to go after a cortam time, tuen 
only they will change th«naelvea into 
aecretarlea and treasurers or merely 
directors.  If thegr know that tor 
mer̂ brlngtng prepaure on the Gov- 
amment tbey can continuê they will 
trj to conttnoe as th«y are. I submit

that the amount  of pressure which 
will be brought on ttie Government 
macnmery which wiU control this will 
be tremendous. It wlli be pressure of 
power as well as money and it is high
ly wrong for any Government to deter> 
mine a machinery which Is subject to 
such tremendous pressure. 1 can quite 
lorasee and realise that there will be 
many occastons on which the exercise 
of tins power will be vitiated by this 
type of influence by  the  managing 
agents. 1 think it would be quite wise 
for this House to reconsider the deci
sion on the question whether a time
limit should be set or nut.

Some people think that there Is not 
enough managing personnel  in this 
country which can shoulder the bur
den. I think there is sufficient per
sonnel in this  country  but because 
there is a  tie between the managing 
agents of companies and banks there
fore the attempt is  made  that the 
whole  managerial  structure  should 
remain as a si>erial preserve in a few 
hands. If this grip is lessened, I have 
no doubt that It will be found that a 
very large percentage in our country 
is capable of shouldering this mana
gerial responsibility. Even if Gov
ernment think that  sufficient people 
are not there, It is the duty of Gov
ernment to  start  institutions which 
can train personnel for this manage
rial capacity. Within five or six years 
such institutions could be started and 
managerial cadre might  be trained.

If it is true that we have sufficient 
managerial talents. If it is true that 
capital formation is no longer occurr
ing through the managing agents, then 
why should we wtaln this managing 
agency system? I think that because 
of these developments and becauae Uie 
credit structure has been completely 
(̂aniM  by the  Govemment itself 
there Is no longer any ueeeaslty and 
if we abolish this lygtem In the near 
tOMt the country's ^p would not 
Houndci.

We have decided on a socialistic pat. 
tern of  aodflfty* But  what al« tbe 
critoia of a aodalistic pattern? Hey
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lave not been fully brought out in this 
lompany law. Obviously, the question 
rf workers has been completely omit- 
ed. Most responsible people say that 
irorkers are shareholders in the in- 
lustry but when we try to And out 
(whether we are shareholders we And 
hat we have been completely omitted 
!rom this company law. If we are 
ihareholders then  we' should find a 
>lace somewhere—Where is that placsT 
Jovemmenl have  taken powers to 
lominate two directors where the 
ninority shareholders  are oppressed. 
7̂hat about the workers who are also 
>ppressed? If you think that a really 
Kx;ialistic pattern of society has to be 
svolved then,  as  the  workers are 
ihareholders in the industry, we shall 
lave to take powers into our hands
io that we might nominate represen- 
:atives of the workers where there are 
good trade unions in industries, where 
the trade unions represent more than 
50 per cent, of the workers. Govem- 
[nent should take power in their hands 
to nominate from them their represen. 
tatives on the directorate. That would 
t>e greatly advantageous because we 
do not get a large amount of informa
tion and a great deal of shady things 
bapi>en. But, if you, by any chance, 
get these representatives of the wor
kers on the directorate, then a lot of 
corruption which we are faced with 
today will be  reduced  and to that 
extent both the company as well as the 
consumers in the country will bene
fit.

With regard to remuneration also 
in the present structure of the coun
try it is said that the workers are only 
entitled to wages. If they are star
vation wâ they are entitled to star
vation wages  only. As soon as the 
turnover is converted into profit, then 
it becomes the private property of the 
employer and the  managing  agents 
and the workers have no share. It 
was ejcpected that the present tribu
nals in this country would be able to 
change this, that they would be able 
to bring about a chaxiĝ by which the 
worker would get a share in the pro
fits. But unfortunat̂y, the tribunftb 
have ruled lu mich w way that the wor

kers have been practically denied any 
share in the profits. The workers era 
entitled to living wages; but when they 
are denied or not given living wages 
then they are entitled  to bonus by 
way of deferred wages. When they 
are given living wages they are enti
tled to a share in the profits. But 
both are denied by the rulings of the 
tribunals. I had thought that in fix
ing the  remuneration  Government 
would take into  consideration what 
part of the profits should go to the 
workers. No such decision has been 
made. The  main  consideration or 
concern of the Government seems to 
be what should be the remuneration 
of the mana-ging  directors  and the 
managing agents  etc. Below  that 
they did not look. But, in a socia
listic pattern of society we have to 
look  below  also  and  that is one 
lacuna to which I want to draw the 
attention of the hon. Finance Minister, 
whether it would be proper to put in 
the workers* share of the profits. I 
would like to point  out  this. The 
employers have taken  away all by 
creating special reserves like the divi
dend equalisation reserves. This divi
dend equalisation reserve is created 
only for the shareholders. There is no 
equalisation  reserve for wages and 
whenever there is a crisis, wages have 
to be brought down. The idea is that 
shareholders would  contmue  to get 
their level of profits but ttie workers 
will not get even fair wages. 1 submit 
that some thought should be bestowed 
on this in this fundamental law of 
ours and if you think it is proper then 
you might say that if any special re
serves are created then the workers* 
share in them should also be there. 
After all it is a way of cornering the 
profits, so that the profits might not 
be available for  distribution  to the 
workers by way  of  bonus. It has 
been seen that so far as the reserves 
are concerned, they are converted In
to bonus shares and  when they are 
converted into bonus shares they be
come the private property of the em
ployers. The workers have no share. 
Therefore in all these reserves which 
axe convertible into bonus shares in 
future as well as the spodal
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UlM divldmd equaiUation merve the 
Opvemment ihould  be  able to saj 
what if te be the ihare of tlie wor- 
ken,

I would aUo like humbly to draw 
the attention of the Finance Minister 
particularly to changef of handf. At 
pretent there are tea gardens, for 
stance, which are changinfc bands at 
a very râ  rate  and  at too hi|pi 
prices which our nation cannot afTord. 
It is said that sterling control it there 
and therefore no purchases of shares 
can be made in the London market 
where the iame gardens could be pur̂ 
chaMd at one-fourth the cost. When 
these gardens are lold here they are 
sold at four time« the prices and  all 
this sterling ii made available to them 
for being exported abroad. In this way 
we are sufTerlng and it is the national 
interest which is  suffering  and we 
have been tiying to draw the atten
tion of the hon. Finance Minister to 
it, from two points of view, one how 
to prevent frittering away of our 
sterUng resources  and  the second, 
how to prevent over-capitalisation by 
this method which  is growing and 
thereby  reducing  the share of the 
worker* In the proflts of companies 
or their chances of any share.

1 think it would  be better if the 
Finance Minister could incorporate in 
this  legislation  some  provision by 
which Government would have power 
to prevent the sale of concerns at 
very high prices so that the tea ger> 
dens and other concerns which are 
being sold at high prices could not 
be sold. Even in todaor̂s paper 1 was 
surprised to find a report namely, the 
U, K. High Commissioner has repre
sented to the  Government of India 
that if the Mysore Government goee 
forward with  the naUonalisatlOD vtt 
the Kĉar Goldftelds then it would be 
bad because it would scare away Bri
tish investors. From this point of view 
we can see how foreign capital is try
ing to put pressure on our econon̂ 
poUcy. to put pressure on the Central 
Government as wtil as the Slate Gor-

emment so tnat we may not go lor- 
ward with naCionalisatioo. After all 
when we have adopted the socialistic 
pattern of society as our goal it is our 
duty to think of nationalisation in all 
the spheres of our economic activity. 
We should go forward with nation- 
siisation and Government have made 
it clear that mines is <me of those 
splieres in which nationalisation may 
go on. The Kolar GoldAelds is one of 
the minei and« therefore, if either the 
Central or  the  State  Govemmeots 
come forward to nationalise it, it is 
the right way. At least the U. K. 
Government cannot protest aaainst it 
because  it  has itaelf nationalised 
mines. If it is in favour of national
isation of mines in that country how 
can it say that we shall not go forward 
with nationalisation? I think this Is a 
test for the Government of Tndis as 
well ss the people of India. In Per
sia the U. K. Government very sucess* 
fully prevented nationalisation of oil
fields and if they succeed in terrorl̂ 
ing our Government into accepting the 
position in which we may go t>acK on 
this desire of nationalisation of tba 
Kolar Goldllelds.  then.  I  think It 
would be very wrong and our whole 
policy of  socialisation  would set a 
setback. From thU point of view alao
I would request the Finance Mlrister 
to apply his mind. I have heard thd̂ 
the Central  Government nave t)eeu 
advising the Mysore Government to 
go slow and not to go fast with tneir 
nationalisation scheme. I would hum
bly suggest that after this intervention 
by the U.K. High Commissioner in our 
economic affaire—this type  of Inter
vention would not be proper—it should 
be o«r duty, and it is the desire of the 
country, to see that if an attempt 
at nationalisation is pursued by the 
Mysore  Government, it should  be 
made to succeed  and  not to falL 
From tills point  of view  I would 
draw Uie attenUon of ttie Government 
Ut the desirabiUty of provWIng \n aU 
future contracts ̂ther that the Gov
ernment guarantees loans or Govern
ment is a sharehcUder in thoee con
cerns in order to see that our rigtits to 
nauonaitse any company or cancem
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re not jeopardised by any cause be
lt inserted in those agreements 

With regard to the basic structure 
faich has been brought about I fliMi 
lat most of the powers which are 
iken by the Government are in such 
way that there is also the power to 
lake concessions, that is, the Gov- 
mment takes a power to control the 
)mpany and ®t the same time there 
; a power that it the Govenment so 
looses, the control might be lilted, 
bviously, this a very risky, because
11 the controls, which we have been 
rying to impose as being very good, 
light be made completely nugatory 
I  they  are  not  applied.  From 
his  point  of  view,  the  Depart- 
lent  which  the  Government  is 
T3ring to create is a step in the 
ight direction.  If a separate cor- 
loration were floated and if it exer- 
ised  its discretion wrongly, that it 
rould not be possible for us to catch 
t, but if the Department is directly 
tnder the Economic Affairs wing of the 
Inance Ministry and if its activities 
ire under the scrutiny of this House, 
think it might  be  better, because 
hen only as a  matter of fact we 
vould be able to exercise  control. 
Otherwise, the amount of political and 
sconomic ’ pressure,  which  would be 
brought on this Department, will be
o terrible that may be  the Depart
ment itself will fail. It is the con
tinued vigilance of this House as well 
■s the Ministry which only can, if at 
all, succeed in controlling the economy 
3f the country with regard to the com
panies in the way in which this Bill 
provides.  Therefore,  the  agency 
which will administer the control is 
wry important and on its success will 
ultimately depend, to a large extent, 
how we can control the economy of 
this country. From  this  point  of 
view I support the idea of departmen
tal control and I  welcome the new 
Department which has been set up by 
the Finance Mlniirter. I think there 
should be general support to this.

I would humbly' beg to appeal to 
the Member* of the House as well as 
the Finance Minister and the Govern
ment to reconsider the special request 
which I have made with ret&̂i.i to

labour, because  I  feel that in the* 
Second Five Year Plan the labour has 
been promised that it is going to be 
given a share in  the  management. 
The Prime Minister himself, after his 
return from Yugoslavia, made a state
ment  that  the  workers’  share in 
. management should  be  considered. 
The arguments against this are that 
the worker in India is not sufficiently 
trained, is not educated and is not 
capable of  shouldering  the burden. 
To some extent there is truth in this 
argument, but there are large sectors 
in our country where the worker is« 
capable, is able to understand his res
ponsibilities, is fully Indianised and 
can shoulder this burden. From this 
point of view Government will have 
to consider that statement if it is true 
and meant to be true, and in that case 
I have no doubt that this will be in
corporated in the Second Five Year 
Plan since this Bill is going to apply 
mostly from the  Second  Five Year 
Plan period. Therefore, some provi
sion should be made for the workers’ 
participation In the management, that 
Is, directorship  and  obviously  the 
other things  will  come in  also— 
workers* share In remuneration, wor
kers’ share  in  responsibilities, wor
kers* shar« in duties, workers* share 
m  management,  etc. i  think this 
pomt is also being considered at the 
Planning Commission’s level as well 
as well as  the  Joint  Consultative 
Board of the Planning Commission. X 
hope they will be able to draft out a 
plan as to how this should be execut
ed. But if you do not privide for it 
in the Company Law, how shall it 
be brought about then? I, therefore, 
humbly beg to request that Govern
ment may consider this point of view 
so that the workers may be given the 
due responsibility which the.y deserve. 
It is a known fact that the production 
of this country has been raised to an 
index of 165, which has been the high
est up till now. That shows that the 
worker, by and large, has been show
ing concern with regard to the de
velopment  of  this  country.  The 
worker has also been contributing his 
mite for the purpose  of the small 
savings  scheme  so  that  capital
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formation has been occurring. From 
M  point* of view ttiere is a general 
realisation in the small cultivators 
and small workers how to rebuild this 
country.  Therefore, they should be 
given a share in management and It 
would be  advantageous  also to the 
employers to condder bow they can 
make the worker  shoulder  further 
work or burden. The situation is that 
there is a great deal of difference and 
misunderstanding  existing  between 
the employers and the workers, and 
these misunderstandings will not dis
appear unless and  until  the  basic 
causof for these are removed.

With regard  to  balance-sheets. I 
welcome the provisioni  which have 
been mit in. Model balance-sheets have 
been laid down but I And there u a 
clause again there at the end which 
says that the Government is empower. 
ed« in fit caseti, to rule that certain 
companies may  not  publish  their 
balance-sheets. That is an unfortu
nate provision. Why  should  the 
balance-sheets not be published?  As 
a matter of fact, balance-sheets have 
bean hidden and that is one of the 
reaions why so much corruption has 
crept in. We want to put down cor- 
Tuption and so all these provisions are 
made, t am not  talking about the 
provision in the Bill  which gives a 
model of the balance-sheets, how they 
should be kept, etc. I am now talk
ing about the other provision at the 
and, that is,  that  Government will 
have power in fit cases to rule that 
the balance-need not be pub
lished. I tvMv  Mimbly  submit that 
that will be a  wrong  step because 
balance-sheets are the index of the 
company and they  are  not private 
property. As somebody was arguing 
here, industry is not a private pro
perty; it is the property of the nation 
and, theratore. at a  glance  at the 
balaace-shetl it should be apparent as 
to how the company Is functloolng. 
.and that should ba apparent not mere
ly to the employer and to tha Govern
ment but alao to the maasea, the share* 
holders and the wotkera. That can 
«nly he i«hlevad If all  cowpanfaa.

irrespective of the naiure of the com 
pany, are asked  to  publldi  tfaair 
balance-sheets. We wlU fben be ahla 
to check corruption.  •

With regard to foreign companiea, 
1 beg to sû m̂it that such cixnpaniea 
which  are  incorporated  outside 
should be  required  to  maintain 
a share  register  in  India  so 
that their shares might be transacted 
in India. We are finding very gnal 
difUculty here because of the sterling 
agreement which has been made by 
our Government with regard to tea 
companies which are being quoted at 
a quarter of the price in the London, 
market whereas we are purchasing at 
four and ten timeii the price in cer
tain cases. If the shares were quoted 
in both places, I think this kind of 
thing will not have happened. I re
quest the Government to consider the 
desirability of having a section incor
porated in th#« Bill making it obliga
tory on all foreign incorporated firms 
to get themselves registered and  to
maintain a register in India so that
India also  might  develop a share
nuirket as other countries have dona. 
After all It is the duty of every com
pany wherever it is rcijlstered to be 
honest in  the country  where it is 
functioning and  from  Uut point of 
view it is very necessary that they 
maintain the register here. I know
that it is a very controversial measure 
but I humbly beg to submit that tne 
controversy can be set at rest if we 
realise the pattern of society to which 
we are tendmg and 1, therefore, feel 
that the suggestions which I have mada 
will be given due consideration by 
the Finance Ministry of the Govern
ment of India.

1 pja.

Mr. Deprty Speaker: I would like 
to ̂ ve an opportunity to persons arho 
are connected with industry; thay may 
be albowed out latar on and if they 
than complain tha» cannot help «nd 1 
cannot hijp. In  earlier' stagea we 
have to fo in aaaich of pco|̂ to
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speak. That is what  happened the 
other day and Shri Sadhan Gupta 
came to the rescue of the House. 
Therefore, there is no good hon. Mem
bers writing to me:  “Day after to
morrow please call me” or **I have to . 
run away to the train and so call me 
immediately*’. Hoq, Members will not 
unnecessarily embarrass me like this 
with such requests.  I cannot go on 
carrying in my mind that  I should 
call an hon. Member today or tomor
row. I call whoever comes here, and 
if nobody stands I will close.

Shrl A. M. Thomas (Ernakulam); I 
Join the Finance Minister in paying 
a tribute to the magniflrcnt work that 
the Joint  Committee  has  done. I 
believe there will  be unity in the 
House with regard to the fact that it 
was an arduous work that they had 
to do and they did it in a splended 
way. It has been said that a more 
voluminous Bill  has  not  come up 
before this House or its predecessors. 
An economic Journal has characteris
ed this Bill as  a  Jungle  with 649 
clauses.

Shri Kamath (Hoshangabad): Name 
of the Journal?

Shrl A. M. Thomas: If my friend is so 
particular, it is the Eastern Econo
mist.  This Bill, it say.s, is a jungle 
with 649 clauses  and  with a thick 
undergrowth of so many sub clauses 
and divisions and if I may add to the 
expressions of the Journal,  it is a 
jungle with spreads of schedules and 
tables and there also there are thick 
k-ndergrowths.

Depiit]r.Speaker;  Who are the 
Ufff* In it? There must be animals 
alao.

Shrt Kamath: Jackals.

As Hw. Memben They are being 
hunted out.

f’. ̂  ,'n*omaa: It is a difflcult 
and the flrst plea 
to the new depart

ment which baa been tormed is this. 
Soon after the passing of this Act the 
Hut thing that they have to do is to

issue a hand-book which will give ur 
in simple and straightforward £ng> 
lish and not in an involved languagaw 
the purport' of this Bill, the rights ancf 
duties of the  managers,  managing 
directors, managing agents/ sharehol
ders and the public at large. WhtP 
a similar suggestion was put forwaxd 
in this House with  regard to th« 
Estate Duty Bill, the Finance Minis
try was good enough to issue a hand
book and that has been as far as T 
know very helpful to the public ■! 
large. There is one specific reason 
why I make that  request from tha 
point of the shareholders as well aa' 
the general public. It is not because 
there have not been sufficient or ade
quate provisions—perhaps  provisions 
may not have been so adequate as you 
wish them to be—which do give rightr 
to shareholders that there have been 
mismanagement of co;npanies.  The 
shareholders were  generally not In 
the know of their rights and so very 
many fresh fools have been cast away 
on the flotation of companies after com
panies. There is  another  point of 
view also which the new department 
may bear In mind. ITiere has been 
a greftt deal of laxity and lack of 
vigilance on the part of administration 
itself in enforcing the various provi
sions of the  existing  enactment as 
amended in 1936 and 1951. There had 
been instances brought out by the le- 
ports at responsible committees and 
conrunissions that various authorities 
dealing  with  company  admlnistra- 
tion—I  mean Government autnorl- 
ties—when several instances  of very 
scandalous and notorious  behaviour 
had been brought to their notice, did 
not take any serious notice.  So far 
1 do not think any senous action nas 
been taken by the department agamKt 
those persons. Perhaps they may be 
bigs up. Perhaps some action might 
have been taken by the department 
in cases where small persons were in
volved and where perhaps in the in
terest of the public at large senous* 
notice which the department has taken 
ought not to have been taken. I be
lieve the department will bear tWr 
aspect  specially  in  view. And 1 
would request the department when*
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its whole attention is fixed on doping 
this Bill to take notice of this IMing 
in the minds of the public at large.

Shri Asoka Mehta who initiated the 
discussion on the Joint Committee re
port made a very forcible plea for the 
creation of a Central autonomous bodj 
to administer the various provisions of 
this Bill and he has also quoted with 
approval  the  observations  of Shri 
Chatterjee in  his  dissenting  note. 
Although the  representatives of the 
vunous industrial concerns, prominent
ly among them. Shri Somani and Shri 
Tulsidas, hsve  appended  a deUUed 
note. I find what they plead for is 
only the establishment of a strong 
Central authority—that U. a special 
department under the Finance’ MinU- 
try Itself. The  Communist Group’s 
outlook in thin matter has just now 
been voiced by Shri  Sadhan Gupta 
and the Membem of the Communist 
Party who were Members of the 
Joint  Committee  also  have  not 
put forward any plea for the establish- 
.ment  of  an  autonomous  corpora
tion or a semi-independent authori
ty  to  administer  company law. 
r̂l T. K, Chaudhuri has in hia de
tailed note—though he has not made 
a specific plea for the appointment of 
a Ctntral authority—recorded his lik
ing for that. Really, this is a very 
Httrartlve proposition  and speaking 
for myself 1 was also at Arst influenc
ed and 1 was Inclined to accept the 
plea for the establishment of an auto
nomous corporation. It has also the 
support of the high-power committee, 
namely, the Company Law Committee 
which went into the details of com 
pany  administration.  But  having 
thought further and having gone into 
the pattern of the Bill in deUU I am 
•orry I cannot agree with the sugges
tion of ShH Asoka Mehta. Shri N. C. 
■Chatterjee himself in  his dissenting 
note at page SO says that under this 
Bill« very wide and almost uncana- 
liaed powers have been contemplated 
to be glvfloi to the Uovemment. It is 
very eaey to say that major Ismies of 
pnUcy may  be  determined  by the 
Government and their implementation 
may be left to an Independent authori*

ty; but in actual practice it may be 
very diiAcult to maJce any demarca
tion like ttiat. One cannot say what 
matter relates to policy and whal 
matter does not relate to policy; and 
especially so when the management 
and administration of the Company 
Law is intimately connected with other 
schemes and pUns of the Central Gov. 
miment.

The Department of Company Law 
should necMsarily work in close col
laboration with the  various depart
ments of the Ministry of Commerce 
and Industry. For example, the De
velopment Wing of that Ministry has 
to work in close collaboration with the 
Finance  Ministry. It  has  also  to 
keep pace with the tempo of tne eco
nomic activities of the State at large. 
This new department has also to taKe 
note of the vanous  regulatory and 
supervisory powers of the State. We 
have got the Industries ODevelopment 
aiid Regulation) Act. There are very 
sweeping powers vested in the Govern
ment  under that  Act.  Therefore, 
when powers are bifurcated like that, 
when powers are divided like that, 
between tne vanous  Ministries' and 
departments and when close co-ordi
nation is necessary between those de
partments. I feel that it will be dange
rous  to constitute  an autonomous 
authority and vest  the  powers cf 
Company Law admimstration in that 
authority. There is bound to be fric
tion and there is bound to be chaos 
in that case.

Sir. the hon. the Finance Minister 
himself has pointed out that out of the 
649 clauses in this Bill as many at 
94 clauses refer, in some way or other, 
to Government and those clauses are 
given as an  appendix  to the Joint 
Committee Report itself.  Of course, 
some of those clauses refer to certain 
definitions or something like that, but 
v«ry many of ttosee dausee—moet of 
them—̂refer, m some way or other, to 
the Govenunent Itaelf, so much so, I 
believe that it is not possible to con
stitute an autonomous body and give 
theee powers to that body.
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Asoka Mehta raised tlie Ques- 
Oon with regard to the fears that have 
been voiced by Shri N. C. Chatterjee 
in his dissenting note, namely, that 
out of political considerations the De
partment of Company Law may act 
and that will lead to several complaints. 
We have to benr in mind, that it is 
not a foreign government that is rul
ing us. Now, we  are  not working 
under a colonialistic regime. It is a 
popular government that works and. as 
such, so long as that government has* 
got the backing of the country at large, 
we have necessarily to vest that gov- 
ernmeni with some powers. You may 
remember the weighty arguments that 
have been advanced by Shri Sadhan 
GupU himself that the Parliament will 
have direct control over the adminis
tration of this department if it is a 
department within  the  Government 
itself that admlnsters this law.

It has been criticised in this House 
that in the administration of the vari
ous autonomous corporations that this 
House  has constituted, namely the 
D.V.C. and other  corporations of its 
nature, parliamentary control has been 
reduced to a shadow. A complaint 
has again been raised that it is noi 
advisable to constitute public limited 
companies  to  manage  industrial 
concerns  because  thereby  it  de
prives this House of its duty to con
trol the working of that undertaking of 
the State. If that has been the atti
tude of this House, if that has been 
the criticism levelled against the con
stitution of autonomous corporations 
to manage  industrial  concerns.  I 
should ask Shri  Asoka  Mehta and 
other hon. Members of that way of 
thinking, whether it would be advisa
ble for us to abdicate our function of 
kîplng a clear, vigilant and a very 
deUlIed watch over  the administra
tion of the Company Law, end that 
may not be poggible if the admlnistra- 

I*  in an autonomous cor-.
poratim. 1 am not saying that It may 
not be DToper to constitute autono
mous corporation, where necessary. 
We have ourselvef  .-onstituted auto
nomous corporations for running our 
industrial concerns and we are intend

ing to constitute an autonomous body 
for laying down and for co-ordination 
of 5<tandards in university education 
and also for  the  administration of 
grants. Even in that Bill as it haa 
emerged from the Joint Committee, 
hon. Members who have gone through 
that Bill will see that power is given to 
the Government to lay down matters 
of [policies and when any conflict arises 
between the autonomous body and the 
Government as to what exactly is a 
matter of policy it ?s the Central Gov
ernment that has to decide.  There
fore, if, out of political considerations 
the Government really wants to help 
any particular body or any particular 
Interest, the loophole will be still there 
even if there is an autonomous body. 
Even if there is an autonomous body 
it will be very easy for the Govern
ment to notify the industries in which, 
perhaps, managing agencies have to be 
terminated.  The  Government  will 
have the power even if there is an 
autonomous body  and  under those 
powers  the  Government  can show 
favouritism  and favour a particular 
group. Therefore, we cannot plug all 
loopholes and the only thing we have 
to guard against is misuse of the 
powers by the Government and Ita 
departments.

Sir, the Joint Committee has given 
anxious consideration to this question 
and at pages 23 and 24 of the Report 
they have not favoured this but have 
only favoured the setting up of an 
advisory commission. I do not, for a 
moment, want to  suggest  that the 
laudable objects mentioned in chapter 
XVII of the report of the Company 
Law Committee should not be carried 
out. Even in that  report  you wiU 
find that the pattern of management 
or the pattern  of administration of 
the affairs of this Company Law is 
not restricted to an autonomous body. 
You will find from that report that 
two alternatives have been given by 
the Company Law Committee. They 
have been given at page 193. para
graph 257.

“There are two ways of orga
nising the central authority that 
we propose. (1): there may be a
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central  authority  deaUnjr with 
joliit ftock  companieg  (and U 
nacMtary with  related  ln«titu> 
tkma,  bankf, Insurance com- 
paniei,  stock  exchanges,  etc.,) 
analogous to  the  corresponding 
organisations under the Board of 
Trade with local registrars work. 
Ing In the  regions entrusted to 
them; or,

(2) there  may  a central 
statutory authority with regional 
ofllces in charge of local registrars 
under its control and guidance”.

Of course, this Company Lĥ Com
mittee enters its preference for the 
latter category. If one reads between 
th# pages, one  can  And arguments 
against the constitution of a statutory 
committee like that In the report of 
the Company Law  Committee itself 
At page 186 of the report, it has given 
certain arguments In favour of taking 
away th« powers from the State Gov- 
emments with regard to the adminis- 
Mtlon of the joint stock companies. 
At page 186. these observations occur:

•The compelling  requirements 
of  a  positive economic policy 
have already induced the Central 
Oovemment to build up a suitable 
urgantsaticm for the admlnistraUon 
of many complicated subjects in the 
•conomic field: and if the adminls. 
tration of the Indian Companies 
Act Is not to be kept divorced 
from the working of other econo
mic Institutions, It will be essen
tial for the Central Government 
alao to assume responsibility for 
the administration nf this Act, 
Very few State Governments have 
any intimate contact with the spe
cialised terrain  served  by these 
complicated  economic  organîia- 
tions, and can hardly be expected 
to take wny Hvaly Interest In the 
administration of the Companies 
Act, with which  they have  so 
little to do In lt« other related

This ground will itŝ indicate that 
tt may not be possible, especiafly in 
view of the  co-ordination  that is 
necessary as has been pointed out by 
me at an earlier stage to vest these 
powers in an autonomous body. You 
will again And that  the  following 
passage from  Company  Law Com
mittee's  report  pleads  In  strong 
terms for the constitution of a cen
tral authority:

^When a previous Bill came up 
for discussion, namely, the Bill for 
the development and comrol nf 
industries as reported on by the 
flrst Select Committee, the Commit
tee pointed out that there was » 
provision for the creation of an 
Industries Board and it was pro
posed that the functions of the 
Controller of Capital Issues rela
ting to the scheduled industries 
should  be transferred to this 
Board. The Second Select Com
mittee, however, did not approve 
of the scheme of an Industries 
Board with the result that the 
Planning Commission's proposal 
for transferring capital issue work 
to the Industries Board in so far 
•s the scheduled industries am 
concerned  was  not  proceeded 
with.”

This statement of fact Itself indi
cates that It is not possible to consti
tute a semi-independent body to ad
minister the company law. So, the 
department which  Is  constituted to 
administer  the  company  law  will 
necessarily have to deal with the In
dustries Board  and  will necessarily 
have to deal with the development of 
the subjects under the Commerce and 
Industry Ministry, so that, as stated 
by the Joint Committee, we have to 
place the burden of the administra- 
tIoD of company law squarely on the 
shoulders of the State  itself  That 
win only ensure the fullest control on 
the part of this House. This House 
should be in a position to exercise Its 
responsibilities and there should not 
be bodies which will ouH In ooDoette
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directions and when any i>arUcular 
administration is attacked or challeng
ed or criticised, it should not take 
shelter under the plea that it did not 
fall within their purview or that it 
falls within the purview of another 
department or authority. The Gov
ernment has responded to the sug
gestion made by the Joint Committee 
to constitute a special department and 
the Ministry should be congratulated 
for constituting this department as 
early as was possible. But I should at 
the same time wish to administer a 
warning to this special department 
which has been set up.

[Pandit Thakur Das Bhargava 

in the Chair]

The co-ordination of activities as well 
as the concentration of every econo
mic activity as far as the Government 
is c<mcemed. has led to the concen
tration of power at the capital, namely, 
Delhi. This circumstance offers op
portunities for malpractices. It may 
be possible for large established firms 
which are being controlled by busl- 
aeft magnates to afford to maintain 
the necessary contact with the Cen
tral Government. But smaller entre
preneurs will have to wait for months 
to get interviews with the authorities 
concerned. This fact has been pointed 
out in the report of the Shroff Com
mittee which was constituted by the 
Reserve Bank. I am tempted to bring 
to the notice of the Government the 
following  observations  made In the 
summary of recomendations at page 
100 of that report, in order that the 
Government may take note of them 
and adopt the  necessary measures:

*The procedural  uncertainties 
and difficulties which arise from 
the regulative  powers  assumed 

have the effect of 
dela3dng and retarding private in- 
v̂ ment. The Committee  con
siders It essential that the work 
of the several  authorities from 
whl̂ licence, or sanctions have 
to be obtained should  be co
ordinated and the procedure for 
obtaining such licences or sanc- 
215 L S D.

tions should 
rationalised".

be  simplified and

This recommendation of the Shroff 
Committee has to be taken very seri
ously when this department has been 
set up. One cannot find any excep
tion to the recommendations of the 
Company Law Committee on the out
lines of the scheme of administrative 
reform contemplated in this Bill, In 
fact, the  various  administrative re
forms that have been suggested by the 
Company Law Committee can certain
ly fit in with the central authority, 
namely, the department of Company 
Law Administration under the Minis
try of Finance.

I would also, at this juncture, say 
that adequate use has to be made of 
the Advisory Commission that Is con
templated to be  constituted  under 
clauses 409 to 414. Shrl Asoka Mehta. 
whUe pleading for the setting up of 
an autonomous corporation, said that 
In these matters we have to set up 
precedents and that we have to lay 
down healthy conventions. I believe 
If proper use is made of this Advisory 
Commission,  the  objects  that Shri 
Asoka Mehta had in view can certain
ly be carried out. Of course, it all 
depends upon  the efficiency of  the 
working of any machinery that we 
have to employ.  So, I believe the 
fears that have been entertained by 
the hon. Members who plead for the 
setting? up of an autonomous corpora
tion are misplaced. Although' an auto
nomous body Is a very attractive pro
position, if you take a realistic view 
and if you want to administer the 
company law proposed or intended by 
this Bill, the Government Itself should 
be fastened with the responsibility of 
administering it.

Before going to certain other pro
visions in the Bill, I will Just deal in 
passing with the question of the ad
visability of amending the Chartered 
Accountants Act. Fears have been ex
pressed that this amendment is not 
necessary and that if the powers given 
by this contemplated amendment are 
exercised, it will act prejudicially to
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the IntmntU of lodlgenous chartered 
MccounUntt. We know that their num
ber U conaiderable now and the num
ber Ifl aUo increasing: if foreignert are 
also given free entry iato this field of 
builneM. it may act prejudicially to 
their intereetf.  The fears expressed 
by the assocUtions of these chartered 
accountants may be kept in view and 
an authoritative  statement  may t>e 
made by the Finance BSinister in his 
reptly dispelling those fears.

I have also another minor pdiit to 
make before I come to  the major 
part of the question of managiî agen
cy. Is it not possible to take away 
institutions like the associations form
ed as limited companies for the pro
notion of arts, science, religica, chari
ty, etc., from  the purview of this 
ârtment? I am referring to institu
tions which intend to plough their pro
fits, if any, or other income tor the 
promotion of their objectives and pro
hibit the payment of any dividends to 
its members. This is a matter which 
must be examined, especially in view 
of the fact that under old enactment 
under section 2B9A, with regard to 
such institutions the State Government 
was given the power to exonpt such 
companies from the operation of the 
various provisioni of Company Law. 
I also invite the attention of the 
Ministry to certain of the enactments 
pn̂valling in some of the States. In 
my State before  integration—Cochin 
State—there was an enactment for the 
registration of literary, scientific, and 
charitable  institutions  etc. That 
enactment had done a very useful job. 
For registrAtion of nuch institutions, 
the comolirated  procedure  contem
plated by the Company Law is not 
neceatary and it is always better to 
have a ŝrate enactment dealing 
with this group of institutions.

Fears  have Uen  expressea (hat 
aome of the advantam and exemp* 
tions enjoŷ by private companies 
have been taken away, that it was 
imt necessarv to be done and that it 
would discourage the formation  of 
private companies. If, as a matter of 
fact, it will retard the growth of cor*

Dorate enterprise. I wish that the pro
visions reUting to private companies 
may be examined afresh. It has been 
pointed out that privileges and exemp
tions are reQKmsible for the promo
tion of numerous  private companies 
in the United KingdcHn. such as fami
ly enterprises; and I believe that espe
cially, in view of the object that we 
have in mhuL namely, development of 
small-scale and  medium-sized indus
tries it would be better that we en
courage as far ag possible the forma
tion of private  limited  companies 
which may  take advantage  of the 
conception of jurisdic entity that is 
conferred by the Company Law.

Shri Btatthen (Thiruvellah): Is the 
bon. Member aware of the abuses of 
private companies  by some  public 
companies?

IM A. H Thomaa: For that pur- 
DOie. as fttgmted by the Cohen Com
mittee in the United Kingdom, a dass 
of exempt private companies may be 
provided for. In that event, authori- 
ttea need interfere only In cates where
In abuses are resorted to.  In bona 
/kU cases it may be allowed to work 
in tlie normal way. Even as it Is, 
you wiU note the important ̂ ce that 
the private limited companies have hi 
the economy  our country. In the 
Taxation fiaquiry Commission's Re
port, Volume I. at page 104 you wfD 
find:

**Private companies represent a 
little more than  one-quarter oi 
the paid-up capital in the omre 
corporate sector, about  18  per 
cent of the paid-up capital  in 
manufacturing industries and 45 
per cent,  in  non-manufacturmg 
industries.  Manufacturing indus
tries as a whole have 67 per cenk 
of the entire paid-up capital of all 
compames. Of  private  compn- 
niea 49 per cent, by proportion 
of paid-up capital, are engaged in 
manufacture, and of public com
panies 75 per cent.-

Therefore, you can  more or lesa 
know the importance of these private
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limited companies from the atsetsmenl 
made In this reporL

A pl̂a was again  niade by  Shri 
Asoka Mehta for the ai>pointment ol 
representatives of workers to the 
Board of Directors, At this time it 1> 
too late to contend against the advlsa- 
WUty of such a course. The Govern
ment itself has said a few days back 
on the floor of this House that it is 
senouslj considering the proposal to 
make workers also participate In tnc 
management of companies. What form 
it should take and in what manner it 
ôuld be done is a matter of detalL 
1 do not think that with the Companies 
Bill according to its present structure 
without substantial modifications we 
may be in a position to give represei- 
tation to the workers. I jdead strong
ly that that question has to be ex* 
amined. It is a part of the overall 
policy of the Government and the 
party in power which has expressed 
itself in favour of the participation of 
labour in management. I should thlnx 
that serious consideration has to be 
Kiven to it, although there are difflcul- 
ties for immediate implementation of 
the proposal.

Shri Tripathi pointed out section 
407 which vests the Central Govern* 
ment with authority to appomt two 
directors in case of oppression and 
mismanagement.  You will find that 
tnoie directors wno can be appomtea 
CMn only be from members of tuis 
company; that aspect also has to be 
borne in mind.

There  are  several technical  and 
legal difflcuttles  which may militate 
against the notion of a jurisdic per
son as envisaged in this Bill, to im
plement this proposal.  However, I 
repeat that this is a proposition to dc 
consiaered. The hon. Finance Minis
ter stated that his object in bringing 
this BUI it to brine Uw and order 
Into the private lector; I would al» 
add. for the promotion of Industrial 

It win be hlxhly advanUgeon 
representative* 

«tou partldpate in manacenuDt.

Now» I will come to the question off 
managing agoicy. Clauses 323 to 377 
deal with this aspect of the matter. 
Before coming to this question pro
per, I want to say that the Joint Com
mittee was wise enough to make pro* 
visions for the ŝppointment of secre
taries  and  treasurers. The  hon. 
Finance Minister, I  think, said that 
even without any specific provislona, 
it would have been possible for the 
constitution of  secretaries snd trea
surers. Having regard to the deflm- 
tions that find a place in this Bill. I 
do not think that without special en 
abling provisions for the appointment 
of secretaries and transurers, it would 
have been possible to have such in
stitutions. From the definition of the 
word m̂anaging  agent* contained in 
this BUI, you wUi find:

“̂managing agent’ means  any 
individual, firm or body corporate 
entitled, subject to the provislonn 
of this Act, to the management of 
the whole,  or  substantially the 
whole, of the affairs of a company 
by virtue of an  agreement with 
the company, or by virtue of its 
memorandum or articles of asso
ciation and includes any indivi
dual, firm or body corporate oc
cupying the position of a manag
ing agent, by whatever name 
called:*'

When you come to the definition of 
•ecretaries and treasurers, a new deft- 
Dition that has been given by tbf 
Joint Committee,

“ ‘secretaries  and  treasurers* 
means any firm or body corporate 
(not being the managing agent) 
which, subject to the superinten
dence. control  and  direction of 
the Board of directors, has the 
management of the whole, or sub- 
•tantially the whole, of the affairs 
of a company; and includes any 
firm or Doay corporate occupjnng 
the position of  secretaries  and 
treasurers,  by  whatever  name 
called and whether under a con
tract of service or not;**
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U ihm was no spedal enabling 
proviiion with regard to secretaries 
and treasurers* I do not think they 
would have come within the deflni> 
tion of managing agent. I realise Itiat 
in the definition of secretaries  and 
treasurers, the words **subject to the 
superintendence, control  and  direc
tion of the Board of directors/* have 
been used, which do not find a place 
in the d̂ nition of managing agent 
When you go to clause 868, you will 
And that even as far as the managing 
agent is concerned, it says:

*The managing agent of a com
pany, whether appointed  before 
or after the commenc«nent of 
this Act, shall exercise his powers 
subject  to  the superintendence, 
control and direction of its Board 
of directors___”

I feel that enabling provisions with 
regard to lecretaries and  treasurers 
are abiolutely necessary. That is why 
some persons raise the criticism that 
the managing agent has been brought 
in through the backdoor in Constitu
ting these secretaries and treasurers.

With regard to the question of 
managing agency, my point of view 
was given when there wai a discus
sion before this Bill was referred to 
the Joint Committee.  I was of the 
opinion then that the Institution  of, 
managing agency is not to be ended, 
but mended. 1 was  influenced in 
coming to that opinion by the obaer- 
vstions contained in the Company 
Law Committee report. They have 
said that a great majority of the wit
nesses who had appeared before them 
were anxious to mend and not end 
the system. Later on, they say:

“Having regard to the circum
stances, we consider that in the 
present economic structure of the 
country, it would be an advant
age to continue to rely on the 
managing  agency  ŝ em.  In 
taking this view, we have not 
ignored the many abuses and mal* 
l»ractices In this system to whkh

reference has been mada in the 
report of the two Commissions 
from which we have quoted above 
or in  other reports  like the 
Report of the Income-tax Investi
gation  Commission  to  which 
many of our witnesses drew our 
pointed attention.”

When we consider the opinion ex
pressed by this committee, we hav» 
also to  take into consideration the 
psychological approach or the objec
tive approach that this committee has. 
made with regard to company matters 
in general  The general build-up of 
the personnel of this committee was 
such that we have necessarily to give 
considerable weight to their opinion 
expressed after examining the several 
witnesses that had appeared  before 
them.  We have also to consider the 
point of view which was expressed by 
the hon. Finance Minister that tiie 
Shareholders Association of Bombay 
have themselves recommended the 
adoption of the course which has been 
adopted by the Joint COTunittee.  I 
think that the opinion of that Asso
ciation which has fought for the 
rights of the shareholders should be 
the last word on the subject

The points that have to be examin
ed are: (i) that the managing agency 
system should be abolished here and 
now; (ii) that sometime limit should 
be fixed* and (iii) that the recom
mendation of the Joint Committee has 
to be accepted. It has to be admitted 
that although there have been sever
al institutions in other countries which 
more or less did the work of the 
managing agency, the institution of 
rmanaging agency has got its unique- 
character as far as our country is- 
concerned.  There are no such insti
tutions—similar institutions there may 
be—in countries like America and 
England.  How  this  institution  of 
managing agency has cropped up has 
also l)een dealt with in detail in the 
Company  Law  Committee  report 
They say that it was the lack of Inŝ 
tituticms whidi furnished an integrat
ed capital market with issue house*
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or investment syndicates  that has 
been responsible for the coming up of 
this institution. At the time when 1 
ipoke last on this matter, I advanced 
an  argument  that  the  managing 
agency system was doing good work 
in the matter of financing of these 
companies. Perhaps that argument 
may not hold much water in the pre
sent cpntext, ê)ecially in view of the 
Mveral institutions which will help 
in the starting of new industries, that 
have been set up by us. There is the 
Industrial Finance Corporation in the 
Centre as weU as in the States. We 
have now constituted the  Industrial 
Investment Corporation; we have the 
Industrial Development Corporation 
snd so many such institutions.  But, 
we have also to take into considera
tion the difficulties found in floating 
a company without the backing of an 
industrial house in spite of the exist
ence of all these institutions. We 
must bear in mind that the promoters 
have to take substantial shares and 
they have to arrange for subscription 
to the shares.  They have also  to 
arrange the working finances. The 
management of affairs and the nurs
ing of these companies in the preli
minary stages have necessarily to be 
entrusted with  experienced  institu* 
tions. In coming to the conclusion to 
which the Joint Committee has come, 
after very serious consideration and 
•nxious consideration, it was influenc
ed by the fact of the vacuum which 
may be created in case we abolish it 
here and now. That is why it was 
anxious that even in cases where we 
DMy terminate the managing agen
cies, another institution, which may 
perhaps do the same business should 

up. We necessarily find from the 
Jomt Committee’s report, in view of 
tte changes that they have made in 
 ̂ oîinal Bill, that they were 
r̂ouîly dissatisfied with this sys- 
tra  raey had no iUusion at aU 
 ̂  the wem. But. even then, 

*̂®®®“>®n<led the eonne 
wĥ finds e*pr««ion in the various 

Bill. We have 
considerable

tUnk lt«t we have to adopt that

course. We have to give the Govern
ment sufficient discretion in the matter 
to  terminate the agencies wherever 
necessary, to extend managing agen
cies where they are necessary and to 
create managing agencies where they 
are necessary. We must also bear in 
mind that we are not against the 
managing  agency system  as  such. 
We are only  against the  abuses 
of that system. And if there are 
sufficient safeguards and provisions 
which do away with  those abuses, 
those provisions have necessarily  to 
be given a trial.

In this connection, I  would  also 
deal with the question of the profit— 
the percentage of profit that is pro
posed to be given by this Bill to the 
managing agents as well to the vari
ous  other  directors, managers  etc. 
The Finance Minister has stated that 
some suitable amendment may  be 
made to clauses 197 and 347 to meet 
cases of proved hardship and difficul
ty. He has stated that a provision 
may be made empowering Govern
ment to make relaxation.  In clause 
347 the percentage of profits that is 
now being sanctioned is 10 per cent. 
In the original Bill it was 12i. The 
Company Law Committee also re
commended 12* per cent.  A reduc
tion has been made.  I  think  the 
reduction that has been made by the 
Joint Committee is not an unreason
able or insignificant one. Shri Asoka 
Mehta stated that having regard to 
the figures given out by the Taxation 
Enquiry Commission the figure that is 
now adopted by the Joint Committee 
recognises the quantum of remunera
tion that the managing agents at pre
sent get. I do not think that he has 
been quite correct in his appraisal of 
the report of the Taxation  Enquiry 
Commission. I will read the relevant 
portion of the report. At page 127, 
they say:

“Statement XXVI  shows  the 
remuneration paid to managing 
agents expressed as per cent, of 
profits before tax plus this re
muneration;  all forms  of re
muneration to mflTiflgIng agents 
and ranuneratlon  to
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dljneetors also are Inclod̂d.  Hm 
•wtfe rmunmtion worla out 
U> nearly 14 per cent of proflta 
for the entire period 1M6--61. In 
certain industries this proportion 
is much higher especially in Jute; 
the high ratio in fhippî it aa* 
aodated with vary low profiti of 
this induftiy. During the period 
1946--fll, this ratio rose from 12 
per cent, to 14 per cent for all 
industries t̂ether. The follow
ing table gives the amounts re
ceived by managing agents, divi
dends distributed and profits re
tained in business in 1946  and
1951 and their respective ihares 
in profits before tax plus manag
ing agents* remuneraUon. Manag
ing agents  received about one- 
half of what accrued to share
holders in dividends. While such 
levels of remuneration to manag
ing agenU affect both distributed 
and undistributed profits, the im
pact on the latter is likely to be 
more important"

It is worthwhile to refer to  the 
lastest issue of the Bamk of
India BulUttm̂tho July issue.  You 
will find the following observation at 
page 727 in that bulletin, under the 
article ‘Company Finances in India, 
IftftO—52“, and it is worthwhile quot
ing from the same:

*̂n the three yearw 1050-52, 
managing  agenU*  remuneratioi 
amounted to a total of Rs, S2 
crores, or about 14 per cent of 
profits as shown in table 7. The 
percentage  share of  managing 
agents' remuneration in total pro
fits declined from 13*6 in 1950 to
12 8 in 1951 owing to a larger in
crease in profits and rose to 16 in 
1952,  Managing agents* remu
neration during the p«rlod was as 
much as 44 per cent of distribut
ed profits: it was equivalent to 72 
per cent of the volume of retain
ed profits. It was relativtiy high 
in cotton* Jute, silk  and  woĉen 
textile and d̂ ical  hidustriea,  in 
which it constituted more than 20

per cent of profita» and was rela
tively low in iron and steel and 
cement industries, in which it was 
less than 10 per cent**

8o that it cannot be said that the 
reduction that has been made by the 
Select Committee is not consideraUe 
or is not reasonable.  But all th» 
aame I would say that the ratio thal̂ 
has been put down by the Joint Com
mittee Aould not be disturbed in th» 
body of ̂  Bill, but powers may be 
given to the Oovemment to relax 
that provision in case of proved difll- 
culty. Certain journals have come 
forward with facta and figures show
ing the absurd extent to whidi we 
wHl be driven in case this ratio ia 
accepted. So that I will only say 
tiiat the Government may be given 
powers but there is absolutely no 
case for raising the ratio that has been 
adopted in this BaL

There is only one thing more on 
which 1 wish to touch, and that ia a 
subject that has been dealt with in 
the Disŝting Note of Shri Morarka 
and Shri Nathwani They have said 
that it is better to protect minority in
terests, that the principle of propor
tional representation may be adopted. 
The principle has, in a manner, been 
adopted by the Government or by the 
Joint Committee in clause 264, but 
that is left to the sweet wiU and plea
sure of the promoters of the company 
to have such proviskms or not The 
plea that the minority interests have 
to be protected will be dangerous if 
we try it to any extreme extent 
while keeping in view the interests 
of the minority, we should also hav« 
in view the harmonious working of 
the company itsell  It has  been 
pointed out and 1 do not think that 
argument is baseless, that in ease the 
principle of proportional represeota- 
tta ia accept that will lead to 
group rivalries witfain the «mipany 
ttâ and that it may not be a desir
able couree. We have, I think, to be 
salisfted f6r the prtisent wltti tika 
aalsty dause giveii In c3anae 407. In 
dauae 407 the OoverameBt has
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given the power, in the interests of 
saving minority  shareholders  from 
oppression or mismanagement by the 
majority, from the tyranny  of  the 
majority if I may say so, to appoint 
two directors in case a particular 
number of the shareholders make out 
a case for that. I think that for thie 
present we must be satisfied with that 
power which is vested in the Govern
ment to protect the interests of mino
rity shareholders. I may also say 
that we have to await the reports of 
the working of similar provisions in 
other enactments in other countries.
1 am told, and in the  Dissenting 
Minute also it is referred to, that in 
America  witSi  regard  to  seyeril 
federating States in the Company law 
there is provision for giving propor
tional representation, so that minority 
interests also  may be represented. 
But in the United Kingdom that does 
not obtain,  and our various Acts 
were more or less modelled on the 
United  Kingdom  pattern.  So,  we 
must now give a trial to clause 264 
and also watch the working of simi
lar provisions in other countries.

I do not want to take up the time 
of the House any further. I feel that 
without substantial modifications we 
have to pass the Bill as reported by 
the Joint Committee. Of course, wtien 
we examine the various clauses if we 
find any loop-holes, we have to set 
them right. But substantially, I think, 
we must adopt the Bill as reported 
by the Joint Committee.

2 P.M.

Shri S. V. Bamaswamy (Salem): I 
welcome the Bill as it has emerged 
from the Joint Committee.  It has 
been improved very much, and to my 
mind very satisfactorily too.

Looking into the minutes of dissent, 
I do not find that there are very 
many pointo of contention. One feels 
that on the whole the Joint Com- 
mitt̂s report has been more or less 

And I do hope that even 
in this Houw there may not be very 
many amendments, because the Bill 
in Hs present form seems to be the

product  of  compromising  extreme 
views. The Joint Committee*s report 
as a whole follows the rule of golden 
mean, and I believe that it is good 
it has followed that; it is also good 
that we should agree to see that th« 
provisions which have been recoa
mended by the Joint Committee are 
approved, and then tried; and should 
there  be  any difficulty, we  shaD 
rectify them  by a subŝuent Act 
But that is not to say that the Bill as 
reported by the Joint Committee is 
perfTOt.

I wish to point out six points for 
the consideration of the House. 1 
shall first deal with clause 225 (b). 
In that connection, I shall have also 
to refer to the Chartered Accountants 
(Amendment) Bill, which has recently 
been introduced in this House. Claust 
225 (1) reads thus:

*‘A person shall not be qualified 
for appointment as auditor of a 
company unless----

(b) he is for the time being 
authorised by the Central Gov
ernment to be so appointed as 
having obtained similar qualifica
tions outside India:”.

Now,  the  Chartered Accountants 
(Amendment) Bill seeks to substitut* 
clause (v) of sub-section (1) of sec
tion 4 of the parent Act. In the Stat̂ 
ment of Objects and Reasons append
ed to that Bill, it has been stated that 
(government are making this amend
ment to the Chartered Accountants 
Act in order that they also may bs 
enabled to recognise foreign quali
fications,  since such recognition Is 
generally to be granted only  on  a 
reciprocal basis. This position is not 
quite clear. Is it the case of Govern
ment that ihe Institute of Chartered 
Accoimtants of India is granting re
cognition to all and sundry irrespes 
tive of the fact of reciprocal princi
ple? Do they grant recognition with
out ascertaining whether the foreign 
institutions recognise our qualifications 
in their countries? If that is the 
case, thoi the proper thing, to my 
min̂ would be to withdraw the
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power from the lostitute to recognise 
vuch qualiBcations.  Otherwise,  this 
will lead to an anomaly.

Xn clause 225 of the Companies Bill 
as reported by the Joint Committee, 
there are two provisions. Sub-clause 
1(a) relates to recognition within tihe 
meaning of the Chartered  Account
ants Act; and sub-clause 1(b) relates 
to recognition by  Government.  So 
far as the second point i» concerned, 
the recognition is to be there only on 
a  basis  of reciprocity. This rule 
obviously does not apply to the first 
category, namely, those qualifications 
which are recognised within the mean
ing of the Chartered Accountants Act. 
Then, what happens? You will find 
that the Institute of Chartered Ac
countants would be recognising cer
tain institutions not necessarily on a 
reciprocal basis, while the Central 
Government, after this amendment to 
the Chartered Accountants Act, will 
recognise only such of (hose institu
tions as abide by the principle of 
reciprocity. To my min̂ it appears 
that this will lead to an anomalous 
poaiUon. I do not know why the Act 
is sought to be amended in  this 
fashion. It might as well be that the 
Institute of Chartered Accountants 
are conferred this power with the 
specific  understanding  that  they 
should recognise foreign  institutions 
only on a basis of reciprocity. 1 do 
hope that in view of the anomaly that 
might result, Government might con
sider the deletion of clause 225 (l)(b).

X now come to clauses 197, 347 and 
Ml Aa has already been pointed out, 
clause 197 deals with managerial re
muneration, and fixes the limit for the 
aame. The  corresponding  clauses 
dealing with the remuneration for 
managing agents are clauses 947 and 
852. In the coune of his speê 
yesterday, the Hon. Finance Minitler 
stated that Govmment are ttUnking 
of amending these provisions so ^t 
êy may take pow«rs to grant ex
emption in certain caaaa of difllciillT. 
It i$ a laudable object and there will 
aiao oe a eartaia ammmt of flexftlBty

because Government can exempt In 
just cases and see that there is no 
hardship.  That is quite understand
able. But I feel that it would be in
opportune to move an amendment in 
this regard at this stage, because the 
general tenor and temper of the Joint 
Committee’s report seems to be on a 
basis of compromise, and if the Joint 
Committee’s recommendations are ac
cepted more or less, I fancy there will 
not be very many amendments. But 
if to these clauses Government at this 
stage seek to move amendments then 
I am afraid that they wiU be disturb
ing the hornet’s nest If after this 
Bill is passed as recommended by the 
Joint Committee and is put into effect 
in the course of iU working it is 
found that hardships  have  been 
caused, then I submit there is time 
enouî for Government to have these 
clauses amended suitably.  I would, 
therefore, earnestly urge that Govern
ment may not move amendments to 
these contentious clauses at this stage.

I now come to the much-talked-of 
question about managing agency. As 
has been said, two views are possible 
in regard to this; and possibly there 
is a third view also. The first view 
is that it must be ended straightway; 
the second is that a date-line may be 
fixed so that on the appointed date 
the whole thing would cease; the 
third view, of course, is a more toler
ant view of the managing agency sys
tem I remember that whm the Hindu 
Succession Bill was being  discussed 
in this House, some hon.  Members 
urged that the Joint family system 
should be ended on a particular date, 
possibly the date on which the Bill 
came into effect To declare that on 
a particular date the managing agency 
syvtem will come to an end is to my 
mind as impossible aa declaring that 
the Joint family system wiU come to 
an md on a particular date. The 
thing is growing, the tfiing is going, 
and you cannot abruptly say that a 
date-line wiU be fixed, and that by 
sudi and such a date fbe thing 
cease. It la not as If one can aever
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diplomatic relations on a  particular 
date, and ask a particular embassy to 
leave the country. It cannot be that 
here, because the system is so vitally 
interlinked with the economic  pros
perity of the country that to my mind 
it is wrong to think that it should be 
ended straightway or that at least a 
date-line should be fixed.

It has been pointed out that  the 
problem is not of ending it but of 
mending it. Now, at page 85 of the 
Bhabha Committee Report, I find:

‘*We feel that shorn of the
abuses  and malpractices  which 
have disfigured its working in the 
recent past, the system may yet 
prove to be a potent instrument 
for tapping the springs of private 
enterprise.  Its  adequacy  and 
effectiveness in future will, how
ever, depend not merely on the 
promptitude  and  thoroughness 
with which the evils which have 
clung to it are removed, but also 
on  the energy, enthusiasm and 
foresight with which the manag
ing agents conduct their business. 
While it will be for the leaders of 
the business community to pro
vide the system with the quality 
and the momentum that will be 
demanded of it in future, the re
commendations that we make are 
designed only to tighten up the 
relevant provisions of the Indian 
Companies Act so that opportuni
ties for current abuses and mal
practices may be reduced  to a 
minimum."

I believe the Joint Committee has 
•mended the Bill very suitably in the 
light of the observations of  the 
Bhabha Committee quoted above.

Chapter HI Is surfeit with restric
tions and c<Mitrols on tiie managing 
■gcpcy «y*tem. It is so full of these 
i«jti ictions that I do tiot know what 
 ̂ can be done at this stage to mend 
it Pifty-four clauses deal with res- 
trktiofls on the powers of ISie manag
ing agents. Take for ln*lance. fAmae

323 itself,  the  opening  clause. A 
Minute of Dissent has been written 
about it. Clause 323 says:

'̂Subject to such rules as may 
be prescribed in this behalf, tiie 
Central  Government may,  by 
notification in the Ofacial Gazette, 
declare that, as from such date as 
may be specified in the notifica
tion, the provisions of sub-section 
(2) shall apply to all companies 
whether incorporated before  or 
after the commencement of this 
Act, which are engaged on that 
date or may thereafter be en
gaged, wholly or in part, in such 
class or description of industry or 
business as may be specified in 
the notification.”

Now, power is sought to be taken 
to notify that companies engaged in 
specified classes of industry or busi
ness shall not have managing agents. 
This has been attacked on  several 
grounds. You will see from a Minute 
of Dissent by an hon. Member that 
he says that it will introduce an ele
ment of uncertainty and the psycho
logical effect of these provisions will 
prove to be far more disastrous  to 
the economy than the physical effect 
of the provisions.  He adds that this 
is a novel provision which must be 
fimdamentally opposed to the accept
ed canons of company management, 
and that the psychological effect of it 
will be to disrupt the working of the 
company itself rather than to secure 
proper management of the company. 
I am afraid I cannot subscribe to that 
view. No doubt, it may immediately 
have some psychological repercussions 
because it may introduce an element 
of uncertainty. Whether my industry 
wUl be notified, which particular class 
of industry will be notified, we do 
not know.  But the whole thing is 
this  The basic idea is to see that 
there is no malpractice, that there is 
no abuse of the powers. For such of 
those who are rît, who do the right 
thing, who conduct things properly
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ftnd honeftly, then if nothing to fear. 
Law if meant for protecting the Jiift 
and right and for punijfcing the 
wrong-doer. If there it a penal fec> 
tion cr a power to take away, it ia lor 
the wrong man, the man who haa got 
the intention to cheat or to be dit- 
honeet It if he that naed be ateid 
of fuch a provifion. I do not think 
that thif dauae, by itaelf, fhould In
duce any ptychological reaction of 
thif type in the bufineaa community. 
It if only when he doet the wrong 
thing, when he deviatea from the path 
of righteotuneaf, if he goet to the ex
tent of being difhoneft to the ahare- 
holdert and makei iUegal profit, that 
the law will come down heavily upon 
him. 1 do not fee anything wrong in 
it It if good that the Government 
take fuch a power.

Now, they may fay, we do not 
know what categoriea of induftriea 
will be notified, what particular in
duftriea will be notified: the Govern
ment may do it arbitrarily, prefaure 
may be brought to bear or influence 
may be brought to bear upon Gov
ernment, fo much fo that there ia a 
gnnt element of uncertainty.  But I 
do not think any government would 
be fo foolifh af to lend itielf to prea- 
aure to do the wrong thing, becaufe 
it if there to fee that the public in
terest U fafeguarded. and I do be- 
Ueve that if at all there U a necessity, 
it will be administered on a Just and 
proper basis and interference will be 
in casef where it is absolutely neces- 
fary in the interest of the general 
public.

Now. it has been urged that the 
managing  agency  system  deserves 
mending and not ending.  I  believe 
the view of the Bombay Shareholders* 
AsMciation  deaerves  consideration, 
and X believe I am right in saying 
that when they themselvea. the Bom
bay Shareholden* Associaticm them- 
aelves» who have taken sudi a leading 
part in eacposing the vagaries of the 
manaîng agents, in attacking fhem 
in aeton and otti of aeaaon. go to 
eKtant of saying that this Is a case

for mending and not ending, it de
serves the consideration of this House. 
They have, in tĥ  evidoice before 
the Joint Committeê said:

**As already stated  in  the 
memorandum, we are for mend
ing the managing agency system 
at present and not ending it The 
reasons which we have for this 
are, that in India today, there ia 
an absence of an organised in
vesting class, there is an absence 
of an integrated capital market 
and there are no issue houses, as 
there are in other western  and 
more industrially advanced coun
tries, and the investor in  India 
has to be led into making invest
ment, and then only he is able to 
take a decision for himself. For 
these reasons, as India  requires 
today rapid industrialisation, it is 
in the interests of the country to 
continue the managing agency 
s3rstem for the time being, and 
particularly up to the year 1959. 
when it is provided in the Act 
that the managing agency con
tracts will coroe up for renewal**

There has been an over emphasis on 
the bad aspects of the managing 
agency system. We forget that there 
are also firms, managing agency firms, 
who have conducted themselves very 
honestly, scrupulously honestly, even 
during the worst days of the war 
period. 1 know of some firms who, 
when things were tempting outside, 
when others were making tons and 
tons of money, still stuck to their 
guns, stuck to the path of honesty, so 
much so that ttie accounts of those 
firms were pasaed by the income-tax 
department in no time. But as in all 
other things in the world, there is 
good and bad. Among the mjmnginy 
agenta also, there are good people 
and bad people.  TTie question re- 
adlves itself as to whether the good is 
more than the bad. I concede that 
the bad is more. Hence the legisla- 
tkm. Hence we are aeeUng to aee 
that Ifce !>ad ia reduced, it ia curbed 
and, if neeeasary, sevef̂ poniahed.
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fhat is  are tiying to amend this 
Act in such a manner that the power 
rests with Government to bring the 
offenders to book,  to protect those 
who are good and behave properly. I 
therefore see nothing wrong either in 
clause 323 or in the other clauses 
which have been suitably  amended. 
The Joint Committee seems to have 
bestowed great attention; line by line, 
page by page, they have carefully 
scrutinised the several sections and 
Have imposed restrictions. And, if in 
spite of these, the managing agents 
are so clever as to evade the law, tod 
loopholes in it and still practice their 
old art, well, there is time enough. 
Their day of reckoning woiild be 1959 
and we shall take stock of their acti
vities and I fancy a commission or 
committee of enquiry can be institut
ed which will find out which of them 
have been working properly and which 
have not. I do not think there is 
any hurry now to wind up the manag
ing agency system or even to say that 
a date may be fixed and that it may 
be terminated on that particular date. 
I do heartily support the several pro
visions in chapter III as the best pos
sible solution for solving this thorny 
question of the managing agency 
system.

Ther, I take up clauses 264 and 407. 
I do not see why hon. Members are 
somewhat  apprehensive  of these 
clauses. They seem to be permissive 
and  the proportional representation 
that is contained in clause 264 is 
decried on the ground that a principle 
which is applicable to political condi
tions and to political  institutions 

not be applied to industrial 
and economic undertakings  it is 
T̂TOog to import principles which are 
good elsewhere into the field of eco
nomics. I do not think so. After aU, 
we are experimenting. We are on the 
w of a Second Five Year Plan. We 

p̂gnised that there is the pri- 
sector and that private sector 

 ̂  to «ist We have ac-
“2”  ̂ principle of mixed eeo- 

•*» not aboliihiiig to-
tiQj the privatexctor. It is a policjr
of eo-ezlstaice of the iwbBc and pn-

vate sectors. If that is so, I do not 
see why these provisions cannot be- 
accepted. We are experimenting and 
should there  be  any mistake  and 
should one or two Anns acting upon, 
clause 264 adopt the principle of pro
portional representation and should 
minority groups as in the political 
field develop and the working of thê 
industry be hampered by such consi
derations, then by experience we shall 
leam and there will be time enough 
to amend this clause.

With regard to clause 407, the cry 
has been raised that it is a very seri
ous thing that they have introduced 
two persons and it will be a sort of 
drag on the smooth working of the 
companies.  I do not think so. It is 
not in every matter that the Govern
ment is going to interfere. When they 
do interfere, it will be with a due 
sense of proportion and due exercise 
of discretion to see that justice is done 
and that the true interests  of the 
shareholders and the public are taken 
into account.  I do not think there 
can be any objection to this clause.

Then I come to clause 409. In the 
Bhabha Committee report they have 
advanced five grounds why  there 
must be a central authority. I do not 
wish to take those five points in de
tail but I will merely state them. 
First, they have stated:

‘The law can function only 
through the formulation of pre
cise definitions—definitions  not 
merely of concepts or categories, 
but also of conditions or circimi- 
stances in which certain provi
sions would be applicable, while 
in others they will have no relev
ance.  Unfortunately, no defini
tion, however well-drafted,  can 
comprehend  the multitude  of 
characteristics that really matter 
while  the dharateristics  may 
themselves vary from case to 
case. **

Therefore they say that there musi 
be a certain amount of latitude in an 
institution which will not be hide-
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bound by other considerationi af an 
administrative department can be.
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Secondly, they aay—

*'It foUowt from the above argu
ment that, while the company 
law must necessarily frame d»> 
Unitions  of  concepts, categories 
and the relevant conditions and 
circumstances in more or less 
general terms, leaving the appli
cability of such definitions to mar
ginal cases to be determined by 
an appropriate authority, powers 
should also be vested in such 
authority to relax,  in suitable 
eases, those provisions of the Act 
or of the regulations, where ab
solute rigidity  in  application 
might easily do more harm than 
good.

Thirdly, they say—

*"It is now generally racpgnlsed 
that law is not a suAdently 
flexible instrument of control for 
correction, especially in economic 
matters."

Fourthly, they say—

**even the moat well-conceived 
and well-designed of laws is lia
ble to become ineffective and to 
tall into disrepute, if there is no 
regular machinery for making any 
use of it**

Fifthly, they say—

*Hhere is one special factor 
which we have to take into ac
count in this country, vie., the 
general lack of financial know
ledge and alertness on the part of 
inveitors and the general public.**

To my mind, though all these five 
reasons are really weighty, they do 
not carry conviction with me in the 
special context of the situatl<m in our 
eountry. What has been propped, 
namely, the advisory body, I think. Is 
more than mugh in the present stage 
of our industrial development This, 
aa I submitted, is an experiment One 
eortrcfne view b tet there should be

laiM$ez fairt. The other extreme view 
will be a central authority controlling 
everything. In between, I  find  this 
middle view of an advis<̂ commis
sion that has been recommended. I 
think it is good because if we find in 
actual working that there is anything 
wrong and the company has not come 
up to the level, there is yet time. We 
might find after 5 years, in 1959 when 
the question of mi»nag«wg agency 
comes up, they can review this also. 
That would be the appropriate time 
when we can review the working of 
the advisory commission. If it is 
found inadequate, by experience we 
shall know how to amend the law and 
if it is thought that we must have a 
sUtutory body, certainly, we shall have 
it so amended. In the meantime, I do 
believe tliat the advisory ctHnmissicm 
satires the needs of the country.

LasUy, I come to dause 614. This 
deals with government companies. 
There are three types of government 
companies; first, where the entire in
vestment has been provided by the 
Government of India; second, where 
the majority of the investment has 
been made by the Government of 
India but private interests also have 
a significant, though minority, inter
est and third, where Government hold 
a minority but significant interest in 
the shareholding of a company  or 
where having granted loans or givm 
guarantees or other fiduciary assist
ance the Government have acquired 
a right to nominate directors to the 
board of certain private companies.

The question of parliamentary con
trol over these government companies 
has often been raised. It has VeSn 
suggested that a parliamentary com
mittee should be set up so that it 
may review from time to time ttie 
woiking of these compeniea. To my 
mind. It ta not good to interftoe wî 
the day to day administration or even 
interitane with the poUcy of tiieee 
public corporatkms. I find my9̂  in 
entire  agreement with what Ur, 
ReriMTt MMaOQ baa said. It Is 
esaantial, th» MDte. fiiat the State
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units should be organisê and operat*
ed on business lines with a compar
able degree of elasticity of control 
and business efficiency as private units 
in the same field.  In the words of 
Mr. Herbert Morrison—

“When we come to a highly 
commercial enterprise  which is 
very tricky on which one has to 
think out a lot of day-to-day pro
blems. to  think quickly  and 
chance one’s arm, like Transport 
and Mining and other industries 
with which we have been dealing 
or with which we may deal, then 
we have to get a more subtle ins
trument,  more  adaptable, more 
capable of quick movement and 
less liable to be bound by tradi
tions and rules.  I am certain 
that if we run these public cor
porations—highly  commercial,
highly industrial, highly economic 
—on the basis of meticulous ac
countability to political channels, 
we are going to ruin the commer
cial enterprise and the adventur
ous spirit of these public corpora
tions in Ifaeir work. ”

I am in entire agreement with these 
words. The only thing that I would 
urge is this. I have tabled an amend
ment to add clause 613A. It runs 
thus:

*The annual reports on the 
working and affairs of Govern
ment companies together with 
copies of the Audit Reports on 
their accounts, referred to in sec
tion 613. shall, as soon as may be, 
laid before Parliament”

There is no such provision now. I 
want that this important amendment 
should be accepted so that it is not 
merely the audit report that is sub
mitted to up but the audit report and 
the reports on the working of these 
companies should come up before this 
HoiM so that we may discuss them 
and if there are any deficiencies we 
may hav« them rectified after debate.

committee on PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

Thirty-third  Report 

Shri Altekar (North Satara): I beg 
to move:

“That this House agrees with 
the Thirty-third Report of the 
Committee on Private Memberŝ 
Bills and Resolutions presented to 
the House on the 10th August. 
1955. ”

This is a simple report in connec
tion with the allotment of time for 
resolutions and the time to be allotted 
is stated in the report. I commend 
the report for the acceptance of the 
House.

Mr. Chairman: The question is: 

“That this House agrees with 
the Thirty-third Report of the 
Committee on Private Members* 
Bills and Resolutions presented to 
the House on the  10th August. 
1955. **

The motion was adopted.

RESOLUTION RE: APPOINTMENT
OF A PAY COMMISSION

Mr. Chairman: The House will now 
resume further discussion of the fol
lowing resolution moved by Shri D. C. 
Sharma on the 29th July 1955:

‘This House is of opinion that 
a Pay Commission should be ap
pointed to go into the question of 
the pay structure of the country 
so that the disparity between the 
highest salary  and  the lowest 
salary is reduced to the mini
mum.”
along with the amendments moved 
thereon.
Out of three hours allotted for the 
discussion of the resolution, two hours 
and nine minutes are left for further 
discussion today.
Shrtmati Sacheta Krlpalani (New 
Delhi): I consider our esteemed friend 
Shri D. C. Sharma’s resolution de
manding the appointment of a Pay 
Commission to be very timely.
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know I represent the contUtuencjr of 
New Delhi where perhapf the largest 
eoncentraiion of Government servants 
can be found. 1 move among them;
1 know how they feel and how they 
live. There has been a c<Nisistent 
demand on behalf of Government 
servants that a second Pay Commis
sion should be appointed to go Into 
the anomalies that exist in their pre
sent pay structure and service condi
tions. 1, therefore, welcome this op
portunity to say a few words on this 
resolution.

If we analyse the present economic 
situation, we will find that there are 
enough and pressing grounds for the 
immediate appointment of a  second 
Pay Commission. I would Eke to 
draw your attention to two factors 
regarding the background  against 
which the last Pay Commission work
ed and Ih# scope of their enquiry.
The last Pay Commission was appoint- 
>ed in 1M6 when India was not in
dependent; therefore, b̂ore the mem- 
beri who worked on the Commission 
the economic picture of an indepen- 
4ent, free, India was not there, or at 
any rate it was not clear. Then, Just 
after the war it was a very bad eco
nomic period for this country; it was 
a period of economic instability. Die 
•cope of their enquiry was elso limi
ted; the last Pay Commission confined 
their enqiUry to the Central Services 
only. They did not take into consi
deration the conditions of service in 
the States. Though one of the objects 
before the Pay Commission was to 
being about rationalisation in the ser
vices, 1 am afraid that even after the 
partial implemenUtion of the recom
mendations of the last Pay Commis
sion, no rationalisation has  been 
achieved In the services. It is there
fore very necessary to have a Joint 
Pay Commission dealing both wHh 
4he States and tiM Central services.

The Pay Commission  itself em
phasised the need for uniform scales 
of pay. They said that social Justice 
required that there should be equtf 
pay for equal work.  But they wer*
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for oertalo  reasona.
Therefore, they could not recommend- 
what they would have  to recom
mend and as a result considerable 
disparity persists betweoi the pay at 
the Centre and the States. On ac
count of this there is a lot of diftffntit- 
faction among the services who do 
equal amount of work, but get diff
erent kinds of pay. There is tension 
between the Centre and the SUtes 
over this issue.  It is therefore very 
necessary that some body should go 
into the whole question.

Not only is there disparity between 
the scales of pay of the services work
ing at the Centre and the SUtes, but 
even in Delhi I find there is a cate
gory of oiSlces whkh are called ̂'sub- 
ordinate  offlces".  People  working 
there get different rates of pay. Thia 
glaring anomaly has been brought to 
our notice over the case of the third 
division clerks. There is a lot of agi- 
Ution going on in Delhi about the 
revisi<m of the pay of the third divi
sion clerks. This is a long-standing 
grievance of theirs and as a result of 
their agitation. Government agreed to 
give two increment# to third division 
clerks.  Now the people working in 
the Centrel Secretariat got these in- 
cronents; but those working in tiie 
subordinate offices did not get these 
two increments. They are all woric- 
ing in Delhi; they have to spend la 
the same way; they do the same kind 
of work: but while one lot of people 
got the increment the otiier did not

The economic situation in the coun
try  has considerably changed since 
1M6. I do not wish to go into the 
details of ttie economic condition bet
ween 1M7 and 1951. But let us take 
the Plan period. In the five years of 
the First Plan (1951-56) according to 
Qofvemment the national Income wiU 
register an increase of 15 per cent 
Then during the second Plan period 
iSbm inc«ne will registo' another 2S 
per cent increaae. Tliat means, in tett 
years, the national Income will flee 
by 40 per c  ̂ Now. If the natlnnal 
income rises bgr 40 per cent, it is but
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fair that people should have a pro
portionate share in the prosperity of 
the nation. As a matter of fact, I 
would like to suggest that Government 
ihould enquire into the feasibility of 
appointing a pay commission every 
ten or fifteen years to review the eco
nomic situation and to suggest chan- 
fes in the scale of pay.

Then there are other features in the 
ihanged economic picture. When the 
\asi Pay Commission worked they had 
f̂ore them a totally different econo
mic picture of the country. The war 
tad just terminated and there was 
%cute food shortage in the  counTry: 
Ihere was a sharp decline in indus
trial production;  there was acute 
bottleneck in transport and there was 
inflationary pressure on  the  Indian 
tconomy. Therefore before the mem
bers there was a picture of disturbing 
Indian economy. The present picture 
Is totally different. The fodff shortage 
has been eased;  Government claim 
lhat 18 to 20 per cent, increase has 
been registered in food production. 
In industrial production there has 
been an increase  50 to 60 per cent, 
fhe transport position is very much 
better. The inflationary pressure has 
been reduced to a great extent, so 
much so that Government have gone 
on indulging in very heavy  deficit 
financing. So instead of a disturbing 
economy, stabilising forces are mani
fest in the present economic situation 
€)f the country.

Government may argue that be
cause there is an easing in the eco
nomic situation, advantage should be 
taken of it to effect economy and to 
make saving for various development 
programmes, l would like to say that 
wving can be effected by other way*. 
Saviî can be made through sodal 
security payments, through insuranee 
and provident funds, and -if necessary

compulsô«,vings
feel that a country which  proclaims 

 ̂***? «ocialistic pattern
 ̂ »«• that the people
ĥe a  the proaperity of the

Uhl« ̂   ̂ ̂
have a ahare in ttie proi,perity of the

nation, the incentive to work for the 
betterment of the nation cannot come.

A very  important  development 
which has taken place since this Com
mission submitted its report is the de
claration of the socialistic pattern of 
society at Avadi.  Since this resolu
tion was passed, the Taxation Inqtilry 
Commission has submitted its report 
and you can see the change in the 
outlook. The Taxation Inquiry Com
mission have suggested that the dif
ference of pay between the minimum 
and the m£iximum scales should not 
be more than 1 to 30, while in the 
recommendation of the Pay Commis
sion we find a difference of 1 to 100. 
So, we see that the country has gone 
ahead; there is a radical change in the 
out look since the declaration of the 
objective to be of the socialistic pat
tern. This must be taken note of and 
a  new  Commission  should  be 
appointed to go into the whole ques
tion.

After his visits to Russia and Yugo
slavia, our Prime Minister has been 
making very appreciate public state
ments about the conditions of service 
prevailing in Russia and Yugoslavia. 
In Russia the disparity between earn
ings is only 1 to 12, while in Yugo
slavia it is only 1 to 5. They do have 
some effect on the minds of the peo
ple. There is a greater consciousness 
in our country about the true pictur* 
of an egalitarian society, a new climat# 
has emerged and the Government 
must recognise it and adjust its ad
ministrative machinery accordingly.

Therefore it is necessary to fix a 
floor and a ceiling and to see that in 
between there are as few differentials 
as possible. A scrutiny of the report 
of the Pay Commission shows that 
there are at least 25 steps in the lad
der of promotion. The man who has 
got the lowest pay can never hope~to 
get the highest. His progress  is 
barred all the way through. If you 
really want a fair arrangement, based 
on social justice, there should be as 
few differences between the floor and 
the ceiling.
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Ntart 1 coma to a very JnporUiit 
quettion: th« relation of pay icalef to 
tha coat of living  indax.  The  Pay 
Committion worked on the asaitmp- 
tion that the coat of Uving index wiU 
be brought down and fixed at a cer
tain level. Thia aaaumption has prov
ed unreal and as a result of that Gov
ernment servants of the lower cadre 
as well as middle income groups have 
had  to  put  up with higher living 
costs. The industrial labour has fared 
better, because their pay scale is ad
justed to the living cost index. Also, 
they have got the power of collective 
bargaining. But Government servants 
have not got the power of collective 
bargaining.  So. if you want  to  do 
them Justice,  the initiative  has  to 
eome from the official end and a Com
mission should be appointed to go in
to the whole question.  As for the 
cost of living index I shall just read 
out to you what the Pay Commission 
has said—I will not read long extracts 
but very shmi ones.

•*We accordingly think that  it 
would be safe to recommend a 
acale of basic salaries fixed on the 
assumption that prices may stabi
lise at a level which will give a 
cost of living index somewhere 
betwen leO and 175  Uking the 
pre-war index to be 100.**

Tĥ they go on to say:

*Till prices come to stabilise at 
that assumed level, we propose to 
recommend the  continuance  of 
the payment of deamen allow
ance to certain classea of public 
servants at rates varying with 
the changes In the cost of Uving 
Index.*

Appmntment of a
Pay Commtstton
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Then again they say 

length may*̂ at  length  of  time 
elapae before a reason«A>le mea
sure of stablUty of prices is  at
tained, or at what level  pricea 
may aUbQiae« are qu«ati<ms v̂iich 
eaa only admit  ol  a  tmtathpa

They themselves envisage the  ap
pointment of a new commission.

"After all, if time should show 
that the assumptions or expecta
tions on which our recommenda
tions were based had  not  been 
justified or realised, it would not 
be very difficult to arrange for a 
revision.”

So, they themselves thought that ft 
revision would be necessary if their 
esq̂ectations were not justified.

Then I come to the present cost of 
living index. We have not got figures 
fbr the whole of India, but whatever 
figures are available fluctuate between 
840 and 410.  Therefore, the cost of 
living is totally different from what 
the members had expected.

Then I come to the vexed question 
of dearness allowance.  The  positioo 
is very uncertain and the Gadgil Com
mittee had recommended that 50 per 
cent  dearness allowance should be 
merged  with pay.  Now  with  the 
perspection of planning with  deficit 
financing, there is a tendency to raise 
the cost of Uving and hence the indi- 
vidous distinction between basic pay 
*and  dearness  allowance should be 
done away with.  Therefore, that  ̂
another reason why tt is necessary to 
have a new pay commission.

As far as the anomalies that exist 
in the services are concerned, I can 
go on talking lor four hours because 
they are a legion, but I will not go 
into details as other  Members  may 
quote them.  I Jhall only point  out 
one <0* two of them.  I spoke also in 
tba Budget Session->about the paj of 
tlM third division Ctoks.  The third 
dlvtslQO clerks have  been  agiUting 
tor years and today they are tn such 
a desparate state that they have glvoi 
notice of direct action to Government 
and it expires it is their D4>ay......

Shri A. M. Thwis  CSmakuKam): 
They are going to meet Shrt Asolea
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SbitMMt anAeta Kilpidrat: Ym. U
their demands arc not  acceded . to, 
they are goin/< to shed their clothes 
one by one and will attend their office 
in half-robed condition.  They  were 
getting Rs. 90 a month in 1931. and at 
that time the cost of living was 500 
per cent lower. Then it was reduced 
to Rs. 60 due to economic depression, 

as a result of their dissatisfaction 
the Pay Commission was  appointed. 
The Pay Commission for reasons best 
known to them, which I have failed to 
And in the report even, recommended 
higher pay for all the grades except 
the third division clerks. For instance, 
they recommended the basic pay of an 
assisUnt should be raised  from Rs. 
100 to Rs. 140 or Rs. 160; that of a 
stenographer from Rs. 125 to Rs. 160; 
that ̂  a peon from Rs. 14 to Rs. 30. 
but in the case of the third division 
rlerks. it was to be  reduced from 
Rs. 60 to Rs. 55 and the increment 
also reduced from Rs. 5 to Rs. 3 per 
êar.  The Shastri Award for  bank 
clerks gave a better scale to the bank 
•lerks.

The family budget for a small 
family is between Rs. 200 and Rs. 250 
a  month.  The  Gadgil  Committee 
itself recommended that no pay less 
than Rs. 100 a month should be given 
to, educated workers.  For all these 
reasons it looks simply atrocious that 
he third division clerks  have  been 
driven to this position that they have 
pven notice of direct action.  Tomor- 
•ow in what condition they will be in 
!heir offices you ĉ  imagine.

A few weeks back 1 went to attend 
I conference of the P. Sc T. workers 
n Calcutta end I found that they too 
liad strong fêings and resentment in 
Lhis matter.  I saw this in the case 
rf both the third and fourth grade 
tafT. The same conditions prevaU in 
the case of railway workers. RaihnQrs 
raploy the largest number of workers 
 ̂  government agency.  What  la 
he ĵy that is given to them?  The 

worker  gets  Bs. 
10— 35.  The aemi-skilled  worker
^   ̂ and another cale-
tory gets Rs 40-i--«o.
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to promotions, there are so many efll- 
ciency bars, which allow the  officen 
to  promote or  not  to  promote 
these  workers  at  their  avreet 
will.  They are  at  the mercy of 
these officers. Then there are innu
merable categories of service. In the 
Railway Service I understand  there 
are more than 730 which have been 
referred to Tribunal. The actual num
ber is more than 730 even. Then, we 
find other bodies besides the Govern
ment servants,  recommending  the 
need  for  the  appointment  of 
another  pay  commission  and 
one  such  recommendation  comes 
from  an  unexpected  quarter, 
the Elstimates Committee.  The Esti< 
mates Committee recommended revi
sion for another reason and that is 
the need for some parity between 
private and public .sectors. This is 
what they say:

"Thus, the whole structure  of 
employment in the public and the 
private sector becomes ill-balanc
ed and leads to discontent. There 
is. therefore, an apparent need to 
lay down some general principles 
in this  matter. The Committee 
suggest that the Planning Com
mission should examine the whole 
matter in all its aspects and 
recommend the lines on which 
Government should take action to 
bring about parity in this matter.” 
Even the members of the Pay Com

mission were not satisfied with the 
they were *walrln|g 

and this will be clear from page 31 of 
their report to which Shri Gopalan 
also referred. Îiey said that it was 
necessary to fix a “living wage** but 
financial difficulties  made  them to 
recommend Just above the margin of 
“poverty line*’.  Now the country ia 
supposed to be economically progress 
ing and we hare made great changes 
in our outlook. The whole objective 
of the State has been changed and so 
there is an absolute urgency for the 
appointment of a Pay Commission to 
go into this entire question of the pay 
structure of the services.

Shri T. B. Ttttal Bao (Khammom): 
On a point of clarification. The reao- 
hition refers not only to Government
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•crvanU but also to other  -
the wMC-««niini cUfi it a wbote. On 
ffuch an important quaatioo at tbia» if 
not the presence of the Labour MinU
ter  ewentlal?  The  bon.  Pfaumce 
Mfaiiiter maj rtpJy In respect of Gov
ernment lervanU only, but tbe reso- 
luUon covers a wider range of people.

Mr.  CiialnnanT  Tbe  resolution 
refers to the pay  structure  of  the 
country—these are the words of the 
reeolutlon* It does not depend on the 
wish of the bon. Member that a parti
cular Minister should  reply  on  an 
occasion lihe thU. I would Uhe every 
Minister to be present, but I cannot 
coforce the presence of aU Ministers 
here. After aU. it U the choice of the 
Government  as  to  which Minister 
should be present here for the purpose 
of replying to the debate. If he wanU 
the presence of a particular Minister. 
I cannot enforce his presence here. I 
quite realise the importaaee of what 
the hon. Member says that in so far 
M th<} hon, Labour Minister is  con
cerned. he is not present here. In 
fact, all the Ministers  should  have 
been present because the  resoluUon 
relates to all the Ministries and the 
pay structure of the whole country.

8M T. B. Vtttal Bm: Not tv« ooe
Cabinet Mhiister is present now.

Mr CtHOrmaa:  'Hie hon. Member
has done well In br̂nfini this to the 
notice of the House,  but  I cannot 

enforv'f their presence.

8iir« Ra«hablr Salal  (BUh Distt. 
—North-Eest  cum  Budaun  Distt— 

I support this resolution whole
heartedly and am very  fratcful to 
Shri D. C. Sharma for having brought 
forward this Important matter before 
the House and given us an opportunity 
to discuss it.  This is  I  very old 
problem—<iî>arity in the oay struc
ture.  In regard to the disparity 
between the higher salariee and the 
(ower salaries, I remember In  Ittl* 
Mahatma Gandhi had wtitim a letter 
to Lord Reading, who waa then  the 
Viceroy of Indla» and in the course oC 
that letter Mahatma Gandhi drew the

attention of the Viceroy to his  own 
salary, namely, Rs. 21.000 per mensem 
—that was what the Viceroy used to 
get tten—and compared it with the 
salary of the village chowkidar. which 
was Re. 1/- at that time. He drew the 
attention of the Viceroy to this ques
tion of disparity and also the fairness 
whether in such a poor country  as 
India, such disparities should  exist. 
So much water has flown  down the 
bridge between 1921 and now.  After 
ten years, that is in 1931, when  the 
Gandhi-Irwin  settlement  had  been 
drawn up and the Congress  Session 
was convened in Karachi, fundamental 
rights were drawn up by the Congress 
and at that session  Congress  made 
certain recommendations as to  how 
the pay  structure in  the couWy 
should be framed. With regard to the 
expenditure  and  salaries  in  civiJ 
departments, that resolution said that 
there should be  reductions  and  no 
servant should receive as pay—other 
than specially employed experts and 
the like-—or should be paid above  a 
certain fixed figure which should not 
urdinariljr exceed Rs. 900 oer month. 
After that we know that general elec
tions took place in the year 1936 in 
accordance with the provisions of the 
Government of India Act  1935.  We 
know that Congress ministries  were 
formed in many provinces.  In pursu
ance of the recommendations of  the 
Indian National Congress, the  Con
gress Ministers accepted a salary  of 
Rs. 900 per month.  That salary was 
drawn by  them  till  the  Cotigreas 
ministries came to an end in 1939 on 
account of the intervention  of  the 
Second Worid War. At that time it 
was recognised that a salary of  Rs. 
500 was low as compared to the very 
high salariee drawn by public servants 
but the Coogrees ministriea wanted to 
set an exampte and to show to 
world at large that they could live on 
a salary of Rs. 900/-. After the war 
cam to an end and the general elec
tions took place in 1946. again Ctan- 
gress ministries came to power in the 
various provinces.  But by that time 
things had changed vastly. Prices had 
9̂  up: the standard of living had



9979 Resohitioh re 12 AUGUST 1965

gone up and it was not possible for 
them to live within Rs. 500.  So. it 
was  accordingly  decided  that  the 
Congress Ministers in all the provinces 
should receive a  salary of Rs. 1500 
per month. That was again a lower 
salary as compusd to the  public 
servants who received much greater 
salaries. That was again with a view 
to show that they could live honour
ably within the salary of Rs. 1500. Our 
ConsUtuUon provides that the Presi
dent of the Indian  RepubUc  should 
receive a salary of Rs.  10,000  per 
month: it also provides that the Union 
Ministers  should  receive a  salary 
equal to the salary which was receiv
able by them when the Dominion had 
been constituted.  That was a much 
higher salary than what our Ministers 
are receiving at present.  We know 
that the President  has  voluntarily 
surrendered Rs. 5,000 per month and 
at  present  he is  receiving only 
Rs. 5,000 per  month whereas the 
Union Ministers in accordance  with 
the provisions of the Act regulating 
the .salaries of  Ministers passed in
1952 had agreed to accept a salary of 
Rs. 2,250 per month. From all these 
points I want to show that it hat been 
the attempt on the part of those who 
agreed with the Congress  resolution 
that they should voluntarily reduce 
their salaries; and that this had been 
none systematically. But the salaries 
of the higher public servants remain
ed where they were.  I am told that 
the salary received by some highest 
officers here is something like Rs. 4,000 
per month while the lowest salary is 
Rs. 55. The ratio between the highest 

the lowest comes to  something 
1̂ 1 to 82 whereas in the report of 
the Pay Commission that was formed 
m IMe and which submitted its report 
in 1946 it was reconunended that the 
ratio should be 1 to 22. They had 
•Iso rerammended that the highest 
salasy in the present 
should not exceed Rs. 2.000 per month 
while the lowest salary should  be 

»•  «0.  Thlj would
*howth«t th« pay rtpuctiire of the 

l«t  Pay Com- 
mi*̂ wĥ gave it. report to 194* 
continued to be «omethln* wliidi b 
not hxtifieble. I am ̂ ToT thee who
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think that we should pay our Govern
ment servants reasonably. We should 
pay them enough so that tĥ may be 
able to lead a decent life so that they 
may be able to educate their sons and 
daughters, marry them, live decently 
but in any case the salary of a Gov
ernment servant should be in con- 
firmity  with the average income of 
the countr3T*s people. This very Com
mission has held somewhere that the 
per capita income—that report was 
given in 1948 and so the calculations 
must be relating to  that  period—̂is 
something  like  Rs.  100  annually. 
During these five or six  years, it 
might have increased  to  a  certain 
extent but that is no justification for 
such a big disparity  as exists  at 
present between the highest and the 
lowest salary.

If we compare our pay  structure 
with the pay structure  of  England 
where the administrative  machinery 
is supposed to be the most efficient we 
shall find that things here are just the 
reverse of what we And there. Here 
the superior officers are  paid in the 
most magnanimous  possible  manner 
while the low paid persons are paid 
in a very poor manner. But in Eng
land thing is just the  reverse.  I 
came across a book by Gladden—The 
Civil. Service in England where the

learned author says:
“We are concerned  here with 
the  administration—clerical  sec
tion—and about this it  can  be 
said that the  standards  decline 
steadily as we rise in the hierarchic 
scale; so that those at the top on 
whom the welfare of the nation 
depends so much are remunerated 
at rates very much below those in 
posts of similar importance  and 
responsibilities everywhere,  both 
in private and .semi-official organi
sations

3 P.M.

Iliat means that the lower the rung 
of the ladder higher the rate of salary. 
The ratio there is quite different from 
the ratio that exists in India. If we 
want to  make our administration 
efficient; if we want that there should 
be more honesty, more scrupulousness 
and greater integrity in the admlnis-
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tnitlve ttalT we  fliould tee that our 
low-paid itaiT are paid enough.  Juat 
a« I remarkad a few mlnutet ano. I 
want that government tervanti ihoiud 
be given facilitiet to  educate  their 
«on». to educate ttatir daugbten,  to 
live a decent life and to on, but that 
can be done In a di/Terent  manner. 
Education should be made free. Cheap 
medical facilitiet can also be  made 
available to everybody. Those amenl- 
tleî that are  given  to  govemmeot 
servants should be thrown open  to 
others also in the same  manner so 
that there maj be no Invidious diatinc- 
tlon  made  between  a  government 
servant and a  non-government  ser
vant.

Sir, only the other day 1 read in one 
of the English  dallies of Delhi that 
the third division clerks, because of 
their low salaries, want to register a 
protest.  I hear that they have decid
ed to attend their ofllcet unshaven 
and only in vests and pants.  I also 
hear that they have determined to go 
on in this mannar till the  invidJous 
distinction or the glaring disparity In 
pay structure is removed. 1 wiah that 
the Government should Uke note of 
the times and  should  b»Ur  them
selves.  They should appoint o  Pay 
Commisalon and see that the  great 
disparity that  exists  between  the 
highest salary and the lowest salary 
Is removed at an early date.

With theae word*. Sir. 1  support 
thU reaolutien.

Appointwtent of a
Pay Commis9ion
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Mr.
dhury.

Shri N  B Chow-

Shrl N. B. Chawdhanr (Ghatal):  I
will speak a litUe Uter

Mr. Cttalnaaa: There is no question 
of speaking later. Now It is three 
minutes past three  o'clock. 1 would 
like to call upon the representative of 
the Government—Shri M. C. Shah— 
at about 3.89 and then give about IS 
minutes for the Mover of the reeolu- 
tlon. T̂t means t can only accom
modate two or three more hon. Mem
bers to speak. The hon. Member has

Ubled two or three _____
he wanU he may speak now,

Shri Aehnthan (Crangannur).  L«t 
there be some time-limit for speakera
—say, 5 or 7 minutes.

Mr. Chalnaaa: The point ia this. 
There are only about 56  minutes at 
my disposal and I want to see that as 
many Members are put in as possible. 
It aU depends on the  Members.  If 
each one takes 10 minutes I ttiink we 
will be able to have six more speak
ers.  It all depends on the Members 
and I would request them to allow 
others also to speak so that we may 
be able to put in more Members. 
Generally the time  aUowed is 10 
minutes.  I do not want to curtail it 
and I would request them to exerciae 
the restraint themselves.

Shri N  B. Cbowdhnry: sir. the 
importantT  of  this  resolution  has 
already  been  emphasised  by  the 
speaker*! who have preceded me. The 
Pay Commission  that was set up in 
1946 acted in an altogether different 
atmosphere and under conditions that 
were different.  Now. the  conditions 
have changed and.  therefore,  there 
must be a second Pay Commiasion to 
look into the question of this  pay 
structure.

With regard to the disparity wtiick 
is the main point in  resolution. 1 
would like to draw your attention,̂, 
to the recommendations of the  Pay 
Commission of 1946. They say:

**RecogntsJng the present dispa 
Hty between the  minimum  and 
the maximum of public salaries, 
the growing demand for personnel 
from private business and indus
try and the views on the one hand 
that the Sute should not compete 
witii private enterprlae in respect 
of prixe Jobs and on the other that 
adequate remuneration ia eaMOtial 
for maintaining ability and inte
grity in the  permanent aervicea. 
it is recommended that as a fira* 
step it will be fair to Ax Ra. 
per  month  as  the
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saUiy of public servants in India 
save (or • ttm idMM poets-”

With regsrd to this qû on of 
Ûarity, even at that time, they 
•ointed out that  this  should  have 

reducad. Id tWr obaervaUons 
hey have pointed out at page 34 the 
epresenUtions  submitted  by  Shri 
Jadgil and other persons like Shri K. 
tanthanam.  Shri K. Santhanam has 
Aid that the lowest salaries should be 
bted at Rs. 100 per month. Shri Gad- 
;il said that he would like to fix the 
alnries of lower grade officers on a 
cme of Rs. 100 to Rs. 300 and higher 
Tade officers oo a icate of Bfi. 200 to 
Is. 600.  He  also said at that time 
hat the  existing  scales  were  not 
omething  which  could  be  called 
ocialjstic.  He said: “this would  be 
ar  from being  socialistic**.  After 
hat we have heard  about the an
nouncement of socialistic pattern of 
ociety.  But,  today we find what 
Ufference exists, what disparity exists, 
>etweea the  highest paid and the 
owes! paid.  We have already heard 
ibout the third  division  clerks  in 
3elhi.  This agitation is not only in 
Delhi, but throughout the country. We 
Ind that in different departments of 
iie Central Government and also the 
iepartments of the State Governments 
in different parts of the country these 
low-paid employees are agitating in 
order to have a pay which would be 
adequate enough to enable them to 
make both ends meet. Sir, it is not a 
luestion of raising the  standard of 
living so much as the question  of 
meeting the bare necessaries of life.

The Pay Commission at that time 
a reference to the cost of living 

todcx. The cost of living Index has 
not ône down but the paj scaies 
Dootinue to be what it was.  As soon 
as this resoluUon was moved in this 
House, throughout the country,  em- 

d̂artments—in 
^  Telegraphs.  RaUwv*

<*epartmenta-organlsed 
™*tiags at «fveral places and passed 
ût̂ ons asking the Government to 

 ̂ Pay  Commission  in 
Cfder t̂t the entire guestlon may be
cvamioed • new and the pay rtnio-

ture of the country may be rationalia-
ed.

Sir, I have already heard about a 
joint commission for both the Centra 
and the SUtes. In the Constitution 1 
find that according to article 30  tha. 
citizens of India ought to  have  an 
adequate means of  livelihood.  The 
pay which the low-paid emi>loyees are 
now getting is very inadequate. There
fore, if we are to act according to the 
directive principles laid down in the 
Constitution we ought to  reconsider 
the pay-scales that have been recom
mended  by  the  Pay  Commission 
appointed in 1946.  Then there is the 
question of equal pay for equal work. 
Since this principle has been adopted 
as a directive principle of the Stata* 
there is no reason why the employees 
of the States should get salaries which 
would be much lower than the salaries 
now drawn  the employees of the 
Union Government for the same kind 
of work.  Sc, these disparities  also 
have to be removed, but we heard the 
other day  from  the  hon.  Finance 
Minister that in  order to attract 
talented people we should give them 
adequate remuneration.  By that he 
means that they are to be paid 
thousands of rupees.  We heard him 
say so in connection with the appoint
ment of the Chairman of the State 
Bank and only the day before yester 
day we heard him saying about high 
remuneration In order to attract the 
best people for  managerial  appoint
ments and such other things,  I have 
here to quote what has been mention
ed at page 35 of the report of the 
Central Pay Commission:

“Ensuring the best public ser
vice is not by giving high salaries;
by doing so you will never get a
public servant of the best type**.

It would give us a very poor opinion 
of the talented person who would not 
use his talent and would not render 
national service with a  remuneration 
which would have some  relation to 
the standard of living of other people 
in our  country or to the  general 
standard of Income of  our people. 
From all the utterances of the hon.
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Minl»terit, it now appearg that  they 
are not at all serious about this ques- 
tiun of rationalising the pay structure 
S<i, f w(mid at this stage urge  upon 
the Government to  appoint a  Pay 
Conrunisttion not only to look  into 
this question of the wride  dlsjMiritieii 
now prevailing in the pay structure of 
thf difTerent Government  employees
whether they belong to Class I  or 
Class I! services or to the ranks  of 
C'las.s III or Class IV staff—but also 
to maki*  <*ertaln  enunciations  and 
recummendatlons with regard to  the 
Malarleti  which  even  the  private 
employers would be allowed to give 
to their  employees.  For  all  these 
reunons it U very DMtaaxy that there 
should bv u neijv t'ay Commission.

Now,  why 1  emphasise  in  my 
amendment the necessity of not only 
netting up a new Ply Commission but 
giving them directions so as to fix the 
minhnum salary at Ra. 100 and the 
maximum at Rs. 1.000 Is because Rs. 
100 would be the barest minimum to 
pay to a person and afford h|m m 
opportunity to make both ends meet 
and A9 (or the highest salary, because 
in  view  of  our  average national 
Inrome »nd In view of the observations 
made by the Taxatioti Enquiry Com
mission it is necessary that the maxi
mum should not be more than Rs.
1.000 This is the vie>*' which  had 
hci-jx represiented to the Pay Commis 
Mion that was set up in  1946 by 
«*veral organisations an<\  by  somt 
important personalities also  So we 
feel that taking into account the tas«; 
of national reconstrurtion before us 
rtnd also Ihe average national income, 
the maximum pay should be flxed at 
R*. l.OOO  Those people wtio are now 
drawing several thousands of rupe«̂ 
t>er mensem should now agree to have 
their salariee reduced, and with all 

directiooa. a mw Pay Commi»- 
Sion should be set up

 ̂tfo  fivnNnv dnmr?) : ifir

fiWTW f ̂   ̂  ̂ sf

 ̂TOTIW fix 4 f ^

wwnr f  fnr̂

 ̂  ̂3mr iif

aipvracf  fir otr" otrtos

if yirrth

 ̂t I  aiwr iQif f fer
 ̂̂  ̂ fir  OTTvn ̂ iiRr v? 1
^ ̂ ̂  m ̂    ̂  ̂^

vrhhrnk  fjar tottt   ̂ qwr

«nrn vrm  hp r*r irf*T 

TOTW 1st qnr  aih

 ̂ wri.  arroraif  ̂vm

wHfti

 ̂vf»r?PT fro  »nn «n, TO

TOiftiT hmr # ̂

 ̂fwrfnf TO TOPf if ̂  Ŵ,  ̂

TORT in 3rî
4 OTw if I TÔ mwi qu 

^  ̂I 9vnr
WTW nr? f, wwf  wipr 

f ^  ̂whr ^  nĥ  qpf

 ̂f. TÔ  arî

 ̂ nr? f I fir

 ̂ ̂ his 3|rf>f? fTpft w ffHWig 

 ̂ OTRfT  *r? fr̂n̂ f \ ̂
iRwif ̂ »fhn ^
3fnirr r̂fi. imrf tipit  :n̂

^ ̂  TÔ  Î3T?T  I

3nT TOl̂ TOT VI  flt̂HT
TOî 3Tin TOT ̂ in?r f̂r̂r?n|F ̂  i 
wif   ̂ fTT̂ ihfT  ^
fro wTf ̂ nr 4  ar̂
»p[T?T wrr̂ f I   ̂tovt

^ arfwrfnrf ̂ w ;iTff f 
 ̂    ̂ T̂fhmrnt

t «rf TOnr fmim f   ̂ ̂qnr ^
 ̂t. ̂  4 w Aff  1
wm WT̂ f 3lft fTTTWft ipl 4
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TO «  f  ^

 ̂¥jf!̂  anr? ̂  ̂   ^ ^

 ̂ ̂  wm- ̂ ̂    ̂̂   ^

^ irnw? ?hir7.   ̂̂

 ̂ ̂  fR?«IH fW *iŵ ̂   ^ ̂

jft ̂  ifrrsn  ̂ ̂  ̂^

n̂n>nc ̂  innHir ̂rnf it knnf ̂ 5rHi 

1̂  wm ̂   I

^   ̂ ^
 ̂ TST   ̂ nhr svo  ̂ ĵnn 

R̂wn ?W f  ̂ m m

 ̂ irt  r*T5f ̂  ̂    ̂ ^

wTihrar f53rr ̂rf? snfNr «ii ^

iwrw* ?«i5ift ̂    ̂ ^

5̂ IT̂ I T̂T af>if !̂  ̂ 3V0  ?nnJ ^

gTg?  (iHwr̂’  vW r̂

TO ̂   n̂hr  ^ ̂ nir ^

 ̂«5̂ ̂  5T ̂  OT 

3ift T̂r ̂  sT̂fhr ̂  ̂3n  ffif̂

^  «ft ̂   cflV=T ?5nr  n̂nr

 ̂<̂5  lift ̂ if R  ^

«CT ift wm ̂  aimi  «rr ̂  #n- vnf 

1̂  ann  «t̂  ^

crivsr ifHra   ̂̂  ^ ̂   ^

 ̂   ̂  ̂  f W  f«»5

 ̂̂  R f) 4 J ̂  nf «r»̂  «n̂ ̂  ̂

>d n<Til ?̂ V̂fI iRn̂ V*T5T Wr*T.

^̂V5TT F*n?T   ̂HWT if ̂  «IH*i ̂

■̂HTT  ̂aif? pr  yr*pi B17T ̂ WT ?ihr ̂

^ ̂  f  afTT ifl fdHl̂4, ^

jf <j*frr v̂f q?  I ̂ 3ra?r ̂  fwnn ̂  

r*r̂ ̂   #, ̂  iW  «f  ^
trnĥer ar?̂ ;n̂ f   ̂inqrf

 ̂ f 1 ^ ̂  anr̂

»TRT7̂ ̂ aiiTlff* ̂  ̂ HR̂nn  ^̂hPT?

?jf ̂ 7̂ f ̂ffunr yin/ f̂nW" ̂ 3F̂ ̂

 ̂   ̂  f   ̂  ^ 

fwnrr w  ̂  ̂ ftnnft

f I 3fifrr ̂rnn in  wmv ̂
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 ̂ «ft ̂ 0 ̂fto W =i ̂   #.

aiFTT  «nari*?j}*'OT̂îan5!iT̂ar̂c;5̂ 

fTTBT ĉrrft ̂TTVT? ̂    ̂*n̂T ?5WT

r̂prn I pr ̂    ̂̂

f I  ̂3nî  if iWt

an̂JTT «rr?iT 5; ̂  ̂  ̂  ̂  

 ̂ ^ ̂ anra* r*n/

 ̂ arft  arh fir  ̂ ^

5tî;tt   ̂ if  w

gR?n 5TRT  ^

r*r ̂f̂iT «tM, ?pr ̂ ̂  «T*fii aift 

!ipr if w^ MfW, <pvA  fi 

nvn ̂ ihr vW, ̂ HV̂r ̂    ̂ ̂

5T]̂ Ifhff apR fir  ̂ »f OP#

f,Ŵfi wnmi aift irmin if fi"  aift 
if vrhA  ̂ n̂r?j Tit ^

T=nd ^mi  ̂ ̂  ̂^  anr+ ipr̂ 

vrnnu arft  =nff irfirf aif? ̂  ̂ f?n3 

îRT ̂Tir ̂ ni’,  *?> tj *11 5*i«̂>l ̂tIht *î

? I  ̂ ̂  vwvt IT̂TTOT vrA 

ari*? ̂  ̂ n?iTT ̂  ̂i»  ?ifir >̂nr 

 ̂ aih if" ̂ nrm c; f*F fin/irsr̂ frfir 

;>qT̂  iW  v/, ?ifsr?r  ^ 

?nTT 5̂ ̂TViTT ̂ ̂  ̂  frfir  arf?

 ̂ifT ̂f»T ̂  ŵ  am$m f aih ̂rt ̂ttvr 

aif?  P̂T vTir ̂ it vV*

arft ̂  mnf ̂ fw? ainr̂ «fV*

arf*?  ̂ Îff ^̂*fl7T HtHii  •!!

T̂ff ̂  ̂  ŝhiT wf̂< fir «îHi 

wfnW I ̂ HVst ariR  ?Vrt!re ̂nff #, 

airr ̂  arwr   ̂wit f P*f  nhrf

 ̂51̂7 «lf ̂ Tfpf  1̂*1 VTTli 1̂,  fl  ̂

3̂fT>̂ ̂  ̂fFfT w Ti, invf ̂   rar 

T̂FT <{î ̂  4<   ̂V7 ̂

?T7f  <«M*ii ipWTT VT?i   ̂ ^

<?),̂ W «?)/̂l I fir ̂?ni it  anir ainr

 ̂ar̂7 ̂iHnn anif̂ Rff̂nr ̂  hpftt

«ft?r ̂T7̂ ̂jif̂ it, rf̂r«T ̂  ̂ RT ?fTf ̂

? aiTT fir  ̂ap̂
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m 90 7̂0 fnmM) 

nhr ip ̂  mw rfi

Vv •ift H*ifv vnR f I wf T̂TV̂ 

w«ii/ wiR  in'

fur wf̂  v?it <nwf iJ   ̂*iPRT w 

 ̂ wt ^   ̂  ̂  •ter  ̂ #

«f?  Wfr sfiff #, irf arW} ̂iWhinT 

f.  W iM f, ̂  ̂  ̂  ̂  w#

 ̂ivn̂T ̂iiT vnft itt ̂  it
wf Tift  ̂m wm wM 1 w w
f̂TT fijii n!*n# ̂ nff Tvrf*f w

fF% irf 4*t̂Tn</)  VTUT  lî

wf n̂ff   ̂wift 11  nhnwA 

 ̂ lfT̂I|4 WTif it* W1V
it  inwv  fT̂*  vrv

I ww fw   ̂MrT*fi  wWhr

*Tifi' wr̂*i fTW ini!  ^̂1/ tfv  ̂

an̂fft i amr nnfl

HTWTI W ÎT fw4l if̂ ̂ WWlHt  WWf

#if fw inr ww ̂ wxv

73nĥ fw !Hi5 fTiT?T Vir fir *?r*f ̂ 

*nff wf iiiinT I

^ mnnrt t ̂  wm? mw nr irwrf 

 ̂Tw?hr  ¥V*fi 'iiff   ̂ fAi$t? 

^ fW I pr  3T̂  vfr *r̂T

#  «r« f̂»r̂ t«nn inv 1

Wit 1̂41 iTRWi fvift 

•IT?  ̂vr ipFffrA ifT fir̂fT p̂ir   ̂

 ̂X'.w m !̂»fo V xixo ft ;wnr n 

I fir  ̂ n̂i  in

irnm ilfw^w M Wfifir  ̂«»n

fff fin$®  ̂ŵr *fin  ̂ imsT?

T̂ŵ*i  IT?  wf w*n*r iw?* 11̂ 

niV nwwwif ̂

vnt 4  if vfni nhr   ̂ if w*wt

rf? ffhr

wn irt 4rŵwTnf  fntr?  li  n

ipiiw ̂ I ̂ WT irt nr w(wr   ̂  

f? ̂  iflff # I m*  hfwjirnpww 

ift  ̂ Tfifrrf)4f«niirfiriÊ «

sr̂  Ip vnfw < hi ̂  ̂  4

Wl̂ Wifi f̂flRII wHk, 

hikin  «W  ̂anr? t̂pr ^

< ww q? rr   ̂ ̂    ̂   TO«ir

t wfp, li uln wt%jf

i4 ar̂ wnf  ̂firmt

f, 11 ww 4  ̂Mŵ <f?r w*ir

f,  ̂ vwn ^

TiRftiVT ̂  ?ri?Ti? *f?r 1̂ irrff it ^
 ̂•rhuwf ̂  ̂ ŵnif *n  ̂< ̂t1l̂ 

itiviflrfr  wiif ̂hk nvv
inft r I

f hi/ qnr fir 15T istf̂ 1111 5T̂ fHir
in- If  f fis arw  fiŵ r ^

nfT. r̂ ifir ̂  ̂  vrft #, r»T îiW 

irrt ̂ ^ t, m ̂ ̂ ̂ ̂
wn ̂ T*r vW,  afrT ̂  imf̂ ?*•

irf 3fFr ̂  n̂ s’wrf ̂  sniift

f,ŵ wjfi ?T̂ f, mr

 ̂’iV  ?̂r*f ITT >1̂ v̂ihft *T̂ V? 

Frmi ?  ̂3fT?fn 1̂ -nff airff  ?
*P vnnn  ?i5 irw fir  *rfrf*TT nnft

1̂ Hn̂fTsrf 3jf? 3nvifi* 1̂ ̂ 1̂
1̂ f ̂  r*r T5T id 3r»nft ift 1? ift 
vvnif. ?iww*ni  T*r ifr ifrw

Wift fTT  f̂ 1?  <1̂4 I

3m fir  1ST ifyw ■nitfirv ?nr if

ir̂nr I

911̂1 iniP fv viw w inplir mr«

Aad Bmu Member:  Tliere  is  no 
quorum.

SM Bofmwmt rote_

Mr. CSttlnMUi: Order, coder.  I mm 
rindnc the qucurum htSL

Now there  ̂quorum.
Sbii  Eunlh  (Hoshencabed); ̂ I 
have already moved my eiiieiMlmwjl 
on the previouB dey. ’
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now Miziisteî-and I raised the gua*- 
tion of the Govemor-General’s salary, 
the Prime Minister was xood enouî 
to say that the dignity of the Stato- 
demanded no ohange in the  salary; 
and the Governor-General Shri Raja> 
gopalachari  continued  to  draw 
Rs. 20,000 and odd which was drawn 
by  Lord  Mountbatten.  Of  course, 
there was a lot of hullobaloo in the 
Press and everywhere and later  on 
the pay was reduced. But even tha 
Constitution has fixed the salary  of 
the President, as the House is aware, 
at Rs. 10,000 per month.  I  wonder 
whether the approach of the Prime 
Minister to the problem has changed. 
I am not quite sure that the change- 
in approach has come about  and  I 
still think that they are thinking in 
terms of the dignity of the State and 
what not. in order to bloster up and 
to justify high salaries that are being 
paid to  the  public  servants  even 
today. There is neither a celing nor 
a floor in the country so far as 
salaries are concerned.  My  amend
ment seeks to lay down the minimum, 
that Ls to say, the floor. It may be 
interesting to note that whereas the* 
Heads of Departments and Secretaries 
draw Rs. 3000 or Rs. 4000 per month, 
the educated clerks in those Depart
ments enter service on  Rs.  55 per 
month, get an annual  increment  of 
Rs. 3 and  when they retire from 
Service at a ripe old age. they gat 
Rs. 120 or Rs. 130. The increment, if 
I may say so, of Rs. 3 a year is Aot 
more than many of the tea-boys in 
Bombay  and Calcutta  restaurants
perhaps get in a day.  That is  the 
yearly increment that a vast army of 
our employees is getting, and that is 
the monthly wage.

Shri  Asoka  Mehta  (Bhandara):
They get Rs. 3/- as tips every day.

Shri S. S. More (Sholapur): Many 
Members of Parliament will go in for 
that work.

Shri Kamath: Yes, that is the
amount of daily tips that a tea boy In 
Bombay  and CalcutU  restaufanta
geU.

So much has been said here and so 
lany facts and  figures  have  been 
Laced before the House that I do not 
rish to burden the House with more 
Ids and figuzes. 1 shall confine my- 
elf to what  may be called the 
pproach to this problem. The Prime 
linister is never tired of tackling big 
Wngs in a big way. I may. if I am 
ermitted to do so, go a step further 
nd say that we must learn to tackle 
ven UtUe things in a big way.  It is 
lot enough for the nation if we tackle 
ig things in a big way; even Uttie 
hingg are often important and must 
• tackled in a big way. with a big 
leart and a big mind. The Central 
»ay  ommission, w\ach was the last 
od̂ to investigate and enquire into 
his pay buisness have said as follows.
am reading  from page 27 of the 
leport;

“The appointment of this Com
mission  and  the  prospect  of 
impending political changes have 
led to the services to form vague 
expectations of a new order. It is 
against this background that their 
claims for  enhanced  remunera
tions, for better  treatment  and 
for improved condition of service 
nave to be viewed. We appreciate 
their aspiration, sympathise with 
their longings and take full cog
nizance of the  resultant  trends. 
But we feel that no recommenda
tions have to be made within the 
framework of the existing socio
economic structuie.”

That. Sir was the approach of the 
P»y Commission to the problem  in 
1946. During the last ten years, much 
has happened and the socio-economic 
itructure has undergone some though 
not a radical change. There is talk of 
diange and of the much hackneyed 
term socialisti* pattern of society. But 
It is not seriously meant; it is nothing 
mope than a socialistic pattern with
out the V—just ‘patter'. I hope the 
Goremment will take certain serious 
steps towards the examination of the 
pay structure  in our country.  In 
August IMS, if I remember aright in 
Ike old P«iiament when Mr Trad—
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fShri Kanuith]
1 raifed this quetticm of minimum 

-wage in the last Parliament when the 
ItailwaT' Budget was being discussed 
In IMO or thereabouts. Shrl Santha* 
nam« on behalf of the Government, 1 
believe, said that this was impossible. 
1 even suggested that  the  Govern
ment might make an  announcement 
•of their policy, and that it might 
be Implemented later on, and that it 
-need not be implemented Immediately. 
Even that the Government w«re not 
prepared to do.  I demand today that 
the  Government  should  make  an 
•announrijment that their policy would 
be to flx n minimum wnge of Rs. 100 
« month.  It may take some time lor 
implementation.  I do not ask that it 
should be implemented straightaway. 
But, an announcement must be made 
^ the Government that the minhnum 
wage shall be Rs. 100 a month. Legis
lation on this subject in this very House 
has gone through  many vldssitudeB. 
Shrl Jagjivan Ram brought « Bill in the 
old Parliament on the  question  of 
minimum  wagas.  It was not made 
aî Ucable to an laduatiles. It was 
not applied to agriculture. Still It is 
flanging Are and another extension of 
time wUl. I uBderetand, be sought by 
the GovemmenI in this very session. 
That means delay in the enforcement 
and implementation of this legislation 
on minimum wages. It is a sad SUte 
of affairs that even nine year* after 
. the formation of the Interim Govem- 
nAnt and 8 years afUr Independence, 
Gov(»nment have not made up their 
mind about even a bare announcement 
of their policy with regard to mini
mum wages.

8M M. 8. Garwdaweaaiy  (My
sore): They have made up their mind 
not to do so,  '

ShH fcMath- My hon. frloMl says 
that they have  made up their mind 
not to do so. I can only say that in 
that case they are only  hypocrites 
when they talk of a socialistic pattern.
1 ran only say that it is merely a 
aocialistic patter, and not a pattern 
at all.
The other day.  some  revealtat 
figures were laid on the Tal>le of the 
House by Shrt Kanungo, wlio has

recently been promoted as the Minis, 
ter for Industry, about the remunera
tion for certain experts that are being 
imported into India for even setting 
up paint shops, and what not, as If 
we do not paint or make such 
at all in our country. We have been 
painting for a long time in this coun
try. We have got very ftne painters 
and shops for many other things too: 
not merely for painting but for other 
purposes as well. India has been an 
artistic country. We are painting in 
all sorts of ways. But even for that 
experts are being brought from otiier 
countries. I wm surprised to  read 
from  that  statement  that  their 
remuneration  will be Rs. 3000  per 
month plus all out of pocket expenses 
(mmit« drink  and cigarettes).  I 
wonder how this will be enforced.  I 
do not know whether they  will  be 
asked to submit their bills  without 
drinks and dgarettea.

From the hotel  bill who  knows 
whether he drank or  ordered  dga- 
rettes or extra dishes to  eat.  That 
shows that  the  Government  even 
today are bent upon Importing experts 
at these phenomenal rates of Rs. 3000 
plus another 3000.—I do not know to 
what it will come to—pitu up and 
down fljring, trotting and what  not, 
travelling  expenses.  Everything 
included, it wUl cost  the  tax-payer 
Rs. 7000 or 8000 a month for each 
expert.  It is high time that this sort 
of a thing is put an end to by this 
Government, which talks of socialism 
and many other things.

Lastly, 1 would like to refer to a 
news item which  appeared  in  the 
Preas today that the Government  is 
thinking of appointing a wages oom- 
tttarion. I wonder whether the Minis
ter could throw any light on  this 
subject, whether it is authentic news 
or only a piece of speculation,  i do 
not know whether it has appeared in 
all papers: I shall read it:

"Government is understood  to 
be contemplating the appointment 
of a Wages Conmission to loQiiire
whether the existing wage system



is consistent with the objective of
socialistic pattern ot society.”

The Minister may throw some light 
an this in the course of his speech.

An Hon. Member: No light.

Shri Kjunath: My hon. friend says,
[10 Ught. Then let him not obscure it 
further.

In the end, I would only stress this.
Low wages in economic science have 
often been described as dear wages.
It is paradoxical; but it is called dear 
wrages and it is said to be dear ,in the 
long run and  perhaps from a short 
run point of view too.  It  wiU  be 
round that much of the inefficiency in 
-nany of the departments is  directly 
attributable or traceable to the  low 
wBges or less than subsistence wages 
jf many of the employees. You  can 
imagine an employee with an average 
family of 4 or 5 trying to Uve—I 
won’t call it living—to merely exist on 
EU. 50 or Rf. 60 or Rs. 70 a month. At 
the other end of the scale, there are 
public servants, private servants also 
in banks and other industriM, with 
high salaries; in the last session it was 
disclosed that some of the bank direc
tors get as much as Rs. 15,000 or
20,000 a month. It is high time there
fore that a ceiling as well as a floor is 
fixed. At any rate, in this poor coun
try, 1 would insist that the floor 
ôuld be fixed at Rs. 100 a month in 
terms of present prices.

Shri p.  N.  Mnkerke  (Calcutta 
North-East): I welcome the resolution 
®nd the amendment  particularly of 
my hon. friend Shri N. B. Chowdhury.
Already this resolution has received 
massive support from different orga
nisations. particularly like the quarter 
mUllon strong National Federation of
osts and Telegraphs  employees.  X 
wish that the Government finds  its 
way to accept it

™*̂ olution does not ask lor the 
»omething which Is very 

THePayCom- 
»aid that whenever 

adjustments an found neceasarr Omr 
can and should ^...  .  “*“ «* made very easily.
As has been pointed out by all the
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previous speakers, so much water haf 
flowed down the Jumna bridge since 
the time when the Pay  Commission 
put in this report. Conditions have 
changed and concepts of economic and 
social organisations have also advanced. 
I wish Government tries to meet the 
point that the assumptions on which 
the Pay Commission worked are  no 
longer valid,  "nie Pay Commission 
had expected stabilisation of prices at 
a certain level wliich has not happen
ed. And this point has been hammer
ed so often that I do not wish to take 
the time of the House over it, but I 
wish  Government to  come forward 
and say that since the Pay Commia- 
sion itself worked on certain assump
tions and since those assumptions are 
no longer valid, it  only  stands  to 
reason that a revision of the process 
envisaged by  the  Pay  Commission 
should be made.

I wish also to refer to what the 
plan-frame says in regard  to  what 
ought to be done here and now.  I 
take it that when the plan-frame  is 
published and  Government registers 
its approval of it, then things as said 
in it are meant and are not merely 
so much patter, as my  friend  Shri 
Kamath  suggested.  In  the  plan- 
frame at page 10 it is said:

“Since the goal of a socialistic 
pattern has  now been  clearly 
accepted, concrete steps In  this 
direction have to be taken during 
the next plan period**.

“Have to be taken”—this  Is  Ihe 
language used by the author of  the 
tentative frame-work of the  Second 
Five  Year  Plan.  And  I  ask 
CJovemment to come  forward  v,ith 
an explanation, if there is an expla
nation, as to this particular statement, 
that certain steps have got to be 
taken.  And we are now  suggesting 
by means of this resolution that  a 
Pay Commission be  appointed and 
that a ceiling and a floor be set up as 
regards the emoluments of our people.

Now, the Pay Commission «aid at 
page 27 of its report:

‘The application of some moral 
principle is expected  when  the
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Government
employer,'*

happcnf to  tw  tlM

Now, this is a point wtilch  at«in 
needs some kind of clarlllcatlOD M tv 
as Government is  concerned becauae 
we And that in today's context there 
Is a complete  absence of a moral 
principle as far as the fixation of pay 
and the prospects of Government 
employees are concerned.

1 do not wish to take any time of 
the House over an examination of the 
shortcomings of the Pay Commission, 
but I do wish to say this, that the 
new  Pay  Commission  which  wo 
envisage is something very difTerent. 
In the old Pay Commission the  late 
Shri N. M. Joshi was the only accre
dited representative of the  working 
class movement, and  the  propueals 
which he made, along with  another 
member, were brushed aside by  the 
maiority. In the new Pay CommiŝioD 
wf» want that there should  be  real 
and true workers' representation. We 
And also that at the time of the old 
Pay Commission  there were certain 
organisations like the Civil  Aviotion 
Department which had hardly eumt 
into existence. Now. this Civil Avia
tion Department is working  aU ow 
the place and the employees are using 
precision instruments  of  the  very 
highest order, and they arc sometimes 
bcin« made t<» live in crondltioni which 
are sub-human.  And we  feel  that 
since there are certain  agencies  of 
Government which were  not  taxen 
into  consideration  when  the  Pay 
Commission made  its  report  some 
aeven years ago, surely tiie case lor a 
new Pay Commission is very  mucJi 
mm strengthened.

We kiiow also how the recommendJi' 
Uona of the Pay Commisaio&. meagre 
as they were, have been sooght to be 
etrcumvtnled by all kinda o( ways by 
Government.  In the PoeU and Tele
graphs Department as well aa In fiM 
Railways there is usually recourse to 
the appointment of casual labour at 
about a rupee and a halt per  day. 
Thia kind of tl̂  goee abecdutely

â Mt the nrfrlt of the Pay Cook 
missions report, and not  only  lh» 
spirit, but also iU letter.  We knov̂ 
ai*o how direct recruitment i- some> 
times resorted to, with the result that 
the  emoluments  e:qE>ected  by  the 
employees even on the basis of  tha 
meagre recommendations of the Pay 
Commission are not  available.  We 
see also that many ftimmfties suggeaU 
ed by the Pay Commission have been 
taken away, were not given at all The 
P.T.O. for example has  been 
away and this is a continuous source 
of irritation as far  as  Government 
employees of our people are concerned.
II is very necessary for Government 
today to realise thal  some  posiUve 
steps have got to be taken, and thl# 
is a point which not only we ou thi» 
side of the House are trying to ham
mer. I am quoting from the Taxation 
Enquiry Commissior/s Report, Volume 
I, page 145  where the  coinmisaion 
nays:

“We can no longer afford to 
leave the problem of equality to 
the automatic functioning of eco
nomic and social forces.  This is 
particularly true of condition̂ in 
this country.  The attainment of 
a wider measure of equality in 
incomes, wealth and opportunities 
must form an integrated part of 
economic development and social 
advance currently,**

This is an immediati
fore which has___
the Taxation Ikiquixy 
its report

by
Commission in

In regard to the wbkM
exist, some rafarances have bam mada» 
but 1 cannot  help  quoting certain 
figures which 1  find in the 
papers of this year mU6. 1 find that 
in the Commerce and Induttrr Minla- 
ti7, under the item  'Tay cl olBcM 
and other enplooraes'*, for one Secre
tary the proviaion la for Ra. 4g.000 and 
ter 134 claaa IV aetaWtshmant the 9f»> 
vlston is Ra. S7300. In Hm rnmmimi 
catkma Minlatiy, one Seoetaiy haa n 
pnnUkm of Ra. 4MOO; ••
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dtrks, stenographers amd Omu  IV 
establishment have an  allocation o£ 
Rs, 1,09.800. In the Defence llinlftxy. 
one Secretary has  Rs.  46,000;  116 
Class IV establishment have Rs. 50,600. 
Id  the  Education  Ministxy.  one 
Secretary has Rs.  36,000—poor  man 
lie gets less than the others—80 Class 
IV establishment have Rs. 35,300. In 
the External  Affairs  Ministry  two 
Secretaries get Rs.  96.000  and  129 

IV establishment get Rs. 54.600. 
t know that these people have to pay
I certain amount of tax, but surely in 
regard to that we find the Taxation 
Bnquiry  Commission  giving  the 
answer. The Taxation Enquiry Com
mission says at page 154 of Volume 
I:

“It is unrealistic to stress the 
disincentive effect of  income-tax 
progression on the upper income 
groups while the tax sirstem calls 
upon the lower income groups who 
constitute the masses of the coun
try to contribute an increasing 
porUon of their meagre Incomes.
It must be remembered that even 
with the present comparatively 
high rates of tax. the range of 
inequality between the disposable 
Incomes of the few and the many 
is wider than in many countries 
where the rates  of  taxation on 
higher income are. in fact, lower.*’

I  therefore say that if Government 
wants equality of opportunity in this 
fountry, and if Government sayi that 
the people have to make lacrlfloet tor 
the sake of the new social order which 
ôyemment has in view, then then 

be at least a certain reaaoo- 
as far as equality of facriflce 

»• ooocemed. And that is why it If 
r̂y n̂essary that we do have some 
of equality in regard to sacrifice.

Wow, I wish only to quote another 
and that 1, In legard to the 

*“ rt«s received by foreicn eeoerta—
Î eî  to by Shri Kamath also,— 
« S?  country cootlnnea to be

non on answer to a ques-
, .1"  April, 1955. it was 

 ̂ L Engineer of
the  Damodar  Valley  Corporation,

who is an American, gets a net salary 
of 20,000 U.S. Dollars per annum after 
deduction of Indian income-tax, free
furnished house at his  headquarters, 
use of a free car and  driver while 
travelling on official duty, travelling 
allowance as available to Grade I 
officers, free medical  treatment  and

self, wife and children. I have so 
many other instances to  show  how 
these foreign experts get so much 
more than our people have a right to 
e3qi>ect, and this is because our country 
continues to be an EL Dorado as far 
as these people are concerned.  Let 
us, therefore, try to bring about di- 
mination of inequalities which vulga- 
nse 1’̂*" in our country, which waste 
the latent talent of our people,  and 
which disable the proper functioning 
of the economic system. And that ti 
why I say that this demand is very 
reasonable, is very modest. This is In 
complete conformity with the recom
mendations of the  Pay  Commission 
and the recommendations of the Taxa
tion Enquiry Commission’s report, and 
that is why in reason there can be no 
justification for Government to refuse 
to accept this resolution, and I am 
hoping almost against hope 'that the 
Minister will make cn announcement 
which will satisfy the desire not only 
of Members of this House, but of larr̂e 
masses outside.

Shri GadgU (Poona Central): I have 
nothing to say so far as the prinel̂ 
of reducing the difference  between 
the minimum and the maximum at 
salary in this country is concerned. In 
fact, that was one of the aims of the 
Central Pay Commission that was 
appointed in 1946, of which I was one 
of the members. The question  pa> 
structure and conditions of Govern
ment servants is a vast subject, and 
one year was taken in reporting on the 
«ame, after collecting every kind  of 
data; and the whole pay structure was 
revised and the time scales were 
revised.  The relevant questions with 
respect to recruitment and retirement 
were also gone into and certain recom
mendations were made.  Even after a 
lapse of nine years there is still some 
scope for adjusting the present sfcte



iiCXhh lUfotutwm re 12 AUGUST 1055 Appointment of a
Pay Commiuion

JOOOZ

iSbxi GadgU] 

of Affairi In certain dep«rtmcnU with 
the recommendttionc of the Pay Com* 
mission.  Once  we  appoint a pay 
eommiasion, then, not only this irarti' 
cular question of minimum and maxl> 
mum will be under discussion, but the 
entire problem beginning with recnilt* 
ment and ending with retirement will 
be within the purview of that com
mission. There are  certain  definite 
things which one has to keep in mind 
while considering this question; Arstly, 
that the Government servants should 
not be a pHvllagad class and, secondly, 
that what they get, whether by way of 
minimum or maximum,  must  have 
some relation to what if available out
side Government service. The Govern
ment that was there at the time the 
Pay Commission was appointed was a 
different  Government;  tha  eolira 
character of that  Government  was 
different from what it is today.  But 
certain circumstanm. social and eco
nomic. vtill persist and to long as we 
cannot deal with them In a substantial 
and  effective  manner,  the  mere 
appointment of  a  pay  commission 
with only this much by way of refer
ence will not meet the situation.  If 
Government Is to run and if efBciancy 
Is our goal, then we must attract the 
proper type of persons to Government 
■ervice. experience has shown that if 
there In no control in the field outaide 
Oovernment aervice, that is«  in  the 
sphere of private  enterprtse wliare 
any amount Is pajd, then, whatever 
Government may lay down by way of 
direction* for the minimum and maxK 
mum will not have the rsqiuislte e0Mt 
Therefore, the mere appointment of a 
pay commission for the purpose spect- 
Aed in this resolution  will  not  be 
<̂oufh,

IM me itate briefly what was done 
by  the Central  Pay  Commission. 
Before 1M6, the lowest salary was 
Rs. 15. namely, that of the peon, and 
the highest  salary  was  Rs.  4.000. 
namely, thnt of the secretary.  That 
mean*, the diffetenre wa» of the order 
of M tim«s. without deduction  of 
Income-tax >  What was suggested by 
the Omtral Pay OommlsalOD was titfl

the lowest basic salary of the peon or 
rather the class IV servants--because 
the Government servants were ciassi> 
fled into four categories, namdy. class 
I, class II. class III and class IV—was 
raised to Rs. 30; and so far ag the 
highest services, namdy/the  Indian 
Administrative  Service,  the  Indian 
Police Service, the Indian Audit and 
Accounts Service and other all-India 
services were ctmcemed the  higheat 
pay ilxed was Rs. 1,800/. But certain 
exceptions were made in the case of 
Joint  secreUries  and  secretariea,. 
whose nuniber at that time was near- 
about 98. I do not know what is the 
number of olAcers in the Centrri Gov- 
emment drawing more than Rs. 3,000 
at present.  The position  then  was 
that about 98 persons were drawing 
more than Rs.  3,000. So the Pay 
Commission  recommended that the 
maximum which an entrant into the 
Indian Administrative Service or any 
other all-India service should get was 
Rs. 1300 except in napeei of some 
.•leventy or eighty places where joint 
secretaries and secretaries axe  con- 
ccmed; in the case of the Joint secre
tary it was suggested that the maxl> 
mum should be Rs. 2.500 and that of 
the secretary Rs,  3,000.  ‘nius.  one> 
will see that the difference was reduc
ed from 226 times to nearly 60 times.

Shrl A, Bl. Utoassr  But virtually 
there was no reduction.

Shri GadgU: Further reduction was: 
achieved by one of the suggastlona eC 
the Central Pay Commiaaion. In Sag- 
land, when the Tomllngtoo  Commia- 
ftion submitted their report they stâ 
ed that it was impossible to lay down, 
for any leogth of time what should be 
the pay scale because prices were not 
stabillaed and were not likely to be 
stabillaad in the  immediate  future. 
Therefore, their approach waa  ttet 
there ahauld be a basic pay and ther» 
should be a system of dearness allow- 
aaee whereby the rise in prices should 
be neutralised to the extent of 80 pec 
cent in some cases and to the extent 
of 60 per cent In some other  caw, 
the hiîier the salary the lesser being
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neutralisation.  So, the Pay Com- 
nission here  also  reconunended  a 
iystem of dearness allowance and  it 
agged it with the prevalent index o? 
)rices. If we take that into considera- 
ion, the class IV servant is today 
getting roundabout Rs. 60 or Rs. 65 
ind  the highest  man is  getting
ils. 4,000.  But there is no dearness 
dlowance beyond  the  salary  of
Us. 1,000. That has stUl reduced the
iifTerence between the minimum and 
:he maximum. What I suggest is that 
mless there is a further stabilisation 
yf prices,  and  further  economic 
stability, the reopening of this question 
n the form suggested  will  not  be 
idvisable. But I am at one with  the
dea that thî difference  should  be 
•educed  further.  I  am,  therefore, 
suggesting that so far as people who 
ire getting less arc concerned, they 
iiould have more  facilities  in  the 
natter of housing, medical attention, 
•ducation of their chUdren etc. Now. 
t these people are provided with these 
facilities and those who are getting 
ligher salaries  do  not  have these 
benefits, then the difference will  be 
onsiderably lessened.

I remember, a few months ago, at 
v̂adi there was a suggestion that no 
won should get more than what the 
fMme Minister of India does.  That 
^  a suggestion which was unwork- 
Jbte because the office of the Prime 
Minister is a poUUcal office whereas 
 ̂officers or servants whose  cases 
we were considering are permanently 
to office.  I then suggested that  the 
aifference between the minimum a«d 
^maximum should be roundabout

i we ^ achieved
rail monthly
n  ̂ wages  calculated
iveilabV ?  social services made

»«f fxPLii*̂"* period, real hardstiip 
 ̂ who

because while the

»,d the ‘“ I,*? ̂
«„le  That «   ̂  ^

Why Government  were  pleased  to 
appoint a committee of which I was 
the chairman.  We recommended  in 
that Committee that up to the salary 
of Rs. 750, fifty per cent of the dear
ness l̂owance should be assimilated 
with the basic pay.  The result was 
that whenever a person retired after 
the particular d«te; half the dearness 
allowance was added to his pension 
and that  resulted  in  giving  great 
relief to him in the matter of retire
ment benefit.

My submission, therefore,  is  this. 
We should proceed to tackle the ques
tion On all fronts and not merely in 
the Government sector.  If we fix the 
minimum and the maximum only mo 
far as Government service or  semi- 
Govemment service is concerned but 
leave the other  field  entirely  free, 
then we will not get the type of officers 
or even clerks that we want. Just 
we are pressing for the fixing of  a 
ceiling on income in the Government 
sector, likewise, we must also see. and 
I think I have made that suggestion 
in the course of the  budget  debate 
this year,—that even in the  private 
sector there must be a' limitation on 
the earning, not a limitation on the 
earnings by way of  dividends,  this 
that and the other, but even in tbm 
matter of salary or wages or what
ever it is  If something is done in 
that direction, then there will evolve 
gradually a pattern in  which  ther» 
will be more of equality. And that 
equality will be  far  more enduring 
because it will be the resultant of a 
well-planned action  and  not merely 
something which  may be available 
today but which may not be available 
tomorrow if competition continues.

4 P.M.

My suggestion, therefore,  is  that 
this Resolution, as it is only recom
mending in regard to a  particular 
section with a specific reference is not 
the happiest in the circumstances. At 
the same time, the spirit of the Reso- 
Kition should be perfectly acceptable 
to the Government and the Govern
ment should  think in  what
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before the eeonomic situation  stobi- 
Uset further, they can take aetiect 
Only when the prices are ftabilited 
further,  should they consider the 
appointment of a Commission of that 
type. Otherwise, it is dUHcult to know 
where one stands.  Now this is a 
thing which really creates expectation 
and a man who had Joined, say, in 
1946 or thereafter, must have joined 
it taking into consideration what will 
be his prospects if he enters Gk>vem- 
ment service, what promoUon he wlU 
be able to secure, and at what age. 
and also when he retires what will be 
his retiring benefits.  If there is a 
sudden change, there U frustraUon of 
expecUUon and I do not think it is 
all to the good from a national point 
of view.

8krl Kamalh: Did he also  expect 
the present prices?

8hri OadgU: The question of incen
tive even in a socialist society is not 
altogether a matter which can be 
dispensed with. But that incentive 
must function within a certain frame
work of economic objective. That is 
the reason why I am suggesting that 
thoee who are  getting  leas today 
should be getting more not in mone
tary terms, but in terms of real wages, 
namely, better housing  at  cheaper 
rates, more medical help and educa
tional facilities that will just give the 
result which many of us have in 
mind.

TIm MtBlater «l EevesM and drrtk 
SxpeaditMre C8M M. 0. ttak): I have 
heard with great inlereet the view
points expressed by the Members in 
the debate. 1 must say at the outaet 
that the Government have consider
able sympathy with the viewpoints 
that lie behind the Resolution that has 
been moved, that the great and large 
dispariUea of incomes must be avoided 
and the standards of income of the 
lowest strata must be raiaed. The 
Government have considerable sym* 
pathy with these viewpoints. But 1 
am afraid, Oovenun«nt cannot agree 
that the appointmM̂ut of such a Oom- 
mission will solve this problem. Her

Pay Commission

can we agree that this is a right 
approach to solve the problem.

An Hon. Member: What is your 
approach?

8hri M. C. Shah: The House is well 
aware that the Central Pay Commis
sion was appointed  in 1946.  They 
have taken great pains to come to 
certain decisions, to recommend a 
certain pay structure, and they re
ported in January, 1947. Government 
then accepted all those recommenda
tions except only two recommenda
tions, namely, with regard to the 
special facilities of education to be 
given to the Government employees 
and some dearness allowance to pen
sioners. By accepting all those recom
mendations, Government then accept
ed the responsibility of increasing the 
expenditure to the extent of Rs. 30 
crores.  The  Pay  Commission had 
gone with great care into the whole 
question of the rationalisation of ser
vice terms, the duties that they have 
to perform and what wage they should 
get according to the cost of Uving 
then prevafling.  At that time  the 
cost of living index was about 286. 
They  recommended that  Rs.  30/
should  be the minimum pay and 
Rs. 25/- should be the dearness allow
ance, that is, Rs. 55/- in all; and later 
on at certain points additional dear
ness allowance was to be paid. The 
Government accepted all thoee recom
mendations. If we see the conditions 
that prevailed before 1946, say, from 
1939 to 1946, the disparity was, as was 
explained by my friend, Shri Gadgil, 
about 1 to 300. The average lowest 
pay was about Ra. 12/- and the highest 
pay was about Ra. 4,000 and when 
income-tax was deducted from that 
Rs.  4̂000/-.  it  came to  about 
Rs. 3,300/-. So the disparity was 
about 1 to 280 or so. After the Pay 

t's recommendations and
the accepUnce of theae recommenda> 
lions by the Central Government, the 
disparity has gone down to 1 to 30-31. 
Today the minimum pay is Rs, ?0/-. 
As my friend, Shri Gadgil, has said, 
when the expectation of the Pay Com
mission about the cost of living com



ing down was far away, the Gadgil 
Committee was appointed. It re -̂ 
mended that 50 per cent of the detff- 
ness allowance should be added to the 
basic pay and the  remaining  may 
continue as dearness allowance.  So 
even without considering the other 
allowances, viz., house rent allowance 
and compensatory allowance, Rs. 70/
is the pay that is being given to Class
IV employees, and the highest pay is 
Rs. 3000/-. H  deduct income-tax 
from Rs. 3,000/-, it will come to about 
Rs. 2,200/-, according to the present 
pay scales. So the disparity comes to 
1 to 31 or so. Now the resolution not 
only refers to the Central Government 
employees, but it includes the State 
Government employees, it includes 
the private sector, it  includes  the 
wage earners in so many other indus
tries, agriculture and all those things.
It is a very comprehensive examina
tion to be conducted in the country, 
and it is to be seen whether it is feasi
ble to have such a new Pay Commis
sion which can solve this problem. M 
we take the Central Government 
employees alone and if we take into 
consideration the amendments that 
have been moved—one amendment 
says that the ratio should be 1 to 15; 
another amendment says that it should 
be 1 to 10, another one says that the 
maximum should be Rs. 1,000/-, and 
the amendment of my friend Shri 
Kamath is to the effect that the mini
mum should be Rs. 100/- what will be 
the result?  Let us understand it.
Today, perhaps the House  may be 
aware, there are about 15 lakh Gov
ernment employees.  I am speaking 
only  about  the  Central  Govem- 
nwnt employees.  The number of 
the Central Government employees 
drawing over Rs. 3,000/- per month is 
57; the number of those drawing over 
Ra. 2,000/. and upto Rs. 3,000/- is 383;
^ number of those drawing between 
Rs. 1,500/. and 2,000/- is 497; the 
num̂r drawing between Rs. 751/
and Rs.  ̂̂ 260; the number
» ^ 201/-  and

mg  R*. 101/- and Rs. 200/
is  1,56,476;  the  number  drawing 
between Rs. 51 and Rs. lOOA is 
215 L̂J>.
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|̂20,839 and that drawing Rs. 50/- and 
below is 8,14, 995. So if you take those 
Central Government employees draw
ing above Rs. 1,000/-, there are about 
2,500 employees.  Now, it has been 
said that the pay of the higher grades 
may be reduced to Rs. 1,000/- and the 
saving may be paid to low-paid staff. 
What will be the result? On the basis 
of this 2,500, the saving will be about 
Rs. 15 lakhs per month maximum— 
perhaps it may be less than that. If 
you take the whole year, it may come 
to round about Rs. 180 lakhs. If they 
are distributed among all those rest, 
deducting 2,500 from those 15 lakhs of 
people, then the average will be about 
Re. 1/- per month for each employees. 
So this is not feasible.

There is another argimient advance- 
ed that, without touching the scales of 
pay of people about Rs.  1,000, we 
might just raise the pay by about 
Rs. 30. That has been advocated by 
my hon. friend Mr. Kamath and other 
hon. Members. What will it come to? 
If you look at the figures, you will 
see it will come to about Rs. 28 crores 
more a year.

Shri N. B. Chowdhnry: That is little 
when you are spending thousands of 
crores.

Shri M. C. Shah: If we have to raise 
the pay scales by just Rs. 30, that is 
to reach a minimum of Rs. 100, we 
will have to raise some other grades 
which go up to Rs. 250. That means 
a few more crores. Now, is it possible 
for us at this stage to find that money 
in order to increase the pay scales?

As a matter of fact, as one of the 
hon. Members has already referred 
to the pay scales also must have some 
relation to the national income. What 
is the national income per capita? If 
we just see that, in 1951-52, it was 
about Rs. 274.5, then in 1952-53, it was 
about Rs. 267-4.  In the  provisional 
figures for 1953-54, it is Rs. 283.9. If 
you take four members to a family, 
it may come to about Rs. 1,150 or so. 
If we take that factor into considera
tion then the pay scales  that are 
granted by the Central Government
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•re not unduly low. At the  tame 
time* we are now on the eve of the 
Second Five Year Plan. We want to 
develop the countxy; we want to q>end 
more than Ra.  croret to raife the 
national income by about 25 per cent 
It if up to us just to pool all that we 
can save, all our resources together to 
make that Second Five Year Plan a 
success.  So, we have to view  this 
l̂uêon in this aspect also and, there- 
Im, it becomes rather very difBcult 
to agree to this minimum of Rs« 100 at 
this moment At the same time, when 
the standard of living of all the citi- 
sens of India will go up, that will be 
reflected in the case of these  lowly 
paid staff also. 1 agree with my hon. 
fdend Mr. Qadgil that pay does not 
mean only cash.* As has been accepted 
by my friend the Mover of the Reso
lution, it many mean other facilities. 
The Oovemment today are very keen 
to see that mm and more facilitieB 
are given to these lowly paid staff in 
the nature of cheap housing, medical 
facilities and other fadBties. We are 
paying them compensatory allowance, 
city allowance, hill allowance etc., and 
all these are to be considered as pay. 
Therefore it becomes very  difBcxilt 
today even if we take the  Central 
Qovemment's  employees only into 
«Muideration to accept the suggestion 
that the minimum should be Rs. 100.

The question comes about the States 
also. Today the employees of the State 
Governments are paid lower salaries 
than what the Central  Government 
employees get As a matter of fact, 
we have received complaints from the 
Stale Governments that we raise our 
pay structures and tĥ are aSMed. 
They say they cannot pay that much 
of payMKales to their employees and 
there is always discontent Whenever 
in a State there is a central office and 
nearby there is a State office, there is 
Ûsparity in the scales ti pay and they 
always say that there is discontent 
They want to raise their pey-scales by 
getting subsidies from  the Central 
Govenwumt  U is a question whether 
the Central Government can givesud̂* 
sidee to raise the pay-scalea of  ^

State Governments.  Certain  State 
Governments have already appointed 
committees to go into the pay struc
ture

Some hon. Members had raised the 
question that school teachers are paid 
low rates of pay. There is no doubt 
about it But the Education Ministry 
had calculated what will be the 
expenditure if the pay-scales are rais> 
ed to the minimum of Rs. 100. That 
will be about Rs. 74 crores as against 
Rs. 86 crores spent in 1951-52. It is 
very diflUcult to tackle that now.

When we come to the private sector, 
we see that at the top level people 
are paid very high salaries. There is 
this difference always in the private 
sector. In tlie private sector there is 
always insecurity of tenure of service. 
One has to adapt oneself to the whims 
of the institution he serves or  the 
whims of the managhig people. Only 
at the top level there are certain high 
pay-scalcs.  But how can we  crub 
them? Is it feasible just now, when 
we are trying to develop the whole 
country industrially and  otherwise? 
We have to take a realistic view of the 
whole problem. The moment we raise 
the standard of living by raising the 
per capita national income, that will 
be r̂ t̂ed in the pay scales, as I said. 
At the same time, I do not mean to 
say tiuit the question of raising  or 
bettering the lot of the lowly paid staff 
should be ruled out That question is 
always before the Government and 
Government always looks into  that 
question, and tries to solve the pro
blem as much as possible. Therefore, 
the resolution that has betn moved Is 
rather not a  practicable one, not a 
right approach. 1 would rather appeal 
to the Move to withdraw the resolu
tion ilnismtption).

Something has been said about the 
socialistic pattern of society.  About 
the disparity oi Incomes, this cannot 
be solved by legblatlQfi or by fixing 
maximum or minimum. That can be 
done by flaeal measures. As a matter 
of fact we have taken so many fiscal 
measures, one after me other, to bring 
about a r«aQy socialistic pattern of
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society.  We have already  enacted 
the Estate Duty Act. We have raised 
the income-tax rates and now the 
Company Law BiU is there where we 
ire just controlling the remuneration 
paid to the managing directors, manag
ing agents etc. At the time of the 
Budget,  the income-tax  proposals 
showed that the rates of income-tax 
go higher and higher as we go up. Up 
to Rs. 4,200 there is nothing, but above 
that It ranges from 1.8 per cent to 87.4 
per cent. So in order to bring down 
the disparity and to bridge the gulf, 
fiscal measures will be  absolutely 
necesspry and Government are taking 
all possible steps in that direction. I 
can assure the House that in each step 
it takes, the Government has this in 
view namely, whether it will lead to 
or bring about the socialistic structure 
of society which has been accepted as 
the goal of India by the Avadi resolu
tion of the Congress and accepted by 
the Parliament and by the  Govern
ment.

Therefore the appointment of a new 
Pay Commission will not  solve the 
problem at all.  That is my candid 
and frank view. The Government also 
feels that  this is not the correct 
approach and, therefore, I would urge 
the hon. M«nbers to take a realistic 
view, and not raise unnecessary expec
tations. because these are the financial 
implications. As I said, if only the 
Central Government employees* basic 
pay is increased toRs. 100, it will 
mean about Rs. 28 crores. If you take 
the question of teachers all over the 
country it will mean about Rs. 38 crores 
more,  if you take the question  of 
States and local bodies then it wUl be 
•till more.  That wiU mean a few 
mres. If ̂  account all

It may be that  about
100 crores will be required. Are 

 ̂»n a position to spare this Rs. 100 
2J5*-es at this moment. Wfll It not be 

spend this amount on develop* 
^̂,5;̂ <»̂ ture? Or Is it wise to 

«»nount this way?  We 
»» these resources for

>  . ̂   Plan in order to raise
Ibe stapilaid of Mving of th»

of India. Tlierefore, I submit that we 
should view this question from tiiis 
point of view having in mind the per 
capita income of the entire country. 
We should not press for this resolution 
at this moment.

Organised  labour  can  just  get 
what they want by negotiations  or 
adjudication.  About sweated  labour, 
we have  got some  legislation—th« 
Minimum Wages Act, etc.—and it It 
applicable to certain persons. About 
others also we are taking action to see 
that they get proper wages.  Viewed 
from all these i>oints, it will be clear 
to the hon. Member and this  House 
that it is not a practical proposition to 
accept the resolution that has been 
moved by my friend, Shri D. C. 
Sharma, and I appeal to him to wltSi- 
draw this resolution.  I assure  him 
and the House that the interests of the 
low paid staff are always before the 
Government and they would alwajrs 
try to see tliat their lot was bettered 
in all possible ways.

So far as housing is concerned, 1 
may inform him that we are taUng 
steps to provide houses to nearly 
eighty per cent of the clerical and 
other low paid staff.  About medical 
facilities also, there is the Contribu
tory Health Service Scheme which has 
been introduced, by which all the 
persons will get  medical help.  We 
have already done something to libe
ralise the pension  benefits.  Certain 
measures are also there about libera
lisation of leave, and in so many other 
ways we are trying to better the lot 
of an these employees. It will be our 
earnest effort always to see that the 
lot of the low paid staff is bettered as 
much as possible.

So far es the highly paid are coo- 
cemed. as I have said earlier, 57 Is 
the number who are getting more than 
Rs. 3,000 because there  are certain 
categories of persons who are entitled 
to get Rs. 4,000.  Under the new 
scheme, for the head of the department 
we have  agreed to the scale of 
Rs. 1800-2000. Post-1931 entrants vID 
get only Rs. 2,250 for joint Secretartaa

12 AUGUST 1955 Appointrrtent of a  iooi2
Pay Commission
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•i had bMn recommended by the Pay 
Commission, Our  eflfort  is to mini
mise the posts which get more than 
Rs. 3,000. But. at the same time, we 
must bear in mind one important 
factor—that we are spending crores of 
rupees on development, for which cer- 
uin experts are required. By the end
the First Five Year Plan* we may 

nave spent about Rs. 2.100 crores and 
«e propose to spend about Rs. 5.000 
erores in the next. Therefore, we will 
require certain people who wlU have 
to be paid some high pay.

A point was raised by an hon. Mem* 
ber about foreign  technicians:  now
and then this point is raised. If It 
becomes absolutely necessary to have 
some foreign expert in order to deve
lop the Industry In our country, and If 
we have to pay him some high salary, 
we should not grudge because that 
industry will be in the best interesU 
of the  country, and only when It
becomes absolutely necessary and we 
cannot do without a certain  foreign
expert we have to accept  certain
terms. 80. I think the House will not
be carried away by certain observa
tions made by cerUln hon. friends 00 
the opposite side that we are paying 
too high rates of pay to these foreign 
experts.  Therefore, I do  not think 
there is any Justification for that,  tt 
we want to develop our country, then 
certainly we have to pay some price 
which Is very little compared to tlie 
development of the entire  country. 
Therefore, X wlU appeal to the hon. 
Member who has moved this resolu* 
tlon and the hon. Members who have 
moved amendments, to withdraw them 
In view of what I have stated end 
what X have tried to ex̂ln.

8M If. B. Cbwdlierr The bon. 
Minister has stated that eome officials 
have got to draw high salaries and !t 
is necessary to pay them ait that rate 
In view of the thousands of ruoeea 
which wHl be spent tn connection 
wHh the Second Ptve Year Plan. May 
t ask whether the low paid employeee 
Hke clerks and others who are Boi 
fettlng even R». 100ar̂ aiv

going to do material work—I Include 
the workers also—in connection with 
the implementation of the Second Five 
Year Plan. Is it not necessary that 
they should also be paid at the rate of 
Rs. 100 at least in order that the Plan 
may be made a success?

Sim M. C. Shah; 1 have already 
explained that the per capita income 
wiU be raised and the standard of 
living will be raised and these will be 
reflected in the pay structure of the 
low paid staff. What I sUted was that 
when we develop our country,  and 
have to create certain posts for certain 
heavy industries etc.. i« it not wise to 
pay something more to get the right 
type of men for the specialised jobeT 
No doubt we have to pay about Rs. 
4.000 to certain ex-Secretary of State 
Service people and to certain pre-1931 
entrants.

Shrt Kawath; May X point out a 
news item which refers to Goveni- 
•nent’s intention to appoint a wages 
commission? Is it correct or nolT

Shrl M. C. Shah: That refers to the 
Ministry of labour; perhaps my hon. 
friend, Shri Kamath will address a 
question  to the Labour
(/nterruption).

Mr. Chalrmaa: Order, order. He 
is not responsible for labour.

Shri S. & lloi«: U it not a matt« 
of collective rteponsibilttyt

Mr. CktOnum: There is no questioto 
of collective responsibility  in  this. 
The hon. Members are now putting 
questions on labour.

Shri V. P. Nayar:  (Chirayinkil): 
On a potait of order. Sir.

Mr. OalmaB: First let us finish this 
potat  This  question  ihmild  be 
addieased to the Labour Minite and 
not to Shri M. C. Shah.

M  S. S. Meie: May 1 make a sub
mission? On Important occasions, all 
the Ministers are not present When 
a particular business is taken up aD 
rsievant questions must be addressed
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fn the Minister who is In cĥ e  ̂
the department and then it wiu 
perfectly aU rliht

Shri M. C. Stak I cannot 
that question; the papers are not with 
me. Unterruptions).

Mr. OialrBUUi: Order, order. These 
are extraneous matters.

Shrimatl Sucheta  Krlpalani:  T̂e
iKm Mlnirter appealed to us to  be 
realistic and withdraw the resoluUon 
demanding the appointment of a com
mission. May I also appeal to him to 
be realistic above the  purchasing 
power of Rs. 30 and Rs. 55 the basic 
pay of III & IV category Government 
employees.

Mr. CHuOnnaB:  I am calling Shri
D. C. Sharma; I wlU request him to 
Anish within fifteen minutes.

Shri D. C. Sharma .̂ Hoshiarpur): I 
thank all the hon. Btanbers......

An Hon. Member. Including the 
Bllnister?

Sliri V. F. Nayar: Except the Minis
ter.

Shfl D. C. Shanna: I thank all the 
hon. Members who have  supported 
my resolution. I must say that the 
amendments which  have been put 
forward  are  clarifications  of that 
resolution and they fully support my 
resolution in the spirit. I have been 
able to understand  everybody  who 
have spoken on this question but there 
•re two persons whom I have not been 
able to understand.

There was an hon. gentleman who 
said that the pay of these persons who 
are not paid adequately  should  be 
supplemented. I do not call them low 
paid  or  anything  like that;  such 
things do not befit me or anybody. He 
said that the people whose pays were 
not very adequate should  be given 
cerUin advanUge, in the domain of 
sr .al welfare. They should get cheap 
bouses. They should get medical help 
«id other privileges; some allowance 
for the chUdren’s education should be 
•hren. I never said that they should

not be given these things. In fact In 
my opening speech I said that by 
pay I meant so many things. In fact 
I referred to the Pay Commission*f 
report in which it is said that pay 
includes allowances etc. and I listed 
all the allowances that were given in 
the  Pay Commission's report.  I do 
not want to say that they should only 
be given a higher salary than before 
and that they should be deprived of 
the privileges which are given in  a 
welfare State. I never said that, but 
I do not see any reason why a person 
should be averse to the enhancement 
of the pay of an employee, but should 
come  forward  and  say that  the 
employees should have certain allow
ances.

An Hon. Member:  Who said that?

Shri D. C. Sharma: I do not want to
mention names,  but the differences 

be hypothetical or may be theo
retical.  What I said was  that pay 
includes not  only salary but also 
allowances and, therefore, you  have 
got to do something to level up the 
salor’es of the persona who belong to 
so many departments.  It has  been 
said that it is  a very complicated 
question. We, the Members of Parlia
ment, are here to solve  complicated 
questions.

Shri Kamath: And Government will 
solve simple questions!

Shri D. C. Sharma: We have not 
come here to solve simple questions, 
ft is because the question is complicat
ed, that I want a Pay Commission. If 
it had been a simple question, I would 
have put down  my own  formula 
which would meet  the  point.  But 
this is a complicatied question,  and, 
therefore. I want a Pay Commission. 
It has been said that I have not adopt
ed the right approach. I do not know 
what *right approach* means. I think 
I have adopted tiie very right ap
proach ........

Shrimatl Sncheta Krlpalanl: That is 
very right.

Appointrrtent of a  loo
Pay Commission
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One hon. Member thought that he 
was speaking against my  resolution, 
but really he was supporting me. He 
said that before the Pay Commission 
of 1946, the disparity  between  the 
lowest salary and the highest salary 
used to be 1 to 300. Then the Pay 
Commission was  appointed in 1946 
and the disparity was 1 to 80. I now 
say:  **Reduce  the  disparity  still
further ” If you want to do this in a 
adentlflc manner, the only way is to 
have a Pay Commission and in that 
ease I am sure an these questions will 
be solved and all these difnculUes will 
be removed.  It has been said—I 
think I am quoting the hon. Member 
correctly—that It will cost  Ba.  IM 
-rores every year. It may be so, but 
I may tell you that we have got to 
Up new sources of revenue. We have 
cot to And out new sources of income. 
What are those sources of income? 
There arc so many evaders of income- 
tax in India at this time.

Let
ition be on that

D.  C.  ShanBK  Everyi>ody 
knows and wo all know them, but we 
are helpless in finding out ttiose in
come-tax dodgers. There are so many 
persons in this country who do  not 
pay the income-tax which they ought 
to.  They are always trying to short- 
rircttit the  locome-tax  D̂artment 
Why do we not try to see that we get 
as much income-Ux from them as it 
5 necenvyT I wUl not be giving 
away any secret If I tell the  Houae 
that people have already found  out 
ways of dodging the EsUte Duty Act. 
They have found out ways......

SM 8. & M«ee: Do they i«fuae to
die?

D. C, Sharma: Why cannot we 
do somethhig in this matter?

Mr. DeMy-Spetfter; Tfom death, 1 
suppose

Shri D. C. Shama: Some persons
ran even dodge that Those persons 
ratinot dodge tĥ death, but they 
are able to dodge their death duties. 
That b a very simple thing. Why is

Sliri O. C. Sharaui; Because 1 have 
drawn the attenUon of thU Houm to 
the disparities that exist, I  think X 
have adopted the right approadi.  U 
drawing the attention of the House to 
the dUparity Is not the right approach*
I do not know what else is the right 
approach.

The Mlalaler of Defenee Ofgaatê
tkm (Shn Tyagi); They consider the 
'Leftist' approach to be the right 
approach.

ghrl D. C. Shara*: 1 do not know 
what is ‘Leftist* approach end what 
is ‘Rightiit’ approach......

Shrt Kamath: R̂ightist' U wrong!

Shri D. C. Sharma: 1 have made an 
approach which la in keeping with the 
Directive Principles of our Constitu
tion. which is in keepteg with  the 
resolution of  the Congress  as my 
friend over there sakt which is  to 
keeping with the spirit of the  new 
pnttem of sotiety that we are going to 
build up. If these ttJings do not con
stitute the right approach, I do  not 
know what the right approach means.

Again, I muat tay In all humility 
that we are  in  an  adventure—the 
adeventure of re-thinklng  the  pro
blems.  We are tAl doing that.  We 
have appointed the States Reorganisa
tion  Commiaaion.  Why  have  you 
dtm«* that?  Why did you not say 
that the old  boundaries of States 
should continue as before?  We have 
done this because we want to r»4hink 
the problem. We have appointed the 
Î w  Commission.  Why  have  you 
done that? Perhaps the Indian Penal 
Code could have existed for some more 
years, but we want to re-think that 
problem.  We  have  appointed  the 
Hindi Commission.  We are appoint
ing so many Commisskma.  We have 
had a Taxation Inquiry Commisskm 
So. in India at this time a great deal 
of thinking is being done on all thoee 
problems which affect the country and 
the natlfm and I do not see any reaaon 
why we should not do some M̂hliik- 
ing cm this problem too.

Dr. Bama  Rao  (Kakinada): 
your next resolution be on that
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our national income not increasing? I 
do not see any reason why all the 
persons in our country should not be 
participators in the joy of the en
hancement of our national income.

Shri Kamatli: The Second Five Year 
Plan is in the ofiOng.

Shri D. C. Shanna:  We should all
io that and this joy should be spread 
ivenly over all classes of our society— 
>ver the lowest paid people if I can 
:ail them as such, and over the highest 
laid.

Again there are certain persons who 
tre drawing pensions. The Rajpra* 
nukhs are drawing very good  pen- 
lions.  Why do not they follow  the 
ixample of our President  who  has 
iurrendered hU salary? If you apply 
our mind to the problem of finding 
funds. I think our Ministry of Finance 
vould not be in such a great difficulty, 
>ut it is not being done in that way.

It has been said that some States 
lave appointed Pay Commissions and 
Jiat the salaries of teachers have been 
enhanced.  Certain  persons  have 
eceived better salaries than  before. 
Ay approach is that instead of doing 
this thing piecemeal, in an unscientific 
vay and in a way which may leave 
-ertain ugly gaps here and there, we 
should do it in a scientific and studied 
nanner, based upon facts and figures. 
We should take the  overall  picture 
nto account and arrive at the results.
know teachers have been given  a 
>etter deal in some SUtes.  I know 
ibuut Bihar where the teachers, who 
lie not get adequate pay, threatened 
tome kind of acUon  and the Chief 
yiinist̂r of that State was so good as 
to say that the salaries of those 
>er9otks should be increased, and  it 
»sl the State Rs. 12,00,000 a year. It
5 being done. But my point Is that 
his should be done in a way which 
loes not create in this country good 
5Utes â other types of SUt ;s« for 
in someSutes you may have one kind 
H w  ̂and in another State you 
nay have another kind of wage..  I 
!o Dot want that Therefore, we 
thoold have « compr̂ieiisive approach

to this problem and that can be done 
by the Pay Commission.

I read in the papers this morning 
that a gentleman had come from Pak
istan to find his buried tieasure in a 
city in the Punjab.  He was able to 
take about Rs. 30,000 from that buried 
treasure which was  there.  I  read 
about it in the papers this morning. It 
is not only treasures that belong  to 
people who had gone to Pakistan, but 
there are other things also. In India 
there are so many buried treasures 
and I think, if we could try to 
ascertain them, it will be possible for 
us to raise our economic position.  I 
would, therefore, say that  all  these 
things need the ax>pointment of a Pay 
Commission. It was said that a Pay 
Commission can  be  appointed only 
when you have economic stability. I 
think that India is at this time passing 
through a phase of economic stability. 
Our country is  stable  economically 
and if a gentleman says that India is 
not at this tmie economically stable 
I would say that he is saying some
thing which very few people under
stand.  India is stable economically 
and financially. We are forging ahead 
in every sense of the word and I do 
not think there is  much  economic 
instability.  I think that one way of 
promoting economic stability,  which 
is already there, is this: that the dis
parity in the salaries of persons should 
be levelled.  The disparity should be 
abolished.  We do want money  for 
our Second Five Year Plan. Who 
denies that?  But,  if you increase 
the purchasing power of the people 
don’t you think that you will be able 
to enable them to buy more goods? 
After all, we are going to lay empha
sis on consumer goods in our Second 
Five Year Plan. If people are to buy 
consumer  goods  they  must  have 
money for that. You can g*ve money 
to the people only if you enhance the 
purchasing power and to enhance the 
purchasing power you should increase 
the rates of salary.  Therefore,  I 
should say that by abolishing the dis
parity in the salaries existing In this 
coum>T you are helping—not indirect
ly, htt directly,—the fulfilment of the
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objectives ot the Second Thre Yeiur 
Plan,  I» therelore, say that 1 com
mend this resolution to the House. I 
do not know what the mandate of my
party would be......

Slirl Kamalh? No mandate.

Shrl D. C. Bhanna:......but 1 think
this resolution would be  considered 
sympathetically and scientiflcaUy.  U 
this is done I think this would do a 
lot of good to our country. With thM 
words 1 commend this resolution to 
the House.

Dr. Sureah Chandra (Aurangabad): 
May 1 ask the hon. Member for infor
mation as to what is his answer to the 
objections which have been raised by 
the hon. Minister?  He haa not men
tioned that 

Shrl T. B. Vltlal Bao: He U not 
here.

Shrl Tyagl: He does not diaagraa.

Shrt D. a Sharma: I think I have 
referred to all the obJecUocs whieh 
have been put forward by the hon. 
Minister. The only thing I have 
done is this, that 1 have not mention
ed his name.

Mr. Deptt̂4»peaker The hon. Mem
ber's reply is very  comprahenaive. 
Now, I shall put t̂ amendments to 
the vote of the House unless any hon. 
Member wants to  withdraw and he 
has leave of the House to withdraw 
tha same.

Shrl Begawal (Ahmednagar South): 
1 beg leave of the House to withdraw 
my amendmeoi.

The amendment wot,  bv  leave.
uHthdroum.

Mr. Depnty-Speaker: Now I would 
put the amendment of Shrl Stnhasan 
Singh.

Tite question is:

That in the resolution, /or the 
words Hhe hiîtest salary and the 
lowest salary is reduced to the 
minimum* substittite Hhe higheat 
and lowest salaries be reduced to 
the raUo of 15 to 1\"

The motion toos nepatteed.

Mr.  D̂pety-ft̂eaker  Now.  the 
amendment of Shri N. B. Chowdhury. 

The question is:

‘That  in  the resolution, /or 
the words *the highest salary and 
the lowest salary is  reduced to 
the  minimum’ substitute  ‘the 
highest and lowest,  salaries be 
reduced to the ratio of 10 to V**

The motion loos negatived,

Mr. Depoty-Speaker:  Now Shri
Kamath’s amendment.

The question is:

'That at the end of the resolu
tion the following be added:

*and this House is further  of 
the opinion that  the 
wage of an employee in the pri
vate as well  as  public  sector 
should  be  one hundred rupees 
per month in terms of present 
prices’.”

Those in favour may say “Aye**. 

Some Hon. Monbers: Aye.

Mir. Depsty-Speakec Those against
may say “No".

Several Hon. Memben: No.

Mr. Depotŷpeaker;  The  “Noeâ 
have it.

have it.
No, the “Ayes”

Mr. Depvty-Speaker: Those hon. 
Members who are in favour of this 
amendment may stand up in their 
seats.

Including ShrimaU Sucheta Kri- 
palani there are 24 Members.

Now, those who are against this 
amendment may stand in  their 
seats, I see a large number.

So by an overwhelming majo
rity the amendment la lost

Shrl IKaiatk* 1 ask lor divialan.
Sir.



Mr. Deputy-SpciJtcr: 1 have counted 
nore than 32 and I say the amend- 
nent is lost by an overwhelming ma- 
ority.

Shri Kamaih: i want that the names 
)1 hon. Members who are  for  and 
igainst be recorded.

Mr, Dej»dty-Speaker: The name of
Shri Kamath in  whose  name  the 
imendment  stands  is  recorded. The 
uneiidment is negatived.

The motion was negatived.

Mr. Oeputy-Speaker:  The question
li:

“That at the end of the resolu
tion the following be added:

‘by fixing a  minimum of Rs.
100/- and a - maximum  of  Rs.
1000/-’.”

Those in favour may say

Some Hon. Members: Aye.

Mr. Depttty-Speaker. Those against 
may say “No”.

Several Hon. Members: No.
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Mr. Dcputy-SpeakeR 
have it.

The  “Noes”

Some Hon. Members: No. the “Ayes” 
have it.

Mr. Deputy-Speaker: It means the
same thing. I w<ill again ask hon. Mem
bers to stand up.  The  number  In 
favour is small.  The amendment is 
negatived.

The motion was negatived.

Mr. Depaty-Speaker:  Now. 1  wlU
put the original resolution to the voie 
of the House.

Shri D. C. Shaniia: Sir, I withdraw 
my. resolution.

Mr. Deputy-Speaker: The hon. Mem
ber when once he has introduced a 
resolution is not free to withdraw it 
as he pleases. The hon. Member must 
make a motion: “I beg leave of the 
House to withdraw my ‘resolution”.

Shri D. C. Sharma: Sir. in view of 
the assurances that have been given...

Shri  Kamath:  What assurance?
There was no assurance given.

Shri D. C. Sliarma: ......1 beg leave
of the House to withdraw my resolu
tion.

Mr. Depttty-Speaker:  Has the hon.
Member leave of the House to with
draw his resolution?

Several Hon. Members: Yes.

Some Hon. Members: No.  .

Mr. Deputy-Speaker: The only thing 
that I should do now is to put the 
resolution straight to the vote of the 
House.

The question 1b:

“This House is of opinion that 
a  Pay  Commission  should  be 
appointed to go into the question 
of the pay structure of the coun
try so that the disparity between 
the highest salary and the lowest 
salary ig reduccd  to the mini
mum.**
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•TATE MC»(OPOLY 09 r(»UGN 
TKADK

IM A. K. OavalM (Caiw«nor«): 1 
btf to movt:
**TIUs Houm is ol optoion that 
in ordtr to impltmtnt succmlully 
tht Stcood Flvf Ywr Pltn Gov- 
tmimnt tfaoold immtdUtolr en- 
fore* Iftfttt moBopoljr of foreign 
inA» in  commoditios Uk« iuto» 
liidti tnd skint, coconut, pepper, 
tt«« colton*  ntbter,  minginwt, 
mk«v coal «nd othor mttaUlc «m**.

Mr.  Oopvly-̂ Mfcof:  Resolution

**ThU House t§ ol opinion thei 
Hi order to Impl—<nt meomMiif

the Second Five Yeer Plen Gov̂ 
emment should immediately en« 
force State monopoly  foreign 
trade in commodities like |ut% 
hides and skins, coconut, peper, 
tea, cotton,  rubber, mangatteie, 
miĉ coal  and other metaOle

6 fM.

It is turn 5 o'clock. Ibe bon. Hear 
ber will continue his apeeĉ en̂ the 
next occasion.

The Lok Sahha ̂ en odioumed till 
eleven tĥ Clock on Saturday, the 
Uth Au§mi, 1951
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